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THE
PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFnClAL REPORT

PARLIAMENT OF INDIA
Monday, ISth Augtist, 1951.

The House met at Half Past Eight 
of the Clock,

' [M r. D eputy-Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 

Sisal F ibre

•176- Shri Shanlwralyftl WIU toe 
Minuter of Food and Affricultore be 
pleased to state:

(a) the quantity of sisal fibre grown 
in India and the names of States where 
0 *own during the years 1949, 1950 and 
1051;

(b) the total quantity imported from 
outside during the years 1949, 1950 and 
1051;

(c) whether any soil survey has been 
undertaken by the Agricultural 
R&earch Institute for the growth of 
this fibre; and

(d) 'whether any steps have been 
taken to grow it in Mysore forests?

The Minister of Food and Agricol- 
tore (Shri K. M. Munshi): (a) There 

no planned production of sisal in 
India and no data about quantity of 
sisal fibre produced is available. Sisal 
is grown as a plantation crop in some 
parts of Orissa and as a hedge plant 
for fencing along railways and canals 
^c. in many other States.

- (b) No separate import figures are 
available.

(c) No.
" (d) Information has been called for 
from the Mysore Government and 
wiU be laid on the Table of the House 
on its receipt

Shri Shmakaniya: May I 
from which countries it li 
importedT 
m  P S D .

know
being
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Shri K. M. Mmishi: Unfortunately. 
I have not got the figures here.

Shri Shaakarftlya: May I know
whether facilities will be given for 
leasing out forests for the growth of 
this fibre?

Shri K. M. Munshi: As a matter of 
fact, nothing is being done for the 
present because it was found that 
unless plantations are sufftciently 
large namely, a minimum of 10,000 
acres and heavy machinery is imported 
and employed, it cannot be explored 
economically.

Shri Amolakh Ohand: May I know 
the names of the States or industries 
which use this sisal fibre?

Shri K. M. Munshi: Sisal fibre is 
used mainly for the manufacture of 
binding ropes and cordage. Ropes 
made o f this fibre are also used for 
various agricultural purposes; but its 
main use is for ropes used for ships 
and boats.

Shri Hussain Imam: Could the hon. 
Minister give some idea of the quantity 
of sisal ropes exported from India?

Shri K. M. Munshi: I do not think 
anything is exported.

Shri Brajeshwar Prasad: Is it possi
ble to use this product as subsidiary 
food?

Shri K. M. Munshi: An attempt may 
be made by those interested in it.

Mr. Deputy-Speaker: Next question.

May I suggest one thing to hon. 
Members. The reporters are not able 
to hear what is being said either by 
the hon. Members or Ministers. There
fore, I would request them to come as 
near the mikes as possible. If they 
stand in between the mikes, they are 
not so audible as when they are as 
close to the mike as possible.

Prof. R u n : That means that ths 
mikes have failed.



Mr. Deputy-Speaker: We are making
•experiments regarding these mikes.

Shri A. C. Guha: In that case, there 
should be more mikes,

Mr. Deputy Si>eaker: That will be 
arranged. We are trying to make 
experiments with such mikes as are 
placed in the House of Commons. Let 
us see how they work.

Shri Shiva Rao: Cannot the mikes 
bo lowered a little?

Mr. D^iiuiy-Speaker: They rould be 
lowered. We will look to it.

Shri K. M. Munshi: We are too
short as a nation for these mikes.

S ugar  E n q u ir y  Co m m it t e e  R eport

♦177. Shri Shankaraiya: Will the
Minister of Food and Agriculture be
pleased to state what steps Government 
propose to take on the Report of the 
Sugar Enquiry Committee?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): Attention 
of the hon. Member is invited to the 
Government Resolution dated 14th 
July 1951 on the Sugar Enquiry Com
mittee Report, a copy of which is 
placed on the Table of the House. 
I Sec Appendix 11, annexure No. 1.]

Shri S. N. Das: May I know whether 
the Committee has held that the extra 
supply of wagons at the request of the 
U.P. and the Central Governments to 
the mill people led to the smuggling 
of large quantities of sugar to the 
border towns and thence to Pakistan?

Shri K. M. Munshi: What the Com
mittee has held, is shortly this. I think 
that is what the hon. Member wants. 
The Committee has held that there 
was an uncontrolled and accelerated 
release from the factories by the 
Indian sugar syndicate and secondly 
that the situation was fully exploited 
by the industry and trade to their 
advantage. The result was that a feel
ing of scarcity was created in the 
latter half of 1949 leading to scarcity 
of sugar.

Shri Shankaraiya: I want to know 
what action was taken by the Govern
ment on this report.

Shri K. M. Munshi: Three factories 
were found by the committee to have 
despatched about 150 tons of sugar in 
breach of the Government orders. The 
cases of these factories are under 
examination with a view to take suitr 
able action against them.

Shri Hussain Imam: May I draw 
your attention to the fact. Sir, that 
&e Resolution referred tc in reply to

this question was not available along 
with the Statement laid on the Table 
of the House, in the Notice Office, 
because it was not received in time.

Shri K. M. Munshi: I will make 
enquiries. The whole Resolution was 
in the Press.

Shii Hussain Imaiii: In reply to the 
question it is stated that the Resolu
tion is laid on the Table. That state
ment is not available in the Notice
Omce.

Shri K. M. Munshi: I shall see that 
it is supplied.

Mr. Deputy-Speaker: We will make 
enquiries.

Shri T. N. Singh: Is it a fact that
50,000 tons of sugar was moved in 
excess of the normal demand to border 
areas with the result that most of it 
went to Pakistan?

Shri K. M. Munshi: I am not sure 
exactly about the figure. But, very 
large quantifies were moved to Stated 
which have a frontier on Pakistan. 
Looking to the normal consumption, 
they could not have been wanted there. 
Therefore, the presumption is that it 
was smuggled out to Pakistan.

Shri T. N. Singh: May I know why 
no watch was kept on this extra
ordinary an^ heavy movement of sui;ar 
to these areas?

Shri K. M. Munshi: As a matter o( 
fact, sugar was free at that time and 
no one thought at that time that thia 
smuggling was taking place. BeiM  
free, there was no watch kept on i t

8hri mOhrrn: May I know wliittther 
the r ^ r t  has admitted that the ayntt- 
cate eoUected Rs. 50 lakhs from the 
merchants—subsidy for eMpori pur
poses—to be refunded to Government 
and may I know whether that amount 
has been refunded by them wo4 
credited to Government?

Shri K. M. MnnsU: I sball look Jnta, 
the matter.

Shri A. C'. Goha: Is it true tiut 
according to the finding of the com
mittee, quite a large quantity of sugar 
was concealed or allowed to go under
ground and if so, what action hat 
been taken against those mills?

Shri K. M. Munshi: There is no 
doubt that a considerable amount of 
sugar went underground. The enquiry 
came to an end in 1951. These tMngs 
happened in 1949. It is impossible to 
go into all these thixigs.
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Shri J\ C. Guha: Was any irregu
larity found by the committee as re
gards the supply of wagons and Ihc 
capacity of the wagons to carry sugar?

Shri K. M. Munshi: As a matter of
lact, I iiientioried lo yrn.i UiMt n certain 
iiituation was created by. the Sugar 
Syndirate. They got certain wagons.

on, a.s tht* niox'cmcnl was free, 
they secured more wagons from the 
Railway just in the ordiriary c’ourse. 
Ki) body applied his tniiHl \o this.

Shri Shankaraiya: Will an opport
unity be given to this House to discuss 
this report?

Shri K. M. Munshi: If you want to 
discuss that stale and old thing, I 
have no objection, if the House has 
time. 1 would only submit to the 
House that the matter was gone into 
by the TariH Board and the TariiT 
Committee’s finding has been more or 
less confirmed by this c(ja:imittee.. If 
the house thinks that it is useful 
spending time, it is atiother matter. 
This is an old issue and I do not think 
it will help the country more.

Mr. Deputy-Speaker: Next question.

Shri Hussain Imam: I am not asking 
any question; I am only drawing your 
attention to the fact that this com
mittee's report has not been circulated 
to us.

Shri K. M. Monshi: It was placed 
on the Table of the House.

Shri Hnssaln Imam: It should have 
been circulated; it is a very important 
report.

Shri K. M. BfaBshi: Any Member
who wants may ftet a copy. I have no 
objection.

Mr. Depsty-SpMker: Any hon.
Member who wants a copy will kindly 
write to the office and a copy will be 
supplied.

Shri A. C. Goha: I wrote personally; 
but I could not get a copy.

Mr. Depaty-Speaker: I think that 
will be the practice hereafter.

Shri A. C. Guha: The same com
mittee was entrusted with enquiring 
into some allegations as regards pur«- 
chase of sugar. Is the report of the 
committee forthcoming on that matter 
and is that report also available to 
the Members?

Shri K, M. Manshi: The same com
mittee was asked to enquire into 
certain allegations made oo the flood:

of the House. They were found by a 
separate report not to be w arran t^ .

Shri A. C. Gulia: Is that report 
available to the Members?

Shri K. M. Munshi: I shall be quite 
willing to supply that report to any 
Member who desires.

F okkign  F ood G r ains

n78. Shri Rrishuanand Rai: WUl the 
Minister of Food and Agriculture be
pleased to state:

(a ) the quantity of purchased or 
promised foreign food grains for which 
agreements have already been finalised 
which have not yet reached India due 
to shipping or other difficulties; and

(b ) by what time such food grains 
are likely to reach India?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a ) About
12*7 lakh tons of foodgrains were to 
be received in India on 31st July, 1951 
against purchases already made in 
foreign countries. This does not 
include grain to be received under the 
U.S.A. Loan Scheme, which has started 
arriving in August.

(b ) The balance of foodgrains 
against purchases made is expected 
to arrive in India before the end of 
this year. The total quantity of two 
million tons of loan grain from U.S.A> 
is expected to reach India by the end 
of March 1952.

Shri Krishnanand Rai: May I know
whether, taking into consideration all 
the foreign food that has reached 
India or for which agreements have 
already been reached, is it a fact that 
we have reached our target fixed for 
import of foodgrains for 1951 yet or 
not?

Shri K. M. Bfuaahi: It U dimcult t» 
answer the question.

Shri Krishnanand Rai: May I repeal
my question? I asked whether taking 
into consideration all the foreign fooi 
that has reached India or for whtch 
agreements have already been reacb«^, 
whether we have reached our targil 
fixed for the import of food grains for 
1951-52 yet or not.

Shri K. M. Munshi: We are import^
Ing now about 5*3 million tons for the 
whole year.

Mr. Deputy-Speaker: What the hon. 
Member asks is whether what has been 
received already, plus what is expected 
to be received during this year 1951
52 will make up the target that we 
have fixed.



fit Oral Antweti 13 AUGUST 1951 Orel Anetvers SU

ShH K. Bf. Mnaihl: That is what 1 
have mentioned. We are receiving 
5*3 million tons during this year. Our 
deficit was estimated last year at 
something between 5 million and 
6 million tons.

Shri Krishnanand Rai: May I know 
whether it is a fact that to the extent 
we are reaching the target fixed for 
import, we are receding back from 
the target fixed for procurement and 
80 our stock of foodgrains with the 
Oovemment remains the same?

Shri K. M. Munshi: It is difficult to 
follow the trend of the question. The 
facts as I have stated are as follows. 
Our deficit was calculated at ansrthing 
between five to six million tons. But 
we are receiving this year 5*3 million 
tons. Our present stocks are very 
much higher than at anytime, some
thing in the neighbourhood of 16 lakh 
tons. We are receiving anything 
between 400,000 to 600,000 tons per 
month. These figures show that our 
arrivals are quite sufficient to meet 
the situation.

Shri J. N. Hazarika: Is it a i&ci 
that 9,70,000 tons of rice have been 
estimated for import, if so, how much 
of this 12-7 lakh tons of foodgrains is 
rice and to what extent or in what 
ratio has it been allotted to the 
different rice-eating States?

Shri K. M. Munshi: Out of the 12*7 
lakhs, the rice quantity is 506*1.

Pandit Thakur Das Bhargaya: What 
would be the balance of stock on 1st 
January, 1952?

Shri K. M. Munshi: 700,000: it is 
expected that it would be anything in 
the order of about 2 million tons by 
1st January, 1952.

TO : sPTf IT? ^

‘ ^ ft? T l̂r ^  ^  •pnft

,8r39'V g f  t i  ^  ^  W T

■ 3HTW ^  JTT w

tr? *Fi ^  s f i^ r  m W 

^  arrznrr?

[Seth Govind Das: In view of the 
fact that the rabi crop has been very 
good throughout the country, will the 
total imported quantity of foodgrains, 
which would be to the extent of five 
to six million tons, be consumed or 
would some of it be kept in reserve?]

Shri K. M. MubsU: Well, it is only
lo the nature of an estimate. Last

year, i.e., on, 1st January, 1951 our 
stock was about 7 lakh tons. After 
receiving 53 lakh tons during the 
year, the balance would be something 
of the order of 2 million tons. There
fore. we would be saving about 1*3 
million tons. But we must remember 
that the normal carry-over for the 
country in order to be safe is about 
15 lakhs.

Dr. Deshmukh: May I know if the 
hon. Minister has seen the sort of rice 
that is being given at the present 
moment in Delhi and whether it is 
part of the rice that has been received 
from abroad which he has mentioned, 
and if so from which country has it 
come?

Shri K. M. Munshi: Well, I do not 
know about Delhi; but when I was 
at Coimbatore, I saw about twenty 
specimens which I examined. T h ^  
were underpounded rice— rather red
dish to look at, but good rice.

Dr. Deshmukh: What portion of this 
rice is broken into small bits of rice 
and dust and what portion consists of 
full rice?

Shri K. M. Munshi: That depends 
on the specimen that the hon. Member 
is prepared to show me.

Shri Jnani Ram: May I know 
whether the target of import of rice is 
enough to meet the demand in the 
country?

Shri K. M. Munshi: Due to the
availability as well as the price factor, 
what we are able to purchase is much 
less than the demand of the people.

fTnrrfe

^  3fhc fCTT ?

[Babli Ramnarayan Slagh  ̂ Sir, may 
I know the total quantity of food- 
gralns demanded by Bihar upto the 
end of July and the quantity actually 
supplied to them.]

Shri K. Munshi. They demanded 
about 1 million tons. I am not quite 
sure as to the exact quantity that has 
been supplied. But since I promised 
the House two months ago, anything 
about 90,000 to 100,000 tons have been 
moved during every month. In July 
and August, on account of seme ship
ping difficulties the quantity has been 
a little less.

Shri Kamath: The hon. Minister 
said that he does not know what kind 
of rice is available in DelhL Where 
does he his rice from?
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Shri K. M. Munshi: Since I became 
Food Minister, I have given up eating 
rice.

Pandit Thakur Das Bhargava: Does 
the basis of self-sufficiency in 1952 
stand now or not? The hon. Minister 
said that the stocks will be in the 
neighbourhood of 2 million tons in 
January 1952. May I know whether in 
that case the basis of self-sufficiency 
in March 1952 stands or not?

Shri K. M. Munshi: The hon. Mem
ber will realise that the principle of 
self-sufficiency had three exceptions— 
diversion to other crops, natural
calamities and demands upon the 
reserves. Now the hon. Member must 
have seen the Planning Commission’s 
Report where it will be seen that we 
expect to import 3 million tons every 
year.

Shri Hussain Imam: What portion
of the 53 lakhs tons that is expected
to be imported will be from the 
American loan of wheat?

Shri K. M. Munshi: 11 million
tons.

Shri Sidhva: What was the basis on 
which the decision was arrived at and 
announced that after March 1952, 
there shall not be any import of food- 
grains into our country?

Mr. Deputy-Speaker: That has been 
repeated so often here.

Shri K. M. Munshi: If the hon. 
Member wants, I shall look into it as 
a matter of research.

I m p o r t  of F ood G r a in s  f r o m  C h in a

^79. Shri Krishnanand Rai: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of food grains pur
chased from China under the agree
ment reached in May, 1951; and

(b) whether all the quantity pur
chased from China has reached India 
or not?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Two
agreements were concluded with 
China, in May 1951 for the purchase 
of 4,00,000 metric tons of milo and 
16,500 metric tons of rice.

(b) The entire quantity of rice and
1,09,378 tons of milo reached India 
before the end of July.

Shri Krishnanand Rai: May I know 
tvhether in the month of June or July, 
any special officer was sent by the 
Food Ministry, to make a deal in

Foodgrains in China, if so what is Ms 
name and what are his qualifications?

Shri K. M. Munshi: That is the 
Joint Secretary, Food. His name is 
Mr. Damle and he has been dealing 
with food purchases and various other 
things for several years.

Shri Bharati: What is the landed
cost of this rice per ton?

Shri K. M. Munshi: The rice was 
purchased at Rs. 552/6 per metric ton 
F.O.B. Tsingtok: Milo was purchased 
at Rs. 226/10/8 F.O.B. Delhi.

Shri R. Velayudhan: May I know
whether any trading agency had 
offered to sell rice from China at g 
less price than the price at which we 
got it through the government agency?

Mr. Deputy-Speaker: This question 
has been asked a number of timet 
before.

Shri K. M. Munshi: With your per* 
mission I might answer it. One 
merchant claiming to represent the 
Chinese Government made an offer— 
some noise was made about it in the 
papers—at the time when Mr. Damle 
was in China. As the Chinese Govern
ment was negotiating with the Indian 
Government naturally we had to refer 
the matter to our embassy in Peking 
and they advised against purchasing 
through the merchant, when direct 
negotiations were going on between 
two Governments.

Shri R. Velayudhan: May I know
whether Mr. Damle was sent to China 
only after this merchant made the 
offer to the Government of India?

Shri K. M. Munshi: I do not think
so. So far as my recollection g M  
Damle was in China at the time lilt 
I speak subject to correction.

Shri A. C. Guha: What is the landM
cost of Chinese rice here per znaund 
as compared with the procurement 
price of rice in India?

Shri K. M. Munshi: I think it li 
more.

Prof. Ranga: How much more?

Shri K. M. Munshi: I will have to 
calculate 28 into something. I shall be 
glad if the hon. Member would do It 
for me.

Shri Jnani Ram: Is it a fact that 
milo is sent to parts of the countrj 
where the people are not habituated 
to it?
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Mr. Depaty-Speaker: That does not 
ftrlse out of this question which relates 
only to imported foodgralns Irom 
China.
A llo ca t io n  o f  W o r ld ’s S u rp lu s  W h eat

*19$. Shri Stdhva: Will the Minister 
of Food and Afrlentture be pleased to 
cUto:

(a) whether it is a fact that a 
meeting of experts of 45 nations met 
Aa London on or about the 13th June, 
1051 to discuss aUocation of the world’s 
gyxplus wheat;

(b) if so, whether India was 
represented at that meeting;

(c) whether any quota was allotted 
%o India and if so, how much;

(d) what are the conditions, rate, 
etc. in connection with the wheat 
«uota given to India: and

(e) whether this quota is only for 
1952 or thereafter also?

The Mittiater of Food and Agrlcnl- 
tere (Shri K. M. Mmnhi): (a) Yes. 
It was a meeting of the International 
inieat Council consisting of represen
tatives of 4 wheat exporting and 41 
wheat importing countries who are 
members of the International Wheat 
Agreement signed in March, 1949. 
The discussions did not relate to the 
allocation of the World’s surplus wheat 
Imt inter alia to the adjustment of 
guaranteed sales of exporting countries 
to make them equal to the total 
guaranteed purchases of importing 
countries.

(b ) Yes.

(c) There was no question before 
the meeting for allotment of a quota 
to India as it already has a quota of 
1*5 million metric tons per year.

(d ) Main condition is that India is 
under an obligation to buy wheat from 
any of the exporting member countries 
to the extent of her guaranteed quota 
at the minimum price under the I. W. 
Agreement, if called upon to do so. 
(The minimum price for 1951-52 is 
fl-30 per bushel and for 1952-53 it is 
$1*20 per bushel.) As against this 
obligation India has a right to call 
upon the exporting member country 
to supply wheat at the maximum price 
under the Agreement viz. $1-80 per 
bushel.

(e) The quota of 15 million tons 
per year is for the three years 1950
51, 1951-52 and 1952-53.

Sfarl Sidbva: Was India represented
tills conference and U ao, by whomT

Shri K. M. Mvashi: I gave th*
answer the other day during the 
question hour. I think it was some 
Trade Commissioner.

Shri Sidhva: On what basis were 
the guaranteed sales, which have been 
referred to by the Minister, made by 
the exporting countries to the import^ 
ing countries?

Shri K. M. Mimsbi: If the hon. 
Member means the quantities fixed, 
they are generally determined by the 
availabilities from the exporting 
countries.

Shri Sidbva: How does the price o f 
$1 30 per bushel compare with the 
prices prevailing in India?

Shri K. M. Munshi: These prices are 
certainly higher than those prevailing 
in India.

Shri Sidhya; To what extent?

Mr. Depaty-Speaker: A subsidy . is 
being granted by the Government and 
the wheat is being sold at a reduced 
price.

Shri Hussain Imam: May 1 know^
whether the payment for the loan 
wheat received in 1952 will be at the 
new or old rates?

Shri K. M. MmMhi: The loan wheat 
is outside the wheat agreement and
therefore the market price in the 
U.S.A. has to be taken into account. 
That is not within the wheat pool.

Shri Hussain Imam: What is the 
price? How many dollars per bushel?

Shri K. M. Munshi: I know that the 
landed cost is Rs. 21/1.

UNIFORMS FOR P o s t m e n  and  T e le g r a p h  
M e sse n g e r s

*181. Shri Sidhva: Will the Minister 
of Commimications be pleased to state:

^a) whether postmen get summer 
uniforms of one design in all the places 
in the country or their uniforms vary 
in designs from place to place;

(h ) whether uniforms are also 
supplied to telegraph messengers and 
if so, whether all of them in various 
parts of India have been so supplied;

^c) whether telegraph messengers In 
Delhi have been supplied with uni
forms and if so, why they do not wear 
the same while on duty;

(d) whether the postmen and tele*- 
graph messengers receive winter 
uniforms in certain places where cold

intense and if so. what are the 
places and what Is the total number 
of postmen and telegraph messenger* 
who get fudi imllbpms; and
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i t )  whether temporary postmen and 
td ^ a p h  messengers are also supplied 
with uniforms?

n e  Deputy Mittisler ol Conflnini- 
MttdBs (Sferi Raj BaluMitir): (a) Yes. 
fliey all are supplied with uniforms 
« f  one standard design.

<b) Yea.
<c) Yea. n  la true that sometimes 

m se messengers have been noticed 
B^ng about without uniforms when 
on duty. In such cases apiH^riate 
action is taken.

<d) Winter uniforms are supplied 
to postmen and telegraph messengers 
at all places where- the average daily 
minimum temperature prevailing 
during the coldest month of the year 
Is as under—

(i) 53’P. or below—a warm uni
form consisting of a coat and 
trousers.

(ii) Between 40*F. and 45"F.—an 
overcoat in addition.

(iii) Above 53*F. and below 
58°F.—a woollen jersey.

A list of such places is not placed on 
tie Table of the House for it is in
ordinately long. A statement showing 
the strength of the postmen who are 
supplied with warm uniforms prepared 
circle-wise is laid on the Table of the 
House. [5ee Appendix II, annexure 
Ko. 2.]

(e) Yes.

Shri Sidhya: How many sets of uni* 
forms are supplied per year?

Shri Raj Bahadur: Two sets.

TO VTH *

t  Pp >nff ^

VT t  ^

flrw T  # s M l srTsrifi ^ r̂r-

*IT ^  ftWTT ̂  , 3|V< ^
c!?i? <flre aftr #5f:irpi; f«r-

H H T  «pr f  ^

(Seth Goyind Daa: la the hon.
Minister aware of the fact that so far 
as the question of supply of summer 
uniforms is concerned the Government 
of Madhya Pradesh hAve decided to 
prepare them from Khadi? What 
objection hav^ the Central Govfm- 
ment got if the summer uniforms for

the postmen and telegraph messengers 
of the Posts and Telepaphs Depart* 
ment were made from Khadi?]

xm : w  % fwf
4' » r  3Tf>nfi jj irtr ^

H OTfimr

^  I
[Shri BaJ Bahadur: I am glraitelol

to the hon. Member for this informa
tion and tte example be has ven 1* 
really worthy ol emulation.]

^  iftfin t f w : WT

^  t  ?

[Seth OovlBd Daa: Is the hon.
Minister going to follow this example 
so far as his own department is con
cerned?]

: vs ^
iR ^  fW t I a n ftv  SWT ^  

snipn I ^

t  VT »rr *r^‘

aftr ?5T*fl ^  *rr^ >f w rft fifw

[Shri Raj Bahadur. Many things are 
to be taken into consideration in this 
connection. We have to see whether 
or not this measure would be con
venient for us from the financial point 
of view; whether it could be arranged 
for in the right manner and whether 
we would be able to get Khadi in such 
a large quantity as to suffice our 
requirements. We have to see all these 
things.]

>rr^r h ?ft w r

?rc-fn: tc %

??

[Seth GovlBd Daa: If Khadi were 
available in a sutlicient quantity, is 
the Government prepared to consider 
this suggestion?]

•ft 

r
M r

It wiU be con-
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•ft : f^T *Ti5T’ ftJT ^  

^  fTT ftp'Sft

v T W R  ?ir ^

[Shri Jaagde: W ill the hon. Minister 
be pleased to state wbether those postr 
men who carry ‘dak’ from one post 
office to another, are supplied M ih  
uniforms?]

•ft Tin  ?r I

[Shrl fUJ Bahadur: Yes, Sir.] 

l*J : j iL « *  -

J * *  i

? ^  ^  j i J  ,,|

[Glanl G. S. Mosallr: WiU the bon. 
Minister be pleased to state the period 
after which these uniforms are 
generally changed and new onm 
supplied?] ^

“ ^  THI
f»nnT I; aft inff f  ^

srpi:^an?fl ^  i %

ffT s ftTTpT R jrvrC ^  f  *PW

jrfSpft^t 5TR fti 

^  fliw  »f t?v »t?Nt <«t T̂Rft I , <3nfT 

^  ^  q v  jphrr t  onrft ^

ahvCTite ^  ?n?y ^  lyn 

•nwT ^ I

[Shri Raj Bahadar: There are multi-
larious rules in this connection. The 
summer uniforms are supplied twice 
a year. Rules regarding the supply of 
other uniforms are as follows:

The first warm uniform, in cases 
where summer uniforms are also 
given, is supplied once in two years. A 
Jersey is supplied once in two years 
and an overcoat once in ev^ry four 
years ]

V  : y iL ^  -  ^  ^  ~

>* U ^ »  ^  

» - * * * ^  ^

LJJxd^ ^  . jf f t i i.

? O **

[Giani G. S. Mnsaflr: Are these uni
forms changed simultaneously at all 
places or are they changed at different 
times in different places?] ,

Pnrr 11 s r  ^  ^  

f t  wrrft 4  ^  ^  <t an?ft | i

[Shri BaJ Bahadur: There is no hard
and fast rule about it; it is changed 
when it is worn out.]

V  : y iL ^  - ^

)S H «t.L{ ^

l i J j  '- i lt ifao u ^ M  ^  t>** 4^^

, J  y  O*^

») W  >5 ^  ^

? )^■) >e

[Glanl G. S. Musallr: Will the hon. '
Minister be in a position to consider 
this suggestion of supplying Khadi 
uniforms to the employees of hit 
department in case these uniforms are „ 
changed at varying intervals of time, 
and if sufficient Khadi be available 
for the purpose?]

•ft 1TW 'Tf ftR T I ^
^  I

[Shri Kaj Bahadnr. This will he
considered.]

• f t ^ i f  : fiiT m riffhi iMt aft 
f v  anir 5ft ^rfcrf a r n f t f  

^  ^  WT l̂URT t  5tVt aPR ^

^  <ifvTt ^  9«T ¥ t
wr«i51*RT ^  ?

[Shrl Bhatt: Will the hon. Minister 
be pleased to state the cost of the uni
forms which are being supplied to the 
postmen and telegraph messengers at 
present and the cost that is l i k ^  to 
be incurred in case Khadi unilonns 
are supplied in their place?]
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•ft THf ^  ^

vr Jm  ^  ^  jt 5 j»m

 ̂o T̂JTT ^  |>rr f , «R^T ^  TC ^o

vm  ^  ?>rr f  afmvfc 
^qiiT w  5>rr| I

[Slui BaJ Bahadur: So far as the 
Question of the cost of the uniforms 
Is concerned, it is about Rs. 30 per 
khaki uniform, Rs. 50 per warm uni
form and Rs. 60 per overcoat.]

Dr Deshmukh: Since it is a fact 
that this suggestion was made a long 
time back, does the Government con
sider it below its dignity to see that 
khaddar of the requisite quality and 
quanUty is manufactured? Why does 
not the Government itself make an 
effort to see that khaddar of the re- 
j^uisite ̂ quality and quantity is manu-

Shrl Raj Bahadur: I have already 
replied to the question but I can assure 
the hon. Member that the Government 
is as anxious to encourage khadi as 
the hon. Member himself.

Shri Sidhva: May I know whether 
the packers of the postal department 
also get uniforms and, if so, whether 
it is a full uniform or they only get 
a shirt?

Shri Raj Bahadur: The question 
refers to all t3T>es of messengers and 
postmen.

jf w r  irftiri* ^  ^  iffl

[Kaka BW want Roy: May I know
-f any soar ' ' -- - - -
Ing the uni
if any soap is also supplied for waali-
' niforms?]

Shri Raj Bahadur: I shall have \m 
make enquiries but I don’t know 
whether soap is supplied anywhere ia 
any department.

Shrl Syamnandan Sahaya: Are
Government aware that in spite of the 
fact that uniforms are supplied to the 
postal peons they seldom use those 
uniforms and they are the most ill- 
dressed among all the departmental 
staff?

Shri Raj Bahadur: I would refer the 
hon. Member to part (c) of the answer.

Shrl Sidhya: My question was about 
packers in the postal department. The 
hon. Deputy Minister referred to 
messengers in the telegraph depart
ment 1 want to know whether packers 
get uniforms.

Shri Raj Bahadur: I should refer 
the hon. Member to his q;uestion; it 
refers to postmen and telefrraph 
messengers. If he wants more mfor- 
mation he will have to table a separate 
question.

L o custs  in  M adhya  P radesh

•18f. Shri Sidhva: Will the Bfinltltr 
of Food and Agriculture be pleased lo 
state:

(a ) whether any steps were takn  
by Government for the prevention of 
locusts which invaded Madhya 
Pradesh in June, 1951;

(b) whether it is a fact that a swarta 
of locusts were noticeable on the 
Chanda-Hyderabad border also; and

(c) what action Government has 
taken to check this menace?

The Minister of Food and Agrlenl- 
ture (Shri K. M. Munshi): (a) These
locust swarms came from countries 
outside India. They respect njO 
boundaries and no measures exist 
which will prevent an invasion once 
swarms get wings. ,

(b) Yes.

(c) Attention is invited to the reply 
given to part (b) of Starred Question 
No. 4495 asked by Shri S. N. Das on 
the 25th May, 1951.

Shri Sidhva: May I know what 
damage to the crops was done by thcae 
locusts while invading Madhya Pradesh 
in June 1951? .

Shrl K. M. MnaaU: I do not thtaik
it has been assessed so far.

w i  »rpTsf|if 

i  f v  *r«r JTTO V 5? ^

»r^ ?

•IT

Ppn w  I  fanr % ^  % w m

[Seth Ck>TlBd Dm ; Is the bm.
Minister aware if, apart from Chanda 
and Hyderabad, locust swarms haw 
been seen at other places of Madhya 
Pradesh as well, and if so, have any 
steps been taken to prevent any further 
damage being done by them?]

Shri K. M. Munshi: Well, certain 
swarms were observed in the Chanda 
area of Madhya Pradesh about tlie 
10th or 11th June and since then
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have been paying attention to Madhya 
Pradesh; all steps are being taken and 
80 far there has been no damafte.

fro: if T f rm fr

^  KT WT’ff ^  fw

W  *n? sfrc fiTT vp f^  T m r  

%irr »m  t  ’

[Seth Govind Das; I wanted to know 
-whether, apart from Cbanda and 
Hyderabad, locust swarms have been 
observed in other places of Madhya 
Pradesh as well; if so, have any 
measures been taken to check further 
damage by them at those places?]

Shri K. M. Mnnshi: The swarm
intered Khandwa on the 6th June but 
BO damage was noted at any of the 
places visited by the swarms. Action 
l i  being taken to prevent any furUier 
teu ige .

^  WPS 2 

w, sfcRrj IT ^ aftr ^ f?r ft
fw  n v f^ ’r  *rro

i? «n JTff ?

[Seth Govlad Das: I would like to 
know whether or not the Government 
have received any reports that locust 
swarms have been seen in Katni, 
Narsingpur and Bilaspur besides 
Khandwa?]

Shri K. M. Munshi: Well, the reports 
before me only refer to Chanda and 
Khandwa.

Dr. Deshmnkh: Is Government
ihvare that locusts make quite good 
food and may I know whether it has 
been found that similar use can be 
made in India also?

Shri K. M. Munshi: I have been told 
by certain gentlemen and ladies from 
Iraq that it makes the most delicious 
meal. I know in Rajputana, Sind and 
other places people collect them in 
sacks and dry and eat them like 
jram —they make very nutritive food.

8bri Syamnandan Sahaya: Is there 
any proposal to experiment it in the 
**Annapooma*’ opened in Delhi?

Shri K. M. Munshi: I want the hon. 
liem ber to start one-rl have no objec- 
w n 'I f  'he doec It.

W heat from  U. S. A.
Shri R. VeUyudhaii: Will the 

Minister of Food and Affrieuttiire be
pleased to state the quantity of food 
grains which have arrived in India, 
since the passing of the Indian Graii> 
Bill in the U.S.A. Congress?

The nnnister of Pood and Agrleulr 
tsre (Shri K. M. Mo m U ):  The Hr9t
ship carrying the foodgrains undor 
the India Emergency Food Aid Act 
of 1951 arrived on the 4th August, 
1951 carrying approximately 9,450 
tons.

Tk d ia  F ood A id  A ct

«198-A. Shri Alexander: Will the 
Minister of Food and Agriculture be
pleased to state;

(a) the main terms and condition^ 
of the India Food Aid Act;

(b) how and when the repayment 
is to be made;

(c) when the first ship arrived in 
India and within what time the whole 
quantity of foodgrains will be shipped 
to India;

(d) the total quantity of voluntary 
aid in food and other nutritional items 
received from the U.S.A. till the 
beginning of August 1951; and

(e) the basis on which the price of 
distribution of the same is to be 
fixed?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) A
statement is laj(i on the Table of the 
House. \See Appendix II, annexure 
No. 4.]

(b ) The repayment of the loan is 
to be made in semi annual instalments 
beginning with June 30, 1957 in the 
amounts approximating $7 million per 
year from 1957 to 1965; $10 million 
per year from 1965 to 1970 and 
$12 million per year from 1970 to 
1986. Interest is to be paid on the loan 
of $190 million et the rate of 24 per 
cent, per annum but no interest is 
due for one year and no principal is 
due for 5 years.

(c) The first ship arrived in India
on the 4th August and the whole 
quantity of wheat etc. is expected to 
be shipped to India before the end of 
February 1952. *

(d) A  statement is laid on the Table 
of the House. [See Appendix II, an
nexure No. 3.]

(e ) The gifts are to be distributed 
free.

Shri R. Velayudhan: May I know
whether there is any shipping schedule 
for the arrival of these ioodgraii)yi 
from V S J i. to India?
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Wkri K. M. Muashi: There is a time 
' «iiedule. As I said only a few minutes 
Bgo, M  million tons (under the loan) 
is coming before 31st December and 
the remainder before 31st March next.

Shri R. Velayudliaii: May I know 
whether it is a fact that about Rs. 60 
crores has to be spent by India on 
shipping chargee alone to bring this 
wheat to India?

Shri K. M. Manshi: When we asked 
for a loan on special and easy terms 
we wanted that we should pay the 
'freight for the wheat. I cannot exactly 
say how many crores on the spur of 
the moment, but quite a large amount 
will have to be spent for freight.

Shri R. Velayndhan: May I know 
whether the Deputy Food Minister 
made a statement at Hyderabad 
recently that India will have to bear 
about Rs. 60 crores for shipment 
charges alone and that the price of 
wheat will have to be raised to two 
rupees?

An Hon. Member: By two rupees.
Shri K. M. Mmishi: I don’t think it 

could be Rs. 60 crores—it could not 
possibly be anjrthing like Rs. 60 crores 
because the value of the wheat itself 
is about Rs. 00 crores.

Sbri Syamaandaii Sahaya: Will the 
hon. Minister be pleased to lay on the 
Table a statement showing the total 
cost incurred including shipping and 
freight charges in regard to the new 
wheat supply we have received on a 
loan basis from the Government of 
the United States?

Shri K. M. Munshi: Yes, I will 
certainly do so.

Shri Sidhva: The hon. Minister pro
mised to lav the statement last week. 
When is he likely to do so?

Shri K. M. Manshi: It is being pre
pared.

Shri Alexander: It is stated in 
regard to part (a) of the question that 
repayment of the loan may take the 
form of supply of materials needed by 
the United States subject to mutual 
agreement between the Government of 
India and the Administration of 
Economic Operations in the United 
States. May I know whether this supply 
of materials includes strategic materials 
like monazite?

Shri K. M. Munshi: India does not 
export strategic materials.

a r t  nara ll; What is the Winded 
CDst of this irlW t iDdttdinii freiglitt

Shri K. M. Munshi: Rs. 21-lrO per
maund.

Shri Alexander: Does the Central.
Government intend to give this whoat 
on a loan basis to the State Goverii- 
ments?

Shri K, ML Mwahi: No.

Shri Syamwandan Sahaya: Is there 
any prospect of a redaction In t t e  
price of wheat as a result of the 
expected arrival ot these two milliocs 
tons of wheat from the U.8JV.?

Shri K. M. Munshi: On account of thU 
extra arrival of foodgrains from foreigft 
countries the black market’ prices have 
been comini? down all over the countrjr.

Shri Syamnaadan Sahaym: I was
asking about the control price.

Shri K. M. Manshi: The price oT 
foreign foodgrains is very much 
higher than the issue price under our 
control system and therefore the latter 
is not likely to be affected. In some 
cases, for instance Bihar, on account 
of the extra arrival of foodgrains tl^e 
hoarded grain came out and I recelvM 
reports that they were being sold at 
a price lower than the Issue o t  
Government

Shri Syamnandan Sahaya: Are we 
to take it that Government are nol; 
in a position to reduce the price o t  
wheat so far as their own shops are 
concerned?

Shri K. M. Muaahl: That is not 
possible.

Shri R. Velayudhan: May I know i t  
the price per bushel of U.S. wheat is 
higher than the price. per bushel o f 
wheat fixed by the International Wheat 
Council?

Shri K. M. Munshi: I have said 
more than once' that the price of thU 
wheat is on the basis of the market 
price in U.S.A. on the date when thii 
was despatched. The wheat pool pri<^ 
is entirely different. That Is a lonif- 
term agreement and will be carried 
out at certain stated prices which I 
mentioned just now.

C oca Cola

•184. Shri Kamatt: Will the Minister 
of Food and Agriculture be pleased to 
state: .

(a) ¥^ether the Scientific investUlK 
tion about the effects of Coca Cola on 
human health beeo comp)eM: m 0

(b ) if to. wiA wliat rMtdir ^
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The Minister of Food and Agricol- 
tore (Shri K. M. Munshl): (a) Yes, 
Sir.

(b ) Coca Cola is reported to contain 
no harmful ingredients.

Shri Kamath: To whom or to whicb 
scientists was this investigation 
entrusted and when was the report 
submitted by them?

Shri K. M. Munshl: The General 
Xood Technological Research Institute; 
the Command Laboratory, Western 
Delhi Cantonment; Department of 
Chemical Technology, University of 
Bombay.

Shri Kamath: What according to 
the report are the ingredients of coca 
cola?

Shri K, M. Monshi: They seem to 
•be quite numerous, but most of it is 
sugar and water.

Shri Kamath: We know about sugar 
^nd water. What are the other com- 
lK>nents?

Shri K. M. Mnnshl: Beet sugar
colour; Alkaloid of caifein; fluid 
-extract cola leaves; fluid extract cola 
Jiuts; extract of vanilla; cola floury 
lime Juice.

Shri Sldhva: In the last Session, the 
hon. Minister stated that he would 
jfnake enquiries from the French 
Government who had stopped import 
• f  this coca cola on account of its 
excessive caffein content. Has he made 
enquiries?

Shri K. M. Mtinshi: I dare say the 
enquiry must have been made if I 
ja v e  a promise. However, I shall make 
enquiries.

Shri Sldhva: Is not the quantity of 
'•aflein contained in coca cola harm
ful?

Shri K. M. Mnnshl: It is very much 
Jess than in one cup of tea.

Shri Joachim Alva: Has the hon. 
Minister read a report by the UP.A. 
which In its turn report^ from the 
TASS that coca cola is a mixture of 
saccharine and turpentine?

Shri K. M. Munshi: I never came 
across such a report.

Shri Joachim Alva: But this has 
appeared in newspapers.

 ̂ Shri K. M. Munshi: Unfortunately, 
I have no time to read all the news- 
jMoers that my hon. friend reads.

Shri Kamath: Is it a fact that during 
ihm last few months this industry has 
^amanded In India and If so, how

much more sugar has been allotted 
to it during this, year?

Mr. Deputy-Speaker: We are now 
going into another point. This refers 
only to scientiflc investigation. Wo 
cannot pursue the hon. Member’s 
question, unless he thinks that sugar 
itself is harmful!

P ost O ffice  C ash  C e r tif icates  ^

•184-A. Glanl G. S. MwuJbr. Will 
the Minister of Communications be
pleased to state the fate of Post Office 
Cash Certificates purchased at various 
Post Offices now located in Pakistan, 
the holders whereof are dead and the 
claimants in respect whereof have 
migrated to India?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): An agree
ment for the transfer of such Post 
Office Certificates was reached with 
the Pakistan Government in the month 
of April, 1949. But, owing to the 
devaluation of the Indian rupee and 
the delay in the settlement of the ex
change ratio between India and 
Pakistani rupees, the Government of 
Pakistan imposed a ban on the transfer 
of Post Office Certificates (including 
the certificates of deceased holders) 
from Pakistan to India. Similar action 
was also taken by the Government of 
India. The matter is now under 
further consideration in the changed 
situation relating to the currency 
situation.

W  : -  0^1  -  j i -

^  ^  t i  j t

[Gianl G. S. Mnaailr: Has the koB.
Minister way information to the effect 
that a number of cash certificates 
have been verified but are not being 
cashed?]

^  TW  ^

9  ^ I

[Shri BaJ Bahadur: So far as my
information goes, the number of varl- 
fied certificates is ninety and all of 
them have been settled.]
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•185. Sardar B. 8. Man: WIU the 
Minister of Food and Agricnltiire be 
{leased to state:

(a) the total quantity in maunds of
Iraqi dates purchased by Government;

(b f  the price paid by Government 
and also the price per maund;

(c) how they were disposed of;
(d) how many maunds were sent to 

Akola and at^what price they were 
sold and what was the loss, if any; and

(e) what was the total loss, if any, 
incuired by Government?

The Minister of Food and Agricnl- 
lure (Shri K. M. Munshi): (a) In all 
6,94,110 maunds (25,500 tons) of Iraqi 
dates were purchased by the Govern
ment of India (4,76,350 mds. in January 
and February, 1951 and 2,17,760 
maunds in April, 1951).

(b) The C.I.F. price paid by the 
Government of India for the purchase 
of these dates was as follows:—

Date of 
purcha'w.

Quantity

mda'

Rate 
(in Rs.)

per md.

Price 
(in Rb.)

9-1-61 2,72,200 8/13/2 24,00,000/-/-
U-1-5I 2,04,150 7/7/3 17,25,000/-/-
27-4-61
30-4-61

1,36,100
81,660

e n m \
6/13/8/ 14,93.333/-/-

Total : 6,94,110 66,18,333/-/.

This price does not include customs 
duty and incidental charges etc., after 
unloading at Bombay, The landed cost 
was Rs. 13/10/- per md. F.G.R. 
Bombay for the first 4,76,350 mds. and 
Rs. 11/8/- F.G.R. for the remaining
2,17,760 mds.

(c) The earlier two consignments 
totalling 4,76,350 mds. were allotted to 
various States as under:

M idliya Prade.ili. 

Bombay.

Bihar

Uttar Pradesh 

W. Bengal 

Hyderabad.

81.660 mds. 
1,90,540

81.660
54.440 ,.

54.440 „  

1*,610

The latter two consignments totaUinft
2,17,760 mds. were allotted as under:

Madras

Bi'iar

27,220 mda. 

1,90,640

Total: 2,17,760

T oU li 4.76,SSO

(d) 8,184 mds. approximately were 
sent to Akola. These were sold at 
different rates ranging from Rs. 10 
per maund to Rs. 17 per maund. The 
loss to the Madhya Pradesh Govern
ment on the allocation to Akola im 
estimated at Rs. 19,000.

(e) The Government of India have 
not incurred any loss in respect of 
the import of dates as they were pur
chased and sold to the States on a *no 
profit no loss’ basis.

Mr. Deputy-Speaker: Was this ques
tion not answered a few days back?

Sardar B. S. Man: It was in a
different way.

Shri K. M. Munshi: In substance it 
is the same, but the hon. Member' 
wants more details.

Mr. Deputy-Speaker: I find that 
every day out of about forty questions 
tabled, we are hardly able to get 
through about twelve or fifteen ques
tions. Can’t such questions be better 
answered by laying a statement on the 
Table, instead of giving replies from 
parts (a) to (z). We must have some 
relative priority witli regard to im
portant questions.

Sardar B. S. Man: I am anxious to 
get a reply to parts (d) and (e) of the 
question.

Mr. Deputy-Speaker: The hon.
Member mighi have said so. instead 
of asking the hon. Minister to go on 
reading.

Shri K. M. Munshi: The answers to 
parts (d) and (e) of the question are 
as follows:

(d) 8,184 maunds approximately 
were sent to Akola. These 
were at different rates ranging 
from Rs. 10 per maund to 
Rs. 17 per maund. The loss to 
the Madhya Pradesh Govern
ment on the allocation to 
Akola is estimated at 
Rs. 19,000.

(e) The Government of India have
not incurred any loss in res
pect of the import of dates as 
they were purchased and sold 
to the States on a *no profit no 
loss’ basis. , ̂
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Saidar B. S. Man: It is true that the 
Central Government has not incurred 
any loss. But have the Government 
enquired whether the State Govern
ments on whom these dates were 
forced, incurred any loss?

Shri K. M. Munshi: The Central
Government never forced any State to 
take any dates,

Sardar B. S. Man: May I know 
whether the State Governments have 
incurred any loss in this deal or not?

Shri K. M. Munshi: I mentioned the 
loss incurred by the Madhya Pradesh 
Government as Rs. 19,000.

Sardar B. S. Man: That only relates
1o Akola. May I know whether any 
other State Government has incurred 
any loss.

Shri K. M. Munshi: If  the bon. 
Member gives me notice of a question 
I shall have the figures collected.

Sardar B. S. Man: May I know 
whether all the dates which were given 
to the Bombay Government were used 
lor human consumption as such: is it 
a fact that most of these unused dates 
Avere used for distillation of liquor.

Shri K. M. Munshi: I think that is a 
matter beyond my range—it must be 
addressed to the Bombay Government. 
Anyway if the hon. Member wants the 
Intormation. I shall make enquiries 
and the Bombay Government wUl say

fo\

Sardar B. S. Man; Were these dates 
supplied to the different States against 
4*flnite Indents placed by teem, or Vaw 
m re supplM oa the Initiative of the 
Central Government.

Skri K. M. M u A l:  At the t ^  
ItiMe date* w w  ordered, the iltugWOT 
in the country was such that 
-was a great lUtelihood of no food 
being available at cerUln centres. ^  

were told that the Crotjal 
Ctavernment were o rd e r^  th « »  datet 
and they consented to take them.

Kaaim: Is it a tact that the 
that were supplied to t o  » n -  

j S S e  m re of svw  ̂ ^ r  quaUty that 
ntuaed to take

Shri K. M. Mu m M: TOat Is not 
correct. The dates o*
^maUties which were higher Jban 
^allties ordinarily available in India.

Shri Syamnandan Sahaya: In view  
of the fact that most of these dates are  
going to disuse and waste and have  
fiecome out of date, have Government 
MBSldered the advisability of using 
ItaB aa eattto foddMr.

Shri K. M. Munshi: No date gets 
out of date. '

C entr al  Food R eseh vf

•186. Shri Kamath: Will the Minis
ter of Food and Agriculture be pleased 
to state: "

(a) the total quantity of food fl§n1ni 
imported Into India since January, 
1951;

(b) how much more is expected to 
be imported during the coming months 
of this year;

(c) the quantity so far despatched 
to needy areas, and the quantity pro
posed to be sent in the near future: 
and

(d) the production target under 
Grow-More-Food Campaign during this 
year?

The Minister of Food and Agricnl- 
ture (Shri K. M. Munshi); (a) 26,21,237 
long tons upto 31st July, 1951.

(b) Approximately 26,61.800 long 
tons.

(c) A statement showing the quanti
ties despatched to the needy areas upto 
the 22nd July, 1951 and the quantity 
proposed to be sent between the 22nd 
July and 31st August is placed on the 
Table of the House. [See Appendix 
II, annexure No. 5.]

(d) 14,00,000 tons.

Shri Kamath: What, Sir, to start 
with, is a long ton and how many short 
tons make a long toa?

S M  K. M. Manahi: 2^40 lbs. make 
a long ton; 2,000 lbs. make a short ton.

fiini Kamlh; From the statamant 
laid on the Table of tha House 1 find 
that (or the period 1st of January to the 
22nd of July lOftI, 5,S4»000 tons w m  
sent to Bombay, whereas 4,66,000 tons 
were sent to Bitoar. Am 1 to under
stand that the situation in Bombay was 
«lorse then than the situation in Bihar, 
or is it because the fuU demand of the 
Bombay Government was met, wheii^ 
as the full demand of the Bihar 
Government was not met?

Shri E. M. Mnnshi: The full demand 
of neither of the States was met. It is 
only because the position in Bombay 
was critical at a certain time and food 
had to be despatched.

Shri Kamath: I find from the state
ment again that for the period 23rd of 
July to the end of August more grain 
is to be sent to Madras than to Bihar. 
Am I to undersUnd that the situation 
in liadras has deterioratedt



Shri K. M. Manshi: The hon. Mem
ber wUl see that the Quantity to be 
despatched to Bihar is ,000 tons, 
while the quantity to be despatched to 
Madras is 2,04,000 tons. If he were to 
compare the population of the two 
States he will find that the despatch to 
Madras is comparatively less.

Shri Kamath: But during the previous 
period less was sent to Madras than 
to Bihar. ^

Mr. Deputy-Speaker: The question- 
hour is over.

Shri Kamatb: There is still half a 
minute. I shall repeat my question. 
During the six months January to July 
more was sent to Bihar than to Madras, 
while more is being sent to Madras 
than to Bihar. Is it because the Bihar 
situation is well in hand, while in 
Madras conditions are becoming 
worse?

Shri K. M. Munshi: It is a very 
valuable suggestion which I shall duly 
■consider.

WRITTEN ANSWERS TO QUESTIONS
R adio  L icences

*187. Dr. Deshmokh: Will the Minis
ter of Communicatloiis be pleased to 
stftte;

(a) the number of licensed receiving 
Mfts in the years 1049 and 1950; and

Cb) how many of these were from 
 ̂ Bombay, Madhya Pradesh, Delhi and 
 ̂ Saurashtra States in each of the 

years?
The Dei^ty BliaMer of OouMml- 

«Mlotts (Shri Raj Bahater): (a) The
uumber of licences is as follows:

1949
1990

4,18^0i 
9.92,40T

It is not possible to give the number 
of receiving sets as no record is main
tained of them and it is permissible 
lor a Ucencee to possess more than 
<me radio set under one licence.

(b)

State 1049 1909

Bombay l,lS,iS4 1,44,636

Madhya Prad«sh 3S,9i9 99,496

Delhi 28,006 90,979

Saurashtra Liotfuing not 
done by Cent
ral Oovernmont.

4,967

D elh i C loth  M il l s  V anaspati M aho -
FACTURING PRODUCTS

*188. Shri Kamath: Will the Minis
ter of Food and Agrictiltitre be pleased
to refer to the answer given to my 
starred question No. 4857, asked on the 
5th June, 1951 and to state:

(a) what stage the inquiry regard
ing Delhi Cloth Mills Vanaspati Manu
facturing Products has reached; and

(b) what further action is proposed 
to be taken by Government in tho 
matter?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) and
(b). The inquiry is complete and the 
Chief Commissioner, Delhi has becui 
asked to prosecute Messrs. Delhi 
Cloth Mills Vanaspati Manufacturing 
Works Company Limited, for infringe
ment of the provision of Vegetable 
Oil Products Control Order, 1947.

Calcutta  T elephone  Exch ange

*189. Shri Kesava Rao: WiU the 
Minister of CommunicatioBs be pleased 
to state:

(a) what are the causes of the fire 
that broke out in the Calcutta Tele
phone Exchange on the 5th June. 1991; 
and

(b) what is the loss to Government 
on account of this fire?

The Depntf ^
c a t a  (Shri Baj B a h a t e r ) ? ^ ? ^
p ^ ab le  caiue of tbs fire wai m  
electrical short circuit In the wlrlnc.

*•^*6 780* *** W «i

IinnuTAnoirAL Rica r « « w . r f i ffn 
' *1M. Shri K ew n  Bmc wdi

^  the quau^ and increolut Ite 
yield of rice In India:

(b) where the lattniatlonal 
COTMnlMfcm carry their exp«dta*ni

■*» ^  w letle i of rice in 
research is carried on now kr 

the International Rice Commlsslonr
The Minister of Pood and ftsrinrt

^  (Shri K. M. M i S h l T c a ) ^
totemaUonal Rice Commiislon to 
hilKfi?**.* comprehensive scheme of 
hybridisation of rice in South-Bast 
Asia lor improving rice yields in India
rniinUlai** ****** P«rticipatta*
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(b) The Scheme consists of crossing 
different varieties of rice with a view 
to breed improved strains. This work 
is being done at the Central Rice 
Research Institute, Cuttack.

(c) Thirty-two varieties of rice of 
Indica race supplied by the participat
ing counfftes other than Japan are 
being crossed with eight varieties of 
Japonica race obtained from Japan.

REGIONAL C o m m is s io n e r s  for  St a t is

•191 Sardar B. S. Man: (a) W p
the Minister of States be pleased to 
state the number of Regional Com
missioners for States?

(b) How many were there before 
their integration or merger into vari- 
ovis units?

(c) What are their powers and 
functions? .

(d) What is the total expenditure 
spent upon them?

The Minister of States, TraiiBBort 
and RaUways (Sbri Gopalaswami).
(a ) Four.

(b) Seven.
(c) The attention of the hon. Mem

ber is invited to
White Paper on Indian States.

(d) For the year the totel
expenditure is estimated at Rs. 5,88,000.

P ostal  E m plo y e e s

*•192. Dr. M V. Gangadhara ^Ta:
W ill the Minister of Communications 
be pleased to state:

(a) whether Government are aware 
thAt during the last war, some in f^ 
rior servants, as postmen, daftries 
etc employed in some subordinate 
offices of the Posts and Telegraphs De- 
oartment were promoted to officiate 
in clerical appointments agaipst vacan
cies existing in these offices;

(b ) whether Government are aware 
that in accordance with the award of 
the Adiudicalor in the disoute bet
ween the Posts and Telegraphs Depart
ment and its employees, such of these 
officials as have rendered one year s 
satisfactory service, are to be confirm
ed in their appointments as clerks 
after passing another test;

(c) whether it is proposed to ex
empt some of the aforesaid class of 
employees from the confirmatory 
tests; and

(d) if the reply to part (c) above 
be in the afflrmatlve, what are the 
Moa for this discrimination?

n e  Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) tO'
(d). The attention of the hon. Member 
is invited to the answer already given 
to toe Starred Question No. 930 by 
Shri Mohanlal Saksena which was put 
down for reply in the Legislative 
Assembly on the 13th March 1947. 
The position stated against part (c) of 
that question has, however, since 
changed as follows:

(1) The date" with reference to 
which one year's service is to be re
ckoned has been brought forward ta 
10th August, 1946.

(2) The condition of one year’s con
secutive service has been chapged into 
one of one year’s aggregate service.

(3) The restriction of passing the 
examination within three years has 
been removed and it has been ordered 
that the officials in question should be 
confirmed as clerks straightway on the 
occurrence of permanent vacancies 
without passing the confirmation 
examination but on confirmation they 
should not be granted increments until 
they pass an examination on the same 
lines as the confirmation examination. 
On passing the examination all pre
vious increments will be given but no 
arrears will be paid.

C rop-C o m p e t it io n  and P lant  P rotec
tio n  S chem es

*193. Shri B. R. Bhagat: Will the 
Minister of Food and Agriculture be 
pleased to state:

(a) the amount spent so far on the 
Crop-Competition and Plant Protec
tion Schemes; and

(b) the progress that has been made 
up to date in such schemes?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) The
total amounts sanctioned to the State.s 
by the Government of India during 
the three years ending 1951-52 on 
crop competition and plant protection 
schemes were Rs. 9,42,840 and 
Rs. 36,14,683 respectively.

(b) The proL;ress achieved in res
pect of crop competition and plant 
protection schemes is as follows:

Crop Competition Schemes:

The number of States conducting 
crop competitions increased from 4 in
1949-50 to 21 in 1951-52; the cultivated 
area brought under competition in the 
whole of India in 1949-50 was 32,836 
acres, while in 1951-52 the target is 
about 5,70.000 acres for Madras, U.P., 
Hyderabad, Mysore and Saurashtra 
alone. During 1950-51 yields of as
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much as 44J maunds per acre for 
wheat, 146 maunds for paddy and 679 
maunds for potatoes were obtained as 
against the average yields of 7, 12), 
and 250 maunds respectively.

Plant Protection:

( i) The Central Plant Protection 
Organisation set up in 1946 has assisted 
more than 18 States to set up plant 
protection organisations, which have 
contributed to reduce heavy losses lo 
crops due to insect pests and diseases.

(ii) The present Locust cycle which 
began in 1949 is being controlled by 
staff posted in 40 strategic points in 
the desert breeding areas and with the 
help of American technical aid under 
ihp Point-4 Programme.

(iii) Plant quarantine work has 
been undertaken in Bombay, where o 
Fumigation and Plant Inspection 
House has been consti’ucted and neces
sary equipment has been installed; 
sites have been acquired for under
taking similar work in Calcutta and 
Madras:

Jute C u l t iv a t io n  in  B ihar

*194. Shri B. R. Bhagat: Will Hhe 
Minister of Food and Agriculture be
pleased to state: *

(a) the area of jute cultivation in 
Bihar in 1949-50 nnd 1950-51; and

(b) whether any increase is pro- 
p6sed to be made in the current year?

The Minister of Food and Agricul
ture (Shrl K. M. Munshi): (a ) 3-31
lakh acres in 1949-50 and 8*58 lakh 
acres in 1950-51. These figures are, 
however, subject to revision.

(b) Yes. *

D. T. S. W o r k e r s ' U n io n

*195. Shri Jnani Ram: Will the
Minister of Transport be pleased to 
state:

(a) whether the D.T.S. Workers* 
Union has been given recognition:

(b) if so, when;
(c) whether the Union has submit

ted its grievances and if so, when: and
(d) how far the grievances are pro

posed to be given consideration?

The Minister of State for Transpon 
and Railways (Shri Santhanam): (a)
and (b). The Chairman of the Delhi 
Road Transport Authority informed 
the President of the Delhi Transport 
Service Workers’ Union on 2nd June, 
1951 that the Union would be recog
nised provided the Constitution of the 
Union is suitably amended,
202 P,S.D. „

(c) Yes; on the 2nd June, 1951.

(d) The Delhi Road Transpon 
Authority is carefully considering all 
the grievances with a view to meet all 
reasonable demands.

Im p r o v e m e n t s  of  L ivesto c k

*196. Pandit Munisfawar Datt Vpt^ 
dhyay: Will tho Minister of Food and 
Agriculture be pleased to state:

(a) whether there has been any en
quiry regarding improvements of 
Livestock in any State; and

(b) whether Hovernment propose to 
have such an enquiry on all-India
basis?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) As f?r
as the Central Government is aware, 
no State Government except the 
Government of Uttar Pradesh has 
instituted a detailed enquiry regarding 
Liv^estork improvement.

(b) No.

I nter n atio n ai. Co nference  op L ocust  
E xperts

*197. Sardar Hukam Singli: Will
the Minister of Food and Airriettlture
be plea.sed to state:

(a) whether ihe International Con
ference of locust experts held at Cairo 
at the end of March. 1951 Had recom
mended experimentation with aerial
methods of locust control: and

(b) whether such methods are be
ing tried in Tndici?

The Minister of Food and Arricul- 
ture (Shri K. M. Munshi): (a) Yes.

(b) We have secured under the 
U.S. Point Four Programme a team of 
technicians with three small planes to 
demonstrate aerial spraying opera
tions against locusts in some of the 
desert breeding areas. The operations 
will start by the first week of August.

D am age  to P ost and  T elegr aph  
O ffices in  A ssa m

♦198. Shri J. N. Hazarlka: Will the 
Minister of Commtinications be pleas
ed to state:

(a) whether Mails could be carried 
to nnd from Ahor and Mishmi Hill« 
in the North East Frontier Afirencv 
during the recent floods in Assam: and

(b ) whether Post and Telegraoh 
Offices and lines were damaired ba »  
result of floods and if so, whether they 
have been restored?

The Denuty jnnlster of Coimnnai- 
Bahadur): (a) and

(b). The floods caused considerable
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dislocation to mall arrangements and 
damage to Post and Telegraph Offices 
and lines. A  detailed statement is laid 
on the Table of the House. [See 
Appendix II, annexure No. 6.]

R oad L in k  b e t w e e n  Ind ia  and  N epal

•199. Shri S. N. Daa: Will the Minfi- 
ter of Transport be pleased to state!

(a) whether it is a fact that the 
Nepal Government hss requested the 
Government of India to lend exnerts 
to study proposals for a motorable 
road link between the Nepalese Capi
tol and India; and

(b) if the answer to part (a> above 
be in the affirmative, whether the Gov
ernment of India have considered the 
proposal and come to any decision?

The Minister of State for Transport 
and Railways (Shrl Santhanam): (a)
No.

(b) Does not arise.

A llo catio n  of F o o d g r ains  to  States

♦199-A. Shri S. N. Das: Will the
Minister of Food and Agricnltare be
pleased to state:

(a) whether there has been any 
chance in the quota of foodwains to 
different deficit States since allocations 
were decided upon at the Food 
Ministers’ Conference in Bombay;

(b) if so. how the figures of allot
ment stand today;

(c) the quantity of food^ains that 
has been desnatched to them upto 
July. 1951; and

(d) how the reserves in case of each 
of them stand?

The Minister of Food and Agrlcul- 
tiire (Shri K. M. Munshl): (a) Yes, 
Sir.

(b) A statement showing the ori^?lnal 
and the revised ceiling? quotas fixed 
for various States is laid on the Table 
of the [See Appendix II, an
nexure No. 7.]

(c> A statement showing the quanti- 
tie*? of foort??rains desnatrhed to the 
d f̂Teront States unto 22nd July, 1951 is 
nlaced on the Table of the House. 

Apnpndix IT, nnnexvire No. 7.1
A stfitement is laid on the Table 

of the House showing the grain stock 
unth Stnto Govemmf^nt. [See
Appondix IT. nnnexure No. 7.1

P ort T r u st  P ropkrty  in  B o m b a y

•200. Shrl .Toarhim Alva: (a) Will
fVK' M inister of Tranioort be nleased 
to state whether th^ ground rent char
ges of business and industrial concerns

have been increased on Port Trust 
property in Bombay?

(b) What is the percentage of in
crease on these rents?

(c) Have protests been received 
from the lease and other rent holders 
against the increases in rents?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Yes, with effect from 1st July, 1951.

(b) The increase in rent has been 
less than 100 per cent, in 960 cases, 
150 per cent, but less than 200 per 
cent, in 139 cases and over 200 per 
cent, in 28 cases.

(c) Yes, the representations received 
are under the consideration of the 
Trustees of the Port of Bombay.

C hittar an jan  L o c o m o tiv e  F actory

*201. Shri A. C. Guha: Will the 
Minister of Railways be pleased to 
state:

(a) whether there have been any 
accidents in the course of the Construc
tion of the Chittaranjan Locomotive 
Factory;

(b) if so. the number and nature of 
the casualties; and

(c) whether any compensations have 
been naid to the victims or their re
latives?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a ) 
Yes.

(b) There were 50 casualties, of 
which 3 were fatal and the balance 
cases of minor injuries, causing tem
porary disablement.

(c) Compensation where due in the 
shane of half-monthly payments was 
paid to the workmen who suffered 
temporary disablement as a result of 
accidents. No compensation has so far 
been paid in the case of the 3 fatal 
accidents; one is sub judice and the 
other two are under investigation.

State T rading  in  F e r t il ise r s

*202. Shri T. N. Singh: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether State trading in fertili
sers has been discontinued;

(b) whether any stocks on Govern
ment account are yet lying unsold; and

(c) the total net profit or loss in
curred on the trading in fertilisers up 
to date?

The Minister of Food and Agricul
ture (Shri ^  M. MuBshi): (a) No.
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(b ) There are no unsold stocks 
lying with the Government Small 
quantities already allotted to States 
but awaiting wagon supplies are lying 
with Clearing and Forwarding agents 
at ports.

(c) From '1944-45 up to 1950-51, the 
Government have made a profit of 
about Rs. 70,00,000 in running the 
Fertilisers Pool.

Gut and  Khandsari S u g a r

*203. Shri Ghule: (a ) Will the Minis
ter of Food and Agrienlture be pleased 
to state what is the total production 
of Gur and Khandsari sugar in the 
year 1950-51 according to the latest 
figures? •*

(b) What was the same in the years
1948-49 and 1949-50?

(c) What are the reasons of the 
variations in production?

The Minister of Food and Agrical- 
ture (Shri K. M. Munshl): (a) The
information is not available yet.

(b) The production of gur and 
Khandsari during the years 1948-49 
and 1949-50 was:

Year Gur Khandsar

Tone Tons
1048.49 28,37,000 1,18,000

1040-60 27,14,000 1,75,000

(c) Mainly variations in cane area 
and prices.

R e pair s  to old M o g u l  N ila  B und

*204. Shri Amolakh Chand: (a) Will 
the Minister of Food and Agriculture
be pleased to state whether Govern
ment are aware that the old Mogul 
Nila Bund near Delhi is in a dilapi- 
datled condition and if so, whether 
Government have taken any steps to 
repair it and put it for use in the Grow 
More Food campaign?

(b) Has any estimate of the cost of 
repairs been made and if so, how 
much does it come to?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) There 
is a bund named Mughal Bund which 
runs from Jumna Railway bridge to 
the Power House. It is presumed that 
this is the bund referred to in the 
question. This Bund is in a dilapidated 
condition, and the Delhi Administra
tion is taking necessary steps lo 
strengthen it.

<b) Yes. The estimated cost of 
strengthening the bund is Rs. 50,138.

The work has begun and is expected 
to be completed within a fortnight.

Special  T r a in  f r o m  S it a p u r  to  N a i- 
 ̂ m e sh a y a r a n y a

*205. Shri Amolakh Chand: Will the 
Minister of BaQways be pleased to 
state:

(a) the reasons for not running a 
special train on Amavasya, the 4th 
July, 1951 from Sitapur to Naimesh- 
ayaranya (E. I. Railway) as usual;

(b) whether the pilgrims in the ab
sence of special train boarded a pas* 
senger train and even occupied the 
roofs of third class bogies and as a 
result thereof the roof of the bogie 
collapsed and a large number of pas
sengers received injuries; and

(c) the number of persons Injured?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Due to shortage of coaching stock, 
special trains could not be run.

(b) A  number of pilgrims boarded 
regular trains on roofs in spite of all 
efforts made to prevent them from 
doing so. There had been no report, 
however, of any roof collapsing or any 
passenger receiving injury.

(c) Does not arise.

mnrr w n  v  fwrj i p f  ^

Wo ^  nifl
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e « r r  h , v  a m r  t r t

?H,oco in r irT  TT

fW TTW Sft t  ?

P ost OrncE tor B ajana T appa

[*206. Dr. Devi Singh: Will the 
Minister of CopimunIcations be plea^
ed to state whether Government pro
pose to open a post office in Bajana 
Tappa in District Ratlam (Madhya 
Bharat), the population of the sub
urbs of which is nearly 15,000?]

The Deputy Minister of Cemmonl- 
cations (Shri EaJ Bahadur): Orders
have been issued for the opening of a 
Post Office at Bajana Tappa.
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, N e e m uc h— N asirabad  Road

[•̂ 206-A. Dr. Devi Singh: Will the 
Minister of Transport be pleased to 
state whether Government’s scheme 
includes the construction of a road 
Irom Neemuch to Nasirabad.J

The Minister of State for Transport 
and Railways (Shri Santhanam): The
hon. Member is presumably referring 
to the portion of the NeemuchrNasira- 
bad Road in Rajasthan. If so, the 
matter is the responsibility of the 
Government of Rajasthan. The portion 
of the road within Ajmer State already 
exists and the question of its construc
tion does not arise.

A ir  Se r v ic e s  (S u s p e n s io n )

«207. Shri Amolakh Chand: Will the 
Minister of Communications be pleas* 
ed to state; •

(a) the number of Air Services 
suspended or stopped in the month of 
JuJy, 1951 due to shortage of aviation 
fuel in India;

(b) whether the rates of fare have 
been increased and if so, by what per
centage; and

(c) whether the cargo liners for
transporting essential food grains have 
also been affected; and ^

(d) if so, when Government expect 
to improve the position?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) and
(c). Four scheduled air services 
operated by Indian Companies within 
India have been suspended and the 
frequencies of nine others have been 
reduced; non-scheduled flights have 
all been stopped, exccpt those engaged 
in the carriage of essential supplies, 
such as, foodgrains.

(b) No, Sir.
(d) Does not arise, in view of the 

replies to (b) and (c).

R ice  S trawt

*208. Shri V. K. Reddy: (a) Will the 
Minister of Food and Affrkutture be 
pleased to stale whether it is a fact

that large quantities of rice straw is 
used for packing articles to be sent 
abroad?

(b) What is the quantity so used?

(c) Js there any proposal before 
Government to stop the use of rice 
straw for packing purposes?

The Minister of Food and Acricul- 
ture (Shri K. M. Munshi): (a) Yes.

(b) Information is not available.

(c) With a view to conserve fodder 
supplies the Government of India, at 
the instance of the Government of 
Madras, are considering a proposal to 
ban the use of paddy straw as pack
ing material in the State of Madras.

R e c r u it m e n t  of Scheduled  Castes  and  
T rihes o n  Ra il w a y s

■•'209. Shri Barman: (a) Will the
Minister of Railways be pleased to 
state how many vacancies were adver
tised by Central Railway Service Com
mission’s (E. I. R.) Employment Notice 

No. 14/51, dated the 21st May, 1951 
and employment notice No. 8/51 under 

categories iv, vi, vii, viii and x?
(b) What were the numbers under 

each category reserved for Scheduled
Castes and Tribes?

(c) What is the number of applica
tions received for such reserved cate
gories? ‘

(d) What is the number of Schedul
ed Castes and 7’ribes selected or em
ployed?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
to (d). The information is contained 
in the statement which is laid on the 
Table of the House. [See Appendix
II, annexure No. S.]

I n d ian  C e ntr al  Co tton  C o m m it t e e

•'210. Shri S. C. Samanta: (a) Will 
the Minister of Food and Agriculture
be pleased to state what steps have 
been taken by the Indian Central Col
ton Committee to step up cotton pro
duction in India?

(b) What was the amount of pro
duction of Cotton in India in the years 
from 15th August, 1947 up to cate 
(year by year)?

(c) What is the estimate of proauc- 
tlon of Cotton in the year 1961-527

(d) In which part of the country 
does flner quality of cotton grow ana 
can be grown?
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Tbe Mlnlftor of 7oo« and Agricul
ture (6lirl K. M. Mumlil): (a) A
statement showing the measures taken 
by Government to step up cotton pro
duction is laid on the Table of the 
House. The Indian Central Cotton 
Committee, subsidises experiments lor 
the evolution of better yielding varie-- 
ties by selection and by hybridisation 
and for evolving better agricultural 
practices in regard to the cultivation 
of cotton.

(b) Estimates of cotton production: 
(in lakh bales of 392 lbs. each net)

1947-48 1948-49

(i)OfHoial 21.9 17*7
(ii) Trade eatimateB 29 • 9 to 30 * 8 23.2 to 23.7

1949-50 1960 61

(i) Offioiftl 26.4 29-3
(ii) Trade eetimtttes 28.1 to 31-1 31- 8 to 83*4

(c) The ultimate target has not yei 
been flnalised.

(d) Cotton having staple length of 
15/16" may be regarded as finer 
quality. Such cotton is grown in 
Punjab, Patiala and East Punjab States 
Union, Bombay, Hyderabad, Mysore 
and Madras. Similar cottons can also 
be grown in Madhya Pradesh, irrigated 
tracts of Uttar Pradesh and Rajasthan 
and some parts of West Bengal.

STATEMENT

Measures taken by Government to step 
up cotton production

(i) Removal of legislative restric
tions on the growing of cotton.

(ii) Provision of additional irriga
tion facilities wherever possible.

(iii) Expansion of area under cotton 
by—

1. Reclamation of culturable
waste lands and fallows, and

2. Diversion of some acreage
from other crops to cotton.

(iv ) Increasing supplies of pure seed 
of improved varieties for sowing pur
poses.

(v )  SuDplies of m anures and ferti
lisers on a large scale and subsidising 
their distribution;

(vi) Raising the price of cotton so 
that it bears a realistic relation to the 
prevailing prices of competing crops.

(vii) Provision of special cotton ex
tension staff and necessary funds to 
implement the recommended measures.

A l lo t m e n t  of A d d itio nal  F ood quotas 
TO A s s a m

*Z11. Maulvi Wajed Ali: (a) Will
the Minister of Food and Ai^iculture 
be pleased to state whether there have 
been heavy floods in Assam consequ
ently damaging paddy, jute and other 
crops in the State?

(b) What is the quota of food allot
ted to Assam during the year 1951-52 
and has the Government of Assam re
presented to the Government of India 
tor allotment of additional food quotas 
to compensate for these damages?

The Minister of Food and Agricul
ture (Shri K. M. Munibi): (a ) Damage 
to paddy crops in the Jamunamukh- 
Hojai-Kampur area of Nowgong 
district due to the recent floods has 
been reported by the Assam Govern
ment. Full details of the extent of 
damage to paddy and other crops ire 
still awaited.

(b) As regards 1951, the ceiling 
import quota originally fixed for 
Assam was 24,000 tons. This has sub
sequently been raised to one lakh 
tons. Against this the total alloca
tions made to Assam for the period 
ending September, 1951 is 85.,161 tons. 
It is expected that out of this quantity
66,000 tons will have been despatched 
to Assam by the end of August.

Zamindari, llakadari, etc. in  P art *C* 
B t a t b s

•211-A. Shri Dwivedi: WiU the
Minister of States be pleased to state.

(a) what steps are being taken to 
bring Zarnindari, and Ilakadari, to an 
end in the Centrally Administerea 
Areas with , special reference to 
Vindhya Pradesh, Himachal Pradesn 
and Bhopal;

(b) whether any proposals put for
ward by the State Govrenments are 
pending consideration with the Govern
ment of India;

(c) if so, for how long these pro^
' have been pending consiaeru-

ion;

(d) the causes of the delay;
(e) the time likely to be taken in 

putting them into action; and

(f) whether any consultations hav6 
been made by the State Governments 
in this connection with the represen
tatives of public opinion?

The minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) to (e). The question of abolition 
of the rights of Zamindars and other 
types of intermediaries in the various
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Part C Stales is under the considera
tion of the Government, Tentative 
proposals for the abolition of Jagir- 
daries in Vinclhya Pradesh and Bhopal 
•are being worked out. In Kutch 
powers have already been taken to 
subject alienated lands to full assess
ment and as a first step the minimum 
assessment fixed is 50 per cent, where 
lands are held by original grantees and 
75 per cent, where they are held by 
persons other than original grantees. 
In the remaining States we are collect
ing information about the nature and 
extent of the problem so that the 
matter may be considered further.

(f )  The Chief Commissioners have 
tried to ascertain public opinion on 
this matter by informal contacts and 
discussions.

R a il w a y  A ccident  b e t w e e n  M a n ju r i 
R oad and B a it a r a n i R oad

^211-B. Shri Nandkishore Das: (a)
Will the Minister of RaUways be 
pleased to state whether any investi
gation was undertaken as to the 
causes of the accident to a goods train 
on the 24th July, 1951 between Man- '  
juri Road and Baitarani Road on the 
Kharagpur-Cuttack Section of the 
B. N. Railway and if so, with what 
result?

(b) What was the estimate of the 
loss that resulted from the accident 
both in respect of Railway revenue 
as a consequence of suspence of 
through traffic and also in respect of 
goods lost or damaged?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Yes; an enquiry by a Committee of 
District Officers is in progress and the 
cause of the accident will be deter
mined on its completion.

(b) It is not possible to readily 
determine the loss of revenue result
ing from the interruption of traffic 
incidental to this accident as move
ment of considerable proportion of the 
traffic so held back is expected to 
materialise in due course if it has not 
jnaterialised already. Approximate 
value of the coal involved is Rs. 12,000 
but a part of it may be salvaged.

D ates f r o m  I raq

33. Shri Kamath: Will the Minister 
of Food and Agriculture be pleased to 
state:

(a) the total quantity of dates im
ported from Iraq since January, 1951 
and the price paid for the same; and

(b) the quantity made available to 
eac^ State?

The Minister of Fo4̂  and  ̂Ajfricul- 
(Shri K. M. Mnashl): (a) A  total

quantity of 25,560 tons of dates was 
imported by the Government of India 
from Iraq since January, 1951 to date. 
The prices paid for this quantity waj« 
as under:

Dftte of Quantity. 
Purcliaee.

Rate per long 
ton C. I. F. 
Bjmbay.

9-1-61 10,000 tons. £ 18/. (Stg.)

14-2-51 7,500 „ £ 17/5/-
27.4-61 6,000 M £ U/- M
80-4-61 3,000 o £ HI-

Total 26.600 „

(b) The quantity allotted to various 
States was as under:

(1) Madhya Pradeab • 3,000 tons.

(2) Bombay. . 7,000
(3) Uttar Pradesh. 2,000 „

(4) Weit Bengal. 2.000 „

(5) Hyderabad. . 500 „

(6) Bihar. . . 10,000 .,

(7) Madra*. . 1.000

Total . . 25.600 „

Ca lc u tta , B o m b a y  and  M adras P orts

34. Shri A. C. Guha: Will the Minis
ter of Transport be pleased to state:

(a) the total tonnage of different 
articles exported and imported from 
Calcutta, Bombay and Madras during 
the years 1948, 1949 and 1950—with 
tonnage for each principal export and 
import; and

(b) the nuinber of ships with their 
tonnage that have touched the ports 
of Calcutta, Bombay and Madras (ex
cluding those doing only internal 
coastal traffic)?

The Minister of State for Transport 
and RaUways (Shri Santhanam): (a)
Hon. Member’s attention is invited to 
the Annual Accounts of the Commis
sioners for the Port of Calcutta and 
the Administration Reports of the 
Ports of Bombay and Madras which 
furnish the information asked for the 
appropriate years. Copies of these 
publications are available  ̂ in the 
Library of the House.
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(b) The information is given below: 

Calcutta
L...................  1

No. of Ships 
ig Co 
lips)

(excluding Coastal
Not
Tont)ftge

1948.40

l#40CO

931

960

34,03,864

36,56,067

Madras

1048-49

1949-fiO

No. o f ships (ex
cluding Coastal 

Ships)

601

722

Bombay

Net
Tonnage

26,68,074

30,83,060

1048-40

1940-50

No. of ships (ex
cluding Coastal 

ships)____

1175

1265

Jute  C u l t iv a t io n

Net
Tonnage

43,49,072

47,03,714

35. Shrl A. C. Guha: Will the Minis
ter of Food and Agricultnre be pleased 
to state:

(a) the total acreage under jute 
cultivation in the years 1048, 1949, 1950 
and 1951, up-to-date;

(b) the total tonnage of Jute produc
ed in the first thrde years and the 
quantity likely to be produced in the 
current year; and

(c) if the increase in tonnage is not 
proportionate to the increase In 
acreage, the reason thereof and the 
steps taken to make up the deficiency?

The Minister of Food and Agricnl- 
ture (ShH K. M. Munshi); (a) and
(b). A  statement showing the requir
ed information, as far as available, is 
placed on the Table of the House.

(c) Durinfr 1950-51, the yield per 
acre was slightly lower than that in 
the previous years, due mainly to 
natural calamities such as drought in 
certain areas and excessive rainfall in 
others. No special measures are called 
for to meet the deficiency thus caused. 
However, greater use of fertilisers. 
Improved seeds, etc. is expected to 
raise the yield per acre.

STATEMENT

Acreti(fft under and prodvction of jute in 
India— 1948 49 to 796152.

Year Area Production

’000 bales Equivalent 
of 400 lbs. in *000 tons 

each

1048-40 834

1940 50* 1,163 

1050-51** 1,449

2,055

3,080

3,202

367

552

588

1051-52 Figures have not yet been 
finalised.

* Partially reviped estimate.

♦* Final estimate Pnd therefore subjeoi 
to revision.

L and T en u r e  o r  T r ipu r a  and  M a n ip u r

36. Shrl A. C. Gaha: Will the Minis
ter of Food and Agricultnre be pleased 
to state:

(a) whether Government have made 
any enquiry into the land tenure of 
Tripura and Manipur;

(b) what oercentage of agricultural 
lands and of forests are being held by 
the relations and descendants of the 
ruling princes of Tripura and Manipur; 
and

(c) the approximate number of land
less agricultural labourers, particular
ly among the tribals?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) VTes. 
an enquiry was held into the land 
tenure system of Manipur during the 
current year.

(b) Less than one percent.

(c) The Agricultural Labour Enquiry 
Organisation of the Government of 
India investigated the conditions of 
agricultural labourers in 4 villages of 
the Manipur Valley in 1950-51. The 
relevant extract.s in the Report on the 
result of the ennuiry are placed on 
^he Table of the House. Tribals in this 
State practise shifting cultivation and 
therefore the question of landless agri
cultural labourers among them
not arise. •
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STATEMraJT%
Extracts from the Report prepared 

by the Ministry of Labour on the 
Result of the enquiry conducted under 
the auspices of the Agricultural 
Labour Enquiry Organisation of the 
Government of India held in 1950-51 
Jn four villages of the Manipur Valley.

“The Manipuris are generally 
reluctant to work as hired workers 
in other fields. They prefer to 
work independently on the lands 
either owned by them or taken on 
rent and depend for their liveli
hood on the produce of these lands.
It is only when they fail to do so 
that they work for wages. This is 
borne out by the fact that in the 
selected villages out of a total 
number of 581 families, there was 
only one family of agricultural 
workers.'*

T r ip u r a ' A s s a m  R oad

37. Shri A. C. Guha: Will the Minis
ter of Transport be pleased to state:

(a) the amount so far spent on the 
Tripura-Assam Road;

(b) the staff maintained for the 
construction with the total monthly 
exoenditure thereon:

(c) the length of the road so far 
constructed and the total length to be 
constructed;

(d) when the construction was first 
undertaken and when it is likely to 
be completed; and

(e) the total amount likely to be re
quired?

The Minister of State for Transport 
and Railways (Shrl Santhanam): (a)
About Rs. 170 lakhs upto June 1951.

(b) One Superintending Engineer 
in charge of the project with two 
Divisions, each under an Executive 
Engineer. The total monthly expendi
ture on staff excluding work—charged 
establishment, is about Rs. 24,000.

(c) Formation of the road, which is 
134 miles long, including 5 miles of 
an approach road from Dharamnagar, 
is nearing completion. Seven miles 
from the Agartala end have also been 
gravelled.

(d) The work was commenced in
1948. The road is likely to be fit for 
re»?ular motor traffic by the rains of
1952. It will, however, not be possible 
to complete all the estimated work 
before 1953.

(e) About Rs. 3 0 crores.
H ig h  C o u r t  Judges

38. Shri Raj Kan war: Will the Minis
ter of States be pleased to state the 
pecuniary extent to whJ#h each judge

of a High Court in the various Part *B’ 
States has benefited by the recent 
revision of salaries of Part B States 
High Court Judges?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): By
the revisions of salaries the following 
Judges have obtained increase in their 
emoluments to the extent indicated 
against each:

Increase in salary 
pep mensem.

Rs.

(1) Chief Ju«tioe.
Hyderabad.

(2) PuiBne Judges,
Hyderabad.

(3) Pmme Judges,
Madhya Bharat.

(4) Puisne Judges,
PBPSU.

(0) One Puisne Judge, COO/
Rajasthan. ‘

(6) One Puisne Judge. 1,000/ - 
Rajasthan.

(7) Chief Justioe, Travan- 600/- 
oore‘Cochin.

(8) Puisne Jud^, Tra- 500/- 
vaaoors>CodiD. '

439/. approxima
tely,

443/. V

1.000/

500/- „

T elephones  for  C hhota N a g p u r

39. Shri Oraon: (a) WiU the Minister 
of Communications be pleased to state 
how many applications have so far 
been received for telephone connections 
in Chhota Nagpur?

(b ) How many of such applicants 
have since been given telephone con
nections?

(c) How many applications are still 
pending?

(d) How many applications have
been rejected? .

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) The
pending applications on the 1st April, 
1950 and those received upto 30th 
June, 19:) 1 are as follows—

(i) Ranchi ... 203
(ii) Hazaribagh 35
(iii) Purulla ... 47
(iv ) Ramgarh ... nil
(v ) Chaibasa ... nil

(b) (i) Ranchi—97 have already
been provided and 80 will be installed 
as soon as the rental for which demand 
notes have been issued, is paid.

(ii) Hazartbagl>^27.
(iii) Purulla— 11 have already been 

provided and 26 will be provided on 
payment of rental for which demand 
notes have been issued,
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26
8

10

nil

(c> (1) Ranchi
(ii) Hazaribaifr 
(ill) Purulla

(d) All exi;hanges
AiiEA OF Delhi State

40. Gianl G. S. Musaikrt (a) WiU the 
Minister of Food aad Agriculture be
pleased to slate:

(i) the Ujtal area of Delhi state;
(ii) tne area under buildings in

cluding Roads, Railway Lines, 
Canals and Rivers etc.; and

(iii) the area under cultivation?
(b) What services are being derived 

from the rest of the area?
(c) How much land is lying barrer. 

and unreclaimed?
The MttiistcT o f Food and Arfrtcul- 

ture (Shri R. M. Monshl): (a) (i)
3-66 lakh acres.

(u) 0 76 lakh acres. TWa rfpresenu 
i' .t available for cultivation and 

includes aU lands absolute^ 
and all land, covered by b u U ^ g^  
water, roads or otherwise appropriated 
to noivagricultural uses.

(iii) 2-36 lakh acres (including 
current fallows).

(b) Some areas are being utilised 
as grazing grounds.

(c) 0-54 lakh acres.

M adras M a il  A ccident

41. Shri Sidhva: (a) Will the Minister 
ol RaUways be pleased to state 
It is a fact that a bogie of the Madrw 
Mail train which left 
23rd June, 1951 ran off the rails at 
Bhor Ghat, near Lonavla (G.I.P.)7

(b) If so, how many were injured 
and what were the casualties?

(c) Has any e n q u ir y ^ n
what were the causes of the accident.

The Minister of State tor TwuMPprt 
and Eallways (Shri Saathwum): (a)
At about 0-35 hours on 24th June, 
1951, No. 9 Down Bombay-Madras 
Mail ran into a heap 
etc., at mile 70/16 between T»«kur 
wadi and Monkey Hill Cabmes, Bhore 
Ghats, of the G.I.P. Jjl?
in the derailment and caps.lzing of the 
engine and the two carriages next to 
the engine.

(b) Nine passengers received minor 
injuries; there were no other casual
ties.
202 PS.D

(c) The Government Inspector of 
Railways, Circle No. 5, Bombay, held 
his statiilory enquiry into the acci
dent. His finding Is that it was caused 
by,the train running into an obstruc
tion in the shape of a land slio which 
came down from a height of aboiJt 
300 feet from the hill side, following 
heavy rains; that the night was darJi, 
there was a heavy downpour of rain 
and the electric head light ol the 
engine suddenly failed at the cruciai 
moment, and in thesL* circumstances 
of poDr visioiiitj^, the Driver could not 
notice the obstruction and prevent tho 
accideht. I  he obstruction was also 
just round a sharp curve.

Railv/ay P a s^k xgk rs ’ Association . 
Kamptee

42. Shri Kamatt: Will the Minister 
of Raihi’ays be pleased to state:

(a) whether, it is a fact that the 
Railway^' Passengers' Association, 
Kamptee, Madhya Pradesh, has been 
granted representation on the local Ad« 
visory Committee of G.I.P. Railway but 
has been refused representation on the 
B. N. Railway Committee; and

(b) if so, the reasons therefor?

The Minister of State for Transport 
and Railways (Shri Sanihanam): (a)
The Railway Passengei’s’ Association, 
Kamptee, is represented on the Madhya 
Pradesh Local Advisory Committee of 
the G.I.P. Railway^The B. N. Railway 
have received no request from this 
Association for a representation on 

, that Railway’s Local Advisory Com- 
‘ mittee so far.

(b) Does not arise.

T im ber  I n d u str y  in  A nd am an s

43. Shri Sidhva: (a) WiU the Minis
ter of Food and Agriculture bo pleased 
to state whether Government have 
leased out some islands in Andamans 
to a private contractor for the develop
ment of timber industry?

(b) If so, to whom, on what condi
tions and terms and for what purpose?

(c) What is the quantity of timbei 
ordinarily available in these islands^

(d) What is the size of islands sc 
leased?

(e) Was any effort made to develop
timber industry departmentally and u 
so, with what result? .

The Minister ol Food and Agricot* 
ture (Shri K. M. Munshi): (a) Nego
tiations for the lease of the North 
Andamans forests have already been 
completed. Formal agreement will be 
entered into by Government shortly
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(b> The lease is to be granted io 
Messrs. P, C. Ray and CO, , ( I n ^ )  Ud., 
on terix»3 envisaging royal^  of GovMnr, 
ment being ^ c iu a ted  at a specmed 
proportion of the sale price. xhe 
purpose is utilisation of Virgin forest*.

(c) -79,000 tons per anhiim.-- '
(d ) Aboult, 708 Squftre miles.

' (e ) The jwoposal to work thew: 
Jtorests departmentally was cw rfu l^  
considered, but it was decided that the 
work should be entrusted to private 
enterprise.

R a ilw a y  S to re s  E n q u iry  C < » o m T « *  
{U pori .' t ■ • :

44 BhM Kamath: WUl the Minister 
of iu S S i jS ^ b e  p”e a ^  to state
wheliier a copy of the ^port of tta 
Railway Stores Ed'iuity ConmiittM willi 
be laid on the Table of the House?

The iMBntoter of State lor TiaiupOTl ; 
Mrf, (Shri 8anth»M .); As,.
6 “dbpies of the Report of R ^w ay  
Stttfes 8ii<iuiiy Committee have already 

in the .^brary of

l® ^ > C o u ftc i l ;  for Railwajg, Stand- 
Committee for RaUways. 

ami ih« Public Accounts Committee.

M in is t r y  o r  C o m m u n ic a t io n  (S taff )

4i-A. Prof. K. X  8hah:  ̂WDJ the 
Miiiister of Commtmications be pleased 
to state: ^

(a) the number of (i) Gazetted, and
(ii) non-Gwetted. officers, clerks and 
class IV  sWVants in the Ministry and 
its .attaghed. and . subordinate oflftcps 
0̂ * : i •

(i) 15th August, 1947;
(ii) 31st March. 1948;
(my 3Ifet March, 1949;
(iy), 31si ,M̂ |rdb, .1950; and
(v ) 31st March, 195t; and
(b) th e , number  ̂ of  ̂ the officers 

clCTfe dr class I V  servants appointed 
temporarily in the first instance and 
subsequently (i) made petmanent,
(ii) retired or (iii) retrenched, during

a r * * - ,
The Deputy Minister i>f Communi

cations (Shri Raj Bahadur): (a ) and
(b). A'-statement giving the required 
infformlBition iri respect of the Ministry 
of C5cimii(iuhi<iations excluding its 
attached- ̂  4ind subordinate offices is 
laid <!)ĥ  thfe Table of the House. [See 
Appendix II, anneXure No. 9.] Infor
mation relating to the attached and 
subofdiniite offices of the Ministry is 
being collected and will be laid on the 
Table 1 of the JHouse at an early date.
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PAR LIAM EO T OF INDIA

Monday, 13th August, 1951

The House met at Half Past Eight
of the Clock.

CMr, Deputy-Speaker in the Chair}
QUESTIONS AND ANSWERS

(See Part I)

9 -3 0  A  M ,

Mr' Deputy-Speaker: Before I tate
up other matters standing on the
agenda paper I shall read a letter
which I have received from Mr. Sidhva
because hon. Members might r ^
member that the other day alter the
close of the Prime Minister’s spTOch 
Mr. Sidhva wanted to offer a word of
explanation regarding what he said
relating to food statistics during the
course of that debate. As it was late—
it was six o’clock—hon. Members were
anxious to go home. Now it is
proper... '

Dr. Deshmnkta (Madhya Pradesh):
On a point of order. May I know and
have your ruling as to what is the 
position pf such clarification, because
It might be that any hon. Member
making a speech himself makes some
mistake. Is it permissible for every
hon. Member to write a letter and to
see that that mistake is corrected -
without going into the merits of the
whole question. What is the limit and
what are the limitations?

Mr. Depnty-Spp^aker: I am not called
npon to answer hypothetical questions. 
If any particular question arises I shall
consider. This is a case where the 
hon. Member, when he was on his leg*?
stated that his statistics were not
accepted by the previous Ministers, 
22iP.ci.n. .

but he wrote a letter to Mr. PatiK a
member of the Planning Commission* 
who sent him a letter saying that he
was thankful and that the statistics
were correct, though he did not agree
with his conclusions. When Mr. 
Sidhva was making these observations
in connection with the debate on the
Address of the President some hon. 
Member here asked him if the letter
was with him. The letter was in his 
file according to Mr. Sidhva and he
wanted to refer to it later because
some time would be taken for that. 
But before he could conclude t'̂ .e bell
rang and he had to sit down: He does
not want an impression to be created
t ^ t  he was making a statement which
was not supported by facts. As a 
question was put to him **Are you in
possession of the letter” he wanted to
make an explanation. (Interruption).
1 am not called upon to answer
hypothetical questions, but I shall only
read a small portion of his letter as I
am sure hon. Members would like the
hon. Member to clear up his position.

Pandit Knnzni (Uttar Pradesh):
May I suggest that the better procedure
would be for the hon. Member himself
to make a statement with the pef- 
mission o f the Chair?

Mr. Depnty-Speaker: I agree. Has
the hon. Member got a copy with him?

Shri Frank Anthony (Madhya
Pradesh): Let it be very brief.

Mr. Deputy-Soeaker: I have already
given the preamble. The hon. Member

 ̂ Id only the relevant portion o f
the letter. .

Shri SIdiiva (Madhya Pradesh): Sir. 
I am very thankful to you. 1 have a 
right under the rules to make a
personal explanation and I am (flad 
that you have allowed it. The hon. 
Member twice interjected and stated
that I must produce the letter. I did
not know wnat was his motive and it 
appeared to me that he wa? doubtinit 
my statement. I was therefore insis
tent on quoting i t  Now you have
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fShri Sidhva] ,
explained the whole point, Sir, and I 
wiU just quote the letter which Mr. 
Patil, member of the Planoing Com
mission, wrote to me.

]>r. Pannar (Himachal Pradesh):' 
M ay I suggest that there was no 4ues> 
tion o f any doubt?

Pandit Thaknr Das Bhargava
<Punjab): Some Members were joking!

Shri Sidhva: However, Sir. I will 
Tead the letter. It was asked twice. 
A t that time it was not stated that he 
was joking. There is no joke allowed 
liere. The letter of Mr. Patil is dated 
th e  28th May, 1951 and reads thus:

“My dear Shri Sidhva, I enclose 
a copy of a note embodying the . 
gist of our talks. The note has 
been prepared in the form of a 
report on your letter and the dis
cussions we had on it. I am not 
proposing to send-any copies of this 
to anybody else tiU I have your 
comments and reactions or tiU we* 
meet again, if that can be arranged 
quickly. Yours sincerely— R̂. K. 
PatU.”

The relative para, from the note 
areads as imder:

“Mr. Sidhva’s statistics are quite 
correct. They are taken from
Government records. But his 
conclusion that on his interpreta
tion of the statistics India is not 
as deficit as is made out cannot be 
sustained in the sense that as a 
result imports should be reduced.”

I had also stated in my speech that 
while they accepted the correctness of 
my statistics they did not agree with 
my conclusions. I wanted to clarify 
that.

An Him. Member: Nothing has been 
clarified!

PAPER LAID ON THE TABLE

Statement re. Railway Stores
Enquiry Committee _ .

The Minister of States, Transput 
Railways (Shri Gopalaswami): I 

beg to lay -on the Table a copy of the 
•rtatement relating to Ihe I^ailway 
Stores Enquiry Committee. {JSee

■ Appendix II, annexure No. 10].

RESOLUTION Re: RAISING OF EX
PORT DUTY ON GROUND-NUTS 
AND LEVY OF EXPORT DUTY 
ON OILSEEDS AND VEGETABLE 
OILS NOT OTHERWISE SPECI
FIED.

The Minister o f Fiaance* (Shri C. D. 
Deshmnkh): I beg to move:

“ In pursuance of sub-section (2) 
of section 4A of the Indian Tariff 
Act, 1934 (X X X II of 1934), this 
House hereby approves the noti
fication of th)  ̂Government of India 
in the Ministry of Finance 
(Revenue Division) No. 52-Cus
toms, dated the 30th June, 1951. 
by which the export duty on 
groundnuts was raised from Rs. 80 
per ton to Rs. 150 per ton and new 
export duties were levied on, 
“OUseeds, not otherwise specified” 
and “Vegetable oils, not otherwise 
specified” at the rate of Rs. 150 
per ton and Rs. 300 per ton, respec
tively, with effect from the 1st 
July, 1951” .
At the outset I would like to explain 

the background of ,the export duties 
referred to in this resolution. In 1948
49 my predecessor obtained the per
mission of the House to the levy of an 
export duty of Rs. 80 per ton on oil
seeds and Rs. 160 per ton on vegetable 
oils. The ground on which tjiis • tax 
was justified was the wide disparity 
between internal prices of these 
commodities and their export prices, 
and it was felt at that time that the 
duty wiU not affect our export markets. 
But right from the time the duties 
were imposed there was an agitation 
for their riemoval on the ground that 
the duty was adversely affecting our 
exports, and after some consideratioa 
the duty was removed in November. 
19'49. .

The Export Promotion Committee 
(1949) expressed themselves against 
export duties as bad in principle and 
the imposition of export duties on the  ̂
principal commercial commodities 
which were exchange-earners, wa« 
deprecated by them on the ground that 
by their imposition our trade would be 
affected adversely. In regard to oils 
and oilseeds they were somewhat ambi
guous and they w ere' inclined to think 
that the phenomenon of rising prices o f  
oilseeds, particularly groundnuts, which 
competed with cotton and even food- 
grains should be dealt with by another 
means. '

Hon. Members: The hon. Minister i» 
not at all audible,

Mr. Depnty-Speaker; He may c o m  
Uy the front benck.
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Shri €. D. Desfamiiklk: I am afraid 
the front bench would be farther away 
from this.

Mr. Deputy-Spcaker: It is the area 
that catches the sound.

Shri C. D. Deshmukh: I am prepared 
to try that. I think I shall now be 
audible.

I was going to say that ^he Export 
Promotion Committee thought that the 
problem of rising prices of oils and oil
seeds ought to be dealt with by means 
of controls. Exiierience has shown that 
administratively control in oilseeds is 
particularly difficult. From time to 
time we took up the problem and after 
consideration gave it up and then we 
were urged again to review our deci
sion. Anyway I thought I would men
tion this because the observations in 
regard to oilseeds and oil should be 
distinguished from the general obser
vations in regard to export duties on 
other commodities. Anyway ever since 
devaluation there has been a spurt in 
our exports which has affected all our 
main export commodities incluaing oils 
and oilseeds and to a greater or lesser 
degree there have been a fairly, wide, 
though fluctuating margin between the 
internal prices and world prices, where 
the margih was already very substan
tial and was considerable enhanced on 
account of the hign demand created 
by the stock-piling of dffferent coun
tries. That started after the outbreak 
of war in Korea, as for instance, in the 
case of jute manufactures, black 
pepper, cotton waste, raw wool. As 
the Hou.se is aware the dutie.s were 
either enhanced from time to time or 
fresh duties were imposed. I may also 
recall to the mind of the House that 
the general powers were also taken in 
terms of the Indian Tariff (Fourth 
Amendment) Act. 1950. vesting the 
Central Government with emergency 
powers to increase or levy export 
duties. Ever since then the question 
o f the levy or alteration, of export 
duties has remained under the continu
ous consideration of Government, m  
the current year’s budget, it will be 
remembered that a duty of Rs. 80 per 
ton on groundnuts was imposed but 
duties oA other oils and oilseeds were 
not reimposed. The House is aware 
that during the course of the discus
sions ‘there was some criticism that 
having regard to the price trends Uie 
duty on groundnut was not hij^  
«nough and that there was room for 
enhancing the duty and extending it to 
other oilseeds as well ae to oils. I 
member that my colleague the Minis
ter of Food and Agriculture almost had 
a grievance that together with the duty 
on groundnuts duty had been 
imposed on groundnut oil. So thi*

matter has bean considered since and 
we came to the conclusion that there 
was validity in the criticism. Ever 
since the beginning o f the Korean War 
there had been a large increase in the 
price of all oils and oilseeds. I am 
now giving the situation as it existed 
when we took the decision. Ground
nuts. linseed and castor seed rose fnun 
Rs. 43 in September, 1949 to Rs. 50 ia  
May, 1951. Then linseed rose from 
Rs. 32-1 :^0. to Rs. 45 during the 
period; castor seeds rose from 
Rs. 28-8-0 to Rs. 51.

In regard to oils the price levels i 
as follows: Groundnut oil per candy off 
500 lbs. in September. 1949. rose to 
Rs. 380 and in May, 1951. to Rs. 50IK 
I might add that the duty at the rate 
proposed now - would be Rs. 66 per 
candy. Then the price of linseed oil 
per maund was Rs. 59 and in Septen*- 
ber 1949 Rs. 49 per maund and 
Rs. 72-8-0 in May, 1951. Then castor 
oil per candy of 500 lbs. Rs. 268 on the 
first date and Rs. 500 on t^e later date.
I should have said that for linseed oil 
converted to a rate per maund the di2t r  
comes to Rs. , seven per maund. For 
convenience of reference for linseed o&
I am giving the duty per maund to 
compare with these prices and it i»' 
Rs. seven per maund. Then for castor
oil the duty is Rs. 66 per candy.

This increase in prices was found 
due mainly to the mere increase in the 

.valuation taken and was linked up 
almost directly to the quantitiee 
permitted to be licensed for export. It 
was found at that time that oils and 
oilseeds have become the subject of un
healthy speculation in the commodity 
markets and it was our experience that 
large increases in prices occurred ctue 
to export trends. There is also e  
growing demand for increase in the 
prices of competing crops. We, there
fore. considered it necessary to re- 
impose an export duty on all kinds of 
oils and-oilseeds. We did not consider 
it expedient to incorporate any changes 
in the rates of duty while the Finance 
Bill was in the Select Committee, as it 
was felt that Government should watch 
the situation further. It was also 
considered advisable by the administra
tive Ministries concerned that there 
would be undesirable repercussions oa 
the export trade if the duty were to be 
reimposed before 1st July, 1951, while 
a large part of the quotas allotted for 
the previous licensing pe r̂iod and 
covered by contracts still remained to 
be exported. For th^ licensing year  ̂
commencing 1st July, it is expected 
that fairly large quantities would be 
exported, although not comparable to 
the quantities exported in the past. It 
was then decided that with effect froon
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1st July, 1951, that the general duty 
should be levied on all oilseeds at 
Rs. 150 per ton and on all oils at Rs. 300 
per ton. Inasmuch as groundnuts were 
already subject to a duty of Rs. 80 per 
ton t ^ t  meant an enhancement of the 
existing duties, and no change was 
made on the duty on castor oil which 
is at present eight annas per maund. 
W e treated linseed and linseed oil as a 
special case. Owing to close competi
tion of Brazil, we thought that these 
cannot stand the same level of duty as 
other oils and oilseeds. So, for these 
two items, by executive notification, 
the duty was reduced to Rs. 100 and 
Bs. 200 per ton respectively.

I think I have given aU the explana
tion that is necessary for the purpose of 
the resolution. The fact that we ask 
the House to approve the decision does 
not mean that we shall cease to watch 
the situation. Indeed, since these 
duties were imposed, there have been 
changes in th^ prices of these conmio- 
dities. We shall take an early oppor
tunity of reviewing them and if it 
appears necessary that any modifica
tions are required, we shall consider 
proper occasions for making them.

With these words, Sir, I commend 
the resolution.

Shri Sarwate (Madhya Bharat): 
Before the hon. Minister sits down.
I  would request him to give some more 
information regarding the prices 
prevailing in foreign countries in 
September, 1949 and May, 1951, so that 
We may compare them with the domes
tic prices.

Shri R. K. Chaodhuri (Assam); 
What is the effect of these increases?

Shri C. D. Deshmukh: 1 cannot say;
I -have not got information about exter-

• nal prices. But. we found that at 
certain prices there was a very large 
export demand, and that since then the 
prices had risen by the figures w hich ' 
I had given which were very much 
higher than the duties we imposed.

Mr. Deputy-Speaker: Internal prices?
Shri C. D. Deshmukh; Yes; internal 

prices. We felt pretty sure that these 
additions could easily be borne.

Shri Sidhva (Madhya Pradesh): 
Have the exports been affected by these 
Increases in duty?

Shri C. D. Deshmukh: It is very diffi
cult to say because we get trade statis
tics after some time lag We do not 
<et them from day to day rr even from 

. month to month. It would be perhaps 
^ ter three months that we shall have

some figures. Then, we shall know to 
what extent our exports have b e ^  
affected. Our expectations in regard 
to exportable quantities are: ground
nuts 20,000 tons........

Shri A. C. Gnha (West Bengal): 
What are these figures?

Shri C. D. Deshmukh: Quantities 
expected to be exported after the 1st 
of July. Groundnuts 20,000 tons; 
groundnut oil 40,000 tons.

Shri A. C. Guha: As compared to 
what? What were the previous 
figures?

Mr. Deputy-Speaker: These are esti
mates.

Shri A. C. Gnha: How do they corn- 
pare with the figures before the imposi
tion of the duty?

Shri C. D. Deshmukh: I cannot give 
the actuals after the imposition of the 
duty. I am only giving the estimates.

Shri A. C. Guha: What were the 
actuals previous to the imposition o f 
the new tariff?

Shri C. D. Deshmukh: It will take 
some time to find out the actual - 
exported quantities. I have got them 
somewhere here; but they were very 
much larger.

Shrimati Beiinka Eay (West Bengal): 
Therefore, you are expecting a reduc
tion. .

Shri C. D. Deshmukh: The whole
situation has changed now. Just as in 
tile case of cloth we took certain steps 
in order to definitely reduce exports, in 
the same way, with regard to ground
nuts for instance, we are not interested 
in exporting the sort of quantities that 
we exported in the palmy days of the 
export of groundnuts, that is, before 
the war. We exported about 100.000 
tons. ‘ The figures are given here in 
the Export Promotion Committee’s 
report. I believe I am right in «ay- 
^  that in the old days, the figures 
for groundnuts were 100,000 tons. 
For groundnut oil, I think the figures 
were about double the figure that we 
intend to export now. .

Then, the expectation in respect o f 
linseed is 10,000 tons; linseed oil
25,000 tons. We have put a ban on 
the export of castor seed; castor oU. 
on the other hand, we are prepared' 
to export to the extent of 25,000 tons. 
Other oils make "up a total of 20.000 
tons.

Shri Sidhra: We were assured when 
we gave authority to^the hon. Minis
ter to increase the duty the
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export business will not be affected. 
We find now that the export is affect
ed. I want to know the reason.

Mr. Bemity’ S pe^er: T h^ ^  hon.
Member may speak on it if he gets a 
chance.

Shri C. D. Deshmukh: And- I hope 
when he speaks he will quote the 
authority saying that the quantities 
o f exports wil> not be affected.

Shri Sidhva; Your statement.
Shri C. D. Deshmukh: When 

Now?
Shri Sidhva; Not now.
Shri C. D. Deshmukh: I hope the 

hon. Member will point to that -state
ment.

T was saying that in the Export 
Promotion Committee’s report figures 
are given. In the pre-war days, oil 
seeds ranll^d as one of the most 
important of our exports, the quantity 
exported from 1937 to 1939 being 
approximately a million tons. That 
is for three years; or. that is, 300.000 
tons year. After the war ground
nuts have been rigidly controlled on 
account of increased domestic 
consumption. Other edible oilseeds 
are also now in short supply for export 
because of the increasing use of their 
oils within the country for cooking. 
The quotas for the export of ground
nut and groundnut oil are declared 
yearly after the size of the crop is 
known and after ample provision for 
internal consimintion is m.ade in the 
^ a p e  of vanaspati as well as ground
nut oil. About ten per cent, of the 
groundruit kernel is required for seed 
purposes "and five per cent, for eating 
as nuts. The rest is either exported 
or pressed into oil.

The point I wish to make is that 
these are not fix^d quantities and that 
one has to take a view of exports in 
the light of changing internal needs. 
So lon't? as our total exportable 
commodities bring in the income that 
we need for our import'., it does not 
matter too much if the composition 
of the export 'trade Is changing or 
has changed. •

Prdf. Ransa (Madras): But. the
producer will be affected.

Shri € , D. Deshmukh: Well, it is 
Intended that the producer should be 
effected. So far as groundnut prices 
are cono.erned, I do not expect Acharya 
Banga to accept that statement.

Shri Kaimatb^ (Madhya Pradesh): 
Acharya Ranga?

Skri C. D. Deshmukh: I think lie 
was referred to as Acharya yesterday 
by the Chairman.

Shri Kamath: Let it be Rangacharja 
then.

Shri G. D. Deshmukh; 1 have made 
my points about the quantities 
able. It was really in answer to some 
question that was asked.

ShrimAti Remika Bay: May I ask a
question? What is your estimated 
total reduction in the foreign exchange 
earning as a result of this redu ctto  
in the exports that you jexpect? Is ft 
very much or is it small?

The Minister o f Commerce and 
Industry (Shri Mahtab): All these 
questions may be simultaneously put 
so that we may be in a position to 
reply.

Mr. Deputy-Speaker: What I suggest 
is this. Some questions were put and 
the hon. Minister gave the informa
tion ready in his hand. With respect 
to other questions, the hon. Memi^rs 
will have an opportunity to speak and 
they can raise them then. The hon. 
Minister, in his repl3̂  vvlll certainly 
refer to all of them and give sufficient 
answers. But, before placing the reso
lution before the House, I would urge 
upon the hon. Ministers to foUow a 

^convention. When the matter of jute 
came before the House, a statement 
as to why certain proposals were made 
by the Government was circulated* to 
hon. Members. A resolution of this 
kind in a short compass requires suffi
cient elaboration before hon. Members 
can apply their minds as to whether 
they should approve it or not. There
fore. in- future, whenever anj" hon* 
Minister moves a re.'?alut3an, he muj^ 
anticipate some of the difficulties ihat 
may be felt by the hon. Members and 
try to circulate a note beforehand 
This tiling may be done, insiead o f 
'merely placing the resolution on tht 
Order paper. Well, this h  only a 
suggestion which tl\e hon. Minister 

. and the hon. Members may consider. 
If this is adopted, then the House will 
be better able to bring its detail^  
consideration to bear upon the points 
raised.

10 A.M.
Shri C. D. Deshmukh: I agree. But 

this thing came up rather suddenly oa 
the Order Paper over a week-end and 
that is why it has been found difficult' 
to collect the information and put it 
together in the form of a note. And 
that explains why I have gone a little 
more in detail in moving the resolu
tion.
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Mr, Dcputy-Speaker: I would also 
suggest for the consideration of the 
bon. Minister and the hon. Members 
that when they get sufficient notice of 
a  resolution of this kind, they may pass 
on  to the Minister a note containing 
Ihq points about which they want 
information or in which they are 
interested so that the resolution may 
b e  brought in line according to their 
suggestions, if necessary by the Minis
ter, This may save the time of the 
House. On either side there should be 
this sort of co-ordination or procedure.

Starimati l?enuka Ray; Before we 
proceed further, may I have a reply ' 
to my question?

I^ ri C. D. Deshmukh; I have infor
mation as to the quantities and value 
• f exports for 1950-51. I have already 
^ v en  an estimate of what the exports 
are likely to be, and comparing those 
with these, perhaps hon. Members 
could arrive at a conclusion.

Shri Goenka (Madras); But these 
figures are only up to 1st July.

Mr. Deputy-Speaker: The figures for 
1950-51 are actuals,

Shri C. D. Desfamnkb: I have a state
ment here which gives particulars of 
Ihe quantities and value of exports 
fo r  1950-51. The actuals are for ten 
months and the estimates are for two 
months. The value was Rs. 24 crores. * 
i t  is possible that this year’s export 
proceeds would be perhaps about half 
that» about Rs. 12 to 15 crores.

Sliri Goenka: I would like to know 
from  the hon. Minister whether the 
Government maintain data as to the 
prices that are ruling in regard to the 
various commodities that we export out 
•1 t l^  country, and if so what is the 
basis on which our duties are increased 
or  decreased from time to time? I ask 
this because the level of foreign prices 
must be taken into consideration when 
deciding the quantum of our duties.

Shri C. D. Deshmukh: I have got 
vhere a register of those prices. I 
will- give an example. Seed«— 
Groundnuttf 7th September, 1949— 
Hs. 43, 24th June, 1950—Rs. 43-14-0. 
For every week I have quotations 
here from 7th April, 1951 to 21st July. 
W51.

Shri Goenka: I was asking lor the 
foreign prices, the prices in the 
foreign markets,

FML Banga: He has no informa-

Shri D. Deshmukh: It is difficult 
to give the foreign prices. They have 
beaten us in various other commo
dities and it i§ difficult to get uniform 
quotations in regard to foreign prices.

Shri Goenka: Then what is the basis 
on which the duties are increased or 
decreased?

Mr. Deputy-Speaker: May I make a 
suggestion? I do not know how the 
hon. Minister wiU receiVe it. There 
seems to be sufficient other work for 
the House. If the hon. Minister has 
no objection, we may take this 
resolution up tomorrow and meantime 
hon. Members may pass on notes to 
the Minister on whatever information 
t h ^  want to have. And the hon. 
Minister may circulate a statement 
among the Members of the House so 
that Members may come quite 
prepared and not merely put ques
tions here which take up such a lot 
of time. I will leave it to the hon. 
Minister to decide what to do. '

Shri C. D. Deshmukh: As I said, if 
the information is with regard to the 
continuous series of foreign export 
prices on six kinds of oilseeds and 
•six kinds of oils, I doubt whether 
even by tomorrow I shall be able to 
produce any figures. In so far as the 
other information is concerned I 
believe I now have given most of the 
relevant information.

Mr. Deputy-Speaker: Then I shall 
place the resolution before the House. 
Resolution moved;

“ In pursuance of sub-section 
(2) of section 4A o f the Indian 
Tariff Act, 1934 (X X X II of 1934), 
this House hereby iapproves the 
notification of the Government of 
India in the Ministry of Finance 
(Revenue Division) No. 52- 
Customs, dated the 30th June. 
1951, by which the export duty 
on groundnuts was' raised from 
Rs. 80 per ton to Rs. 150 per ton 
ahd new export duties were 
levied on, “Oilseeds, not otherwise 
specified” and “Vegetable oils, not 
otherwise specified”  at the rate of 
Rs. 150 per ton and Rs. 300 per 
ton, respectively, with effect from 
the 1st July, 195V*
Prof. Banga: I am glad that my hon. 

friend the Finance Minister has tried to 
give us as much information as he can.

Mr. Deputy-Speaker: I hope hon. 
Members know that fifteen minutes is 
the time allowed for each speech.

Prof. Ranga:.In the circumstances I  
am surprised how a learned and experir-
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enced fnan like himself could have 
brought himself to impose these duties 
and increasing the * existing duties 
without first of all ascertaining and 
satisfying himself that the prices in 
the external markets are as high as 
would leave a sufficient margin to our 
producers as. well as our businessmen, 
in this country, after paying these 
extra duties. Surely, is it not the 
duty of the Government to satisfy 
themselves that in competition with 
other exporting countries, our exporters 
would not suffer even after these 
export duties are imposed and paid by 
our own exporters? Are they quite so 
confident that there is so much of 
shortage of oilseeds that we can afford 
to take this risk and be indifferent to 
the tastes or the interests or the likes 
of the export markets and go cn 
Hnposing whatever export duties they 
wish to and try to collect them from 
our own people? Generally, export 
duties are justified by economists on 
the ground that it may be possible lor 
our producers to make the ultimate 
consumers pay for these export duties. 
It is only very rarely that such duties 
are imposed in order to collect them 
from our own producers. - It comes to 
this that in pursuance of their anti- 
inflationary policy the Government o f 
India wish to penalise our own pro
ducers and make them pay to the 
exchequer here, and at the same time 
run the risk of losing our own export 
markets. Can we treat our own 
export markets in this summary 
fashion? They may think with justi
fication or without justification that 
ttiey can take risks with the export 
markets. But if they were to impose 
these duties, then it might happen later 
©n that we lose these export markets 
and we would then be anxious to 
canvass for them.

Secondly, why does my hon. friend 
think that he should make our own 
producers pay these exnort duties? I 
want to know his justification for that. 
He may say that he does not want any 
land to be diverted from food and 
cotton to oilseeds and therefore this is 
one of the mechanisms or wavs in 
which he would prevent our producers 
from placing more and more of their 
lands under oilseeds. I would, how
ever, like him to keep in mind the fact 
&at most of our producers in this 
country are small holders and thev are 
not devoting all their lands or even a 
major portion of their lands to oilseeds 
•r cotton or to any one crop. They try 
to insure themselves against the 
vagaries of the market and also the 
y®swies o f the policies of the Finance 
Ministers by trying to devote their 

to as many crops as possible^ I f

you enquire into it, you will flijd that 
the oilseed growers grow food croos 
and many other crops too. in addition 
to the oilseeds. In view of the fact that 
the prices of food crons are controlled 
and kept down to less than remunera
tive prices, according to me and accord
ing to many of the statisticians of the 
Government of India themselves, the 
privilege that the producers today 
enjoy to produce oilseeds and other 
commercial crops is an escape for them 
to reimburse themselves for the losses 
they are sustaining on the food proauc
tion front and in order to make a 
little more m one» so that they can 
maintain themselves- under the present 
circumstances when the cost of 'living 
has gone up so very high.

I would like the Finance Minister to- 
keep in mind one other development. 
When the price o f oilseeds goes up In 
one season, the cost of production. for 
the next season goes up and this no
body can deny. There are several 
processes in the production o f oilseeds 
such as seeding, sowing, picking and 
weeding and in all these processes the 
family labour of the peasant is not 
enough and he has to engage hired 
labour, whose wages depend upon the 
prices that the producer is expected ta 
get for his oilseeds. Their expecta
tions also depend upon the prices that 
they got for the previous season. I f  
my hon. friend were to come down in 
mid season when the oilseed crop is 
still on the fields and impose this expprt 
duty, it will affect the producer’s 
fortunes, because they will not be  
able to reduce the wages and the cost 
of production will be just as high as in 
the previous season and possibly a 
little higher, in view of the anticipated 
higher prices. He would be getting 
this particular duty from out of the 
producer and not from his revenues 
which he is going to get next year after 
the duty has been paid. He would be  
getting it out of the expected incomes 
that the producer had planned for cn 
the expectation that there would be no 
duty at all. That is why I take very 
strong objection to this proposal that 
this money should be extracted from  
out of the producer. I wish my hon, 
friend had thought of these duties 
before the sowing season, for then it 
would help him and also the Food 
Minister. The sowing is already over 
and the land is there under groundnuts, 
which have to ripen and come into our 
hands in three or four months’ time. 
What is the help that he is going to  
render to the Food Minister? He 
not going to save any area out of the 
oilseeds and hand it over to food crops* 
Why then impose this duty on the pro
ducer nofwT

In various cases when export duUeft
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[Prof. Ranga] 
were imposed an effort had been ma<ie 
in the past to set apart a portion of the 
revenues from these duties for the 
special beneflt of the crops concerned 
in order to help research and accord 
facilities and other additional assis
tance to the producer of these special 
crops. My hon. friend has not said 
what he is going to do with the crores 
o f  rupees that he is going 'to  re<»ive 
from  the export duties. Is he going to 
devote an appreciable portion of the 
revenues for ^he special benefit of the 
people who are affected by this parti- • 
cular duty?,

'  Lastly, I wish to record my protest 
against the summary manner in which 
even the Finance Ministry seems to be 
dealing with these important matter?;. 
It is the duty of a responsible Finance 
Minister to satisfy himsielf that the 
export markets for this country in the 
long run are not going to be affected 
adversely by the imposition of such 
export duties. It is his duty also to 
collect the information in regard to the 
prices prevailing in the export markets 
for these crops as weU as their joint 
products, as also their competing crops 
and their expectation of the trend of 
prices for the next one or two years or 
at least for the next season. My hon. 
friend has come here and has frankly 
confessed that he has not been able to 
collect the information at all. If any 
such thing had come to our knowledge • 
in the past years when the other Gov
ernment was occupying the Treasury 
Benches, we on these benches would 
have taken very serious objection to 
that anc? would have condemned the 
Ministry. I would like my hon. friend 
to consider that the present Ministry 
is expected to show greater regard to 
the interests of the country than the 
previous Ministry.

Shri Hussain Imam (Bihar); In the 
beginning I wish to move that the 
further discussion on this resolution 
deferred till next week. The reason 
for my motion is that there is no 
urgency according to the Indian Tariff 
(Amendment) Act. The only require
ment JLhefe is, that it should be laid on 
the table of the House within a week 
o f the re-assembly o f . Parliament and 
that it should be proceeded with within 
fifteen days of its being so placed. 
Both these requirements .will be amply 
satisfied if the consideration is deferred 
till next week. Besides, it would give 
sufBcient time to the Finance Minister 
to give facts and figures to the House. 
I  personally entirely endorse the 

' suggestion made by the Chair that all 
resolutions of this nature must be 
accompanied by an explanatory memo
randum giving full information on all

points which are lively to^affect e i t b «  
the foreign exchange position or tne 
income o f the Government of India.

I must point out to the House the 
condition of the Government finance* 
in this connection. Fortunately the 
Finance Minister has more than 
doubled this year his income from

- customs and central excises. For the 
months of April and May the amounts 
collected from these two heads were 
the order of 53 crores against 22 crores 
which he had collected last year. This 
shows liie great increase in the finances 
o f the Government of India. So there 
cannot be any plea that he is imposing ' 
this additional taxation for augmen
ting the Government finances and there 
is no justification for it.

There is another point. He wants to 
bring down the prices in order to 
check the inflationary rise and to pre
vent food crop areas being converted 
into cash crops area. That would have 
been a very good and sound argument, 
but that ha? been given the go-by in 
view o f the fact, as was pointed out by 
Prof. Ranga, that you are imposing this 
duty at the tail end of the season when 
the oilseeds are about to be harvested, 
at least groundnuts which form the • 
major part of our oilseeds.

The Finance Minister pointed out 
that due to the keen competition of 
Brazilian linseed with Indian linseed 
he has made out a special case by 
reducing the duty from Rs. 150 to 100 . 
in the case of the seed and from Rs. 300 
to 200 in the case of the linseed oil. 
That one factor is an aspect which has 
been questioned by many Members o f 
the House. What are the external 
prices? I cannot imagine a Govern
ment imposing a duty which will affect 
prices, v/ithout knowing what the state 
of foreign prices of our exported 
articles is. One would have thought 
that the Government would be wtae 
after the jute muddle where they com-

• mitted the same mistake of never 
keeping track of the foreign market 
with the result that according to 
various estimates Rs. 12 to 40 crores 
of foreign exchange was lost to Gov;- 
emment: this amount was made either 
by the exporters in the blackmarket 
or by ihe buyers abroad—either the 
foreigners got it or Indian nationals 
got it but the income-tax authorities 
never got anything out of i t  WeU. i f  
the position of the foreign market 
warranted the imposition of even a 
higher* duty then there is no justifica
tion for imposing this lower duty on 
linseed. I am particularly referring to 
linseed because the hon. Minister men
tioned that he had reduced the duty 
on it because of Brazilian competition.
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I 3 sk you, is it possible to take a deci
sion OP tHis matter without making a 
thorough $tu<iy of the foreign markets? 
It should not be forgotten that"Indian 
linseed enjoys a preference in Com
monwealth markets because of its 
^ p e r io r  quality and larger yield, a 
factor which cannot be lost sight o l  
Among oilseeds, linseed has been one 
•of our most common and oldest exports. 
Therefore there is no reason why we 
should be in a hurry to reduce the 
duty if the market did not justity it.

A.̂  far as Prof, Ranga's point is con
cerned, namely that the producers 
after having incurred higher costs are 
being subjected to a reduction in price,
1 consider that there seems to be no 
Justification for the Government to 
have woken up all of a sudden on the , 
1st July. The hon. Minister himself 
stated that it was contemplated to 
bring this measure forward during the 
amendment of the Finance Bill. That 
was the proper time because you had 
some inkling of requirements of this 
kind, but you did not bring it forward 
then because you thought that it might 
disturb the agreements and the prices 
settled between the exporters and the 
foreign buyers , because your import- 
export period is from 1st January to 
3ft(,h June and from 1st July to 31st 
December. But then may I point but 
that there is always a carry-over? The 
bon. Minister has not told us what will 

. be the attitude of Government towards 
the firm commitments entered into by 
Indian exporters where no provision 
had’ been made for an export duty. 
We on this side of the House would 
like that the interest of no one should 
be jeopardised— n̂tHther of the Govern
ment, nor of the producer, nor that of 
the' trader. I therefore request the 
bon. Minister to give a specific 
assurance in this House on this point 
and telL us what action he had taken 
in this direction. We are not asking 
as regards the future, we are asking 
to know what he has done as regards 
the past, that is for the period 1st July 
right up to today, the 13th August. I 
think he ought to have taken the 
House into his confidence and informed 
us of the measures he had taken as tar 
as former commitments are concerned.

The question arises whether« our 
position is such that we can forgo 
foreign exchange during this year with 
impunity. I am not concerned with 
the larger question ' of what should 
have been the general export policy, 
but even on the smaller front of oilseed 
exports ‘ one would have ejqjected 
actual figures of value of exports over 
the last three years to be placed before 
the House. 1 always take by hon. 
friend’s expectations with a grain of 
salt because I find him too conser

vative; wherever intake is concerned 
he never divulges the full extent of Ids 
expectation—he is always willing to 
err on the right side— ĥe says that he 
expected to get five per cent, and has 
got seven per cent. But he never 
wants to come before the House and 
say that he expected five per cent, and 
has got only 4J. So his present 
statistics and estimates are most 
probably of the same kind. Never
theless, I think Government owes a 
duty to the House to place the full facts 
before the House before asking it ta 
endorse their action. No harm will be 
done if the endorsement is not forth-* 
coming immediately-^let it be given 
next week. Nor will there be any 
question of loss of income due to delay 
because no duty is going to expire by 
delay. There is therefore no reason 
to hustle this matter. ,

I would add one word and conclude. 
From a member of the Planning Com
mission we expected a better planned 
taxation policy than has been the order 
of the day. We expect, that the export 
duty will be regulated considering aU 
facts and that it will not be varied 
from month to month. That position 
we had, for instance, in the case of 
textile exports; we had originally no 
export duty, then we had ten per cent., 
then 25 per cent., then again no duty, 
then again ten per cent., and then 
25 per cent. Within the short spam 
of two years you have made six 
changes in the export duty on textiles. 
That does not look good. Even in a 
,fluctuating market as exists today yo« 
‘should not .have as unstable a rate at 
duty as you have been having._ ,Oils 
and oilseeds also have had a similar 
kind of fate; rdiHiced duties, no duties, 
then re-imposed duties. Well, this may 
be a correct policy if the circumstances 
were constantly changing, but since the 
Korean war we had a steady rise in 
prices of all commodities. The rise in 
price of oilseeds has not been an 
isolated case— there has been an all
round rise as pointed out by tbe hcfflu 
Minister. As far as groundnut was 
concerned there was no rise in prfce 
between September, 1949 and June* 
1950, during which time the price was 
about Rs. 43. The present spurt has 
come about through the Korean war, 
but you cannot sky that it requires an 
export duty just because there has been 
an inordinate rise in the internsd 
price. The inflationary price insici^ 
the country has no relation to world 
prices as such, but then if the world 
prices rise your prices are bound to 
rise in sympathy. However, in the 
case of internal rise, is it due to t l^  
 ̂one major commodity that there has 
been inflationary rise? Or has there
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IShri Hussain Imam]
been a price increase in almost all 
sectors?

We are faced with great difficulty in 
regard to trade statistics. The trade 
year commences from 1st July and 
ends on 30th June. The calendar year 
commences from 1st January and ends 
on 31st December. The financial year 
commences on 1st April and ends on 
31st March. The Reserve Bank year 
also commences from 1st July and 
ends on 30th June. The agricultural 
year, which is the main source of in
come of 80 per cent, of our population, 
also commences from 1st July and 
ends on 30th June. Would it not be 
better if we also change the financial 
year from 1st April to 1st July, be
cause then we would have trade stat
istics and (inancial statistics relating 
to the same period. The statistics he 
was quoting were for the financial 
year and his licences are for the trade 
year. The balance of payments posi
tion is reckoned for the trade year, 
while in connection with quotations in 
the matter *of Budget etc., he goes 
b y  the financial year. All this leads 
to a kind of misunderstanding. You 
cannot correlate one thing with the 
other. Factors which are affected one 
way or the other are affected, not ac
cording to the financial year, but they 
are affected sometimes by the com
mercial year, sometimes by the finan
cial year and sometimes by the calen- 

' dar year. I hope therefore that Gov
ernment would give consideration to 
postponing the discussion till the next 
week.

. Shri Himatsingka (West Bengal): I 
support the resolution ‘ moved by the 
hon. Minister and in doing so, I feel 
that my hon. friend Mr. Hussain Imam 
is not justified in making a grievance 
of the f'hange of duties from time to 
time. From the very nature of the • 
kind df duty that we are discussing, 
it is necessary that Government should 
keep an eye on the circumstances and 
take steps to meet the varying situa
tions from time to time. On the con
trary, my grouse is that they are not 
quick enough to move in the matter 
when they should. I shall give you 
an instance. Last year, when we ̂ dis
cussed the duty on exoort of jute pro
ducts, we made a grievance that the 
Government was very much late in 
imposing the increased duty and thus 
lost a valuable amount of export duty. 
Now, again, there is a very strong 
feeling on justifiable grounds that 
Government should take into consi
deration the question as to whether or 
not they should reduce the export duty 
on jute products, because the present 

. bigh rate of duty of Rs. 1500 oer ton 
is  helping other foreign countries to

buy raw jute from Pakistan at a very 
much higher pride than India can 
afford Co pay. The duty of Rs. 1500 
per ton works out to about Rs. 42 per 
hundred yards of hessiah, that is to 
say, the imposition of the duty works 
against Indian industry in this way 
that to the extent of Rs. 42 for every 
hundred yards the foreign completi- 
tors can buy Rs. 42 more of the quan
tity of jiite required for manufactur
ing 100 yards of jute products which 
will require about 32 seers of jute. 
Therefore, you can very well imagine 
why if Government does not take 
steps to consider the situation the in
dustry will be affected and will be 
ruined permanently. Another factor 
has come into play. There has been 
a bumoer cotton croo in America. 
That aisD is a bad thing for our bur
lap industry. Therefore, it is up to 
the Finance Ministry to look into the 
question and come to a quick decision.

As regards the duty that we are 
considering today, already a situation 
has arisen which might require re
consideration of the duty that we are- 
sanctioning today. I understand that 
the duty that has been imoosed has 
already affected the export trade very 
considerably and practically there is 
no demand in foreign countries for 
these oils on whieh we are imposing this 
duty. That also should be taken into 
consideration and a quick decision 
arrived at as and when occasion re
quires.

Shri Sarwate: There may possibly 
be three objects in imposing the duty 
under discussion. One might be to 
restrict the exoort trade in this parti
cular commodity. The second may 
be that'prices in foreign countries be
ing very high and the difference bet
ween the domestic price and the 
foreign price being proportionately 
large. Government want to intercept 
the profit and take a portion of it into ‘ 
Government coffers. The third possi
ble object may be to restrict the area 
under cultivation of this commodity. 
In dealing with these objects, I am 
afraid that the information which has 
been placed before the House is not 
sufficient to justify its approving of the 
duty.

To take the first obiect, namely, to 
restrict the exoort trade in ground
nuts. the duty has been raised from 
Rs. 80 per ton to Rs. 150. From the 
figures available it seems to me that 
the export trade in this commodity 
has not been increasing. Oijseeds and 
oils form a sobstantial portion of the 
total exports from India. For ins
tance, in 1950 of the total export of 
Rs. 426 millions worth of goods, about

25 millions were accounted for by
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oilseeds * a4id« oiJls. That comes to 
about 6 per cent. It would therefore 
be a very serious thing to restrict the 
export trade under this commodity. 
In 1950, for the first four months the 
export under groundnut came to about
89.000 tens. During the same four 
months in 1;‘51 the tigure is only 29,(»00 
tons. So, the export under groundnut 
is not increasing. There is therefore not 
sufficient material betore the House 
to. say that the export trade . u n d «  
groundnut ought to be curtailed. 
It is certainly necessary that *if 
domestic requirements so warrant, 
the export trade should be cur
tailed, but there is no material to show 
that the export trade has increased and 
thereby the domestic consumption has 
suffered. Further, I would point oin 
that in the case of linseed the export 
in the first four months of 1950 was 

. 20,000 tons and during the same period 
in 1951 it was only 16,000 tons. So, 
that is also not increasing. So, where 
is the necessity of curtailing this? ,

As regards prices, we have unfortu
nately, not been given the prices rul
ing in foreign markets, and there is 
nothing either in the Library or here 
from  which these could be gathered. 
On general grounds it ought to be 
taken into consideration that there 
must have been some increase in the 
general index of prices. I find from 
the monthly abstracts of 1950, it ap
pears that whereas the index figure 
was 692 sometime in October, when the 
groundnut goes to the market in June 
it is 726. So it has risen only by 34 
points in an aggregate of 700, which 
means an increase of about six per 
cent.

The repoit of the Export Promo
tion Committee has something to say 
on the inflation of these prices. On 
page 43 of its report, the Committee 
says: ,

“The rise in the price of ground-
• nut as well as the other oilseeds 

has not been due to an increase 
ip the cost of cultivation beyond 
the normal rise for all crops or to 
demand exceeding supply. If .these 
were the only forces at work, the 
disparity between Indian prices 
and overseas prices would have at 
opce corrected itself on account of 
all in exports leading to surplus in 
the country. Speculation, however, 
has had a great deal, to do with 
the high level of prices.”
So, in the opinion of the Export. 

Promotibn Committee the rise in pri
ces, at least during the year which has 
been investigated by them, or which is 
under their contemplation, was due to

speculation and not to foreign de
mand. Is there sufficient material with 
the Finance Minister to show that
wliereas speculation was responsible 
for the rise in 1950, something had not 
occurred now and the rise in the index 
figure in groundnuts or oilseeds is hot 
due to speculation and is cerfamiy due 
to increase in demand or the increase 
in prices in foreign countries? Unfortu
nately, he himsQif has not with him 
the figures of foreign prices. So he is 
not in a position definitely to say that 
tiie pirce level in foreign countries has 
risea. So, we ought to have more 
material before us and it would be ad
visable probably to postpone this de
bate in /order to enable the Finance 
Minister to place more material before - 
the House.

The third object underlying this in
crease in tarifi: duty may be restriction 
of crop under a particular commodity. 
This also is not correct in this case. I 
find that the area under groundnut in 
1948 was 10,000 and odd acres; in 1949 
it was 9,145 acres; in 1950 it was 9,672 
acres. I am afraid there are no figures 
subsequent to this year—at least I  
could not get them. In regard to yield 
in 1948 it was 3,411 thousand tons; it is 
now 3,399 thousand tons. So my con
tention is that neither the area nor the 
yield under this crop has increased. 
Probably the demand for internal con
sumption may have increased on 
account of the expansion of the vanas- * 
pati industry. Perhaps there might 
have been an increase in human con
sumption as well. The report of the 
'Export Promotion Committee Says that 
about five per cent, of the production 
is required for internal human con
sumption. I feel that due to the 
vigorous propaganda which has been 

' carried on for people switching on to 
non-rationed foodstuffs the human 
consumption of oil might have 
increased. If that is the case 
steps should be taken for making a 
bigger quantity available for consump
tion. Probably that may be the idea of 
increasing the duty. But is that the 
object in the mind of the hon. the Fi
nance Minister? The object which at 
least appeared to me was that 
he • wanted to have some share 
of the price difference between 
the domestic and the foreign price. If 
that is so, let us have his estimate o f 
how much more he would get. I am 
afraid there is not much margin. On 
the other han^, it may so happen that 
the total quantity of exports may ga 
down.

Shri C. D. Desbmnkh: I am sorry to 
intervene, but I never said that the 
primary object of this duty was to 
raise revenues. I never made aUy 
statement to that effect and indeed
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[Shri C. D. D e ^ u k h ]

. Shri-C . D. Deshmnkh; I did not__
r ^ a t  N O T -have revenue c o n s X a -  
lions in mind- I did not even refer to 

refrained from 
estimate of what I 

tnought the increase in duties would 
bring m. That was a very subsidiary 
consideration.

Shri Sarwate: If that was a subsi
diary consideration 1 do not .under
stand where is the necessity of rais
ing this, •Exports are already curtail
ed; nor IS there any need to curtail the 
area under the crop.
, The export o f groundnut has been 
increasing. In ]949 the quantity ex- • 
ported was about 55,000 tons. In 1950 
It came to 96,000 tons, which means 
an increase of about 41,000 tons. If 
the duty is further enhanced the ex
ports may go down and there may. not 
be much of surplus revenue on that 
account.

I would request the hon. the Finance 
Minister to explain to us why there 
are so many discrepancies in the 
fi.gures published in Government bul
letins. I refer particularly to the 
Indian Trade Bulletin 1951. Of course

, I do not hold him responsible for the 
figures in this journal. I only wish to 
bring this to his notice so that steps 
may be tak<?n to avoid these discrepan
cies.

this Bulletin (January 1951) that the . 
rate quoted therein for Bombay Bold 
was R̂ ;. 46-8 in December 1P50. where
as the rate given at page 132 in the 
monthly abstract of the same Bulletin 
for groundnut Bombay (Bold) is Rs 
42-9. At page 132 the rate for Ground
nut in December is said to be Rs. 42-9, 
whereas on page 98 of the same Bul
letin it is said that "during November, 
prices moved within narrow 
levels, but in December the under
tone became firm on reports of 
the failure of the rains in some pro
ducing areas*’ and in the last week 
of December Bombay Bold was quot
ed at Rs 46-.8.

Similarly, t’aere are discrepancies 
with regard  ̂to groundnut exports. It is 
said oh pa^e 93 that “ during January, 
the quantity, exported came to the high 
fiffurA of 52,20.*? tons” , while in the 
Monthly Abstract of Statistics— .̂Janu
ary—February 1951 I find on page 44 

-that groundnut exports during Janu

ary are 49,000 tons. In the ’ Indian 
Trade Bulletin it is 52,000 tons. For 
February and March the figures given 
in the Bulletin are 31,000 and 16.000 
tons, whereas the figures 'given here 
in the Monthly Abstract o j Statistics 
are 24,000 and 14,000 tons.

So it is very confusing, and both 
are Government -publications. Any
body who takes 'the care and trouble 

, to go through these figiu'es finds that 
the, one does not taUy with the other. 
This makes it very difficult for any 
person who wapts to study them.

To sum up, my submission is that 
sufficient material is not before the 
House. The Finance Minister should 
in fairness to the House place all the 
material which would, justify exactly 
for what reason he is increasing tJie 
duty from Rs. 80 to Rs. 150.

Shri Sidhva: I do not share the view 
of my friend Mr. Hussain Imam when 
he charged the Government that they 
have been from time to time chang
ing their policy of reducing or increas
ing this' duty. It is perfectly correct 
for the Government to change it as 
many times as they like during the 
year and to reduce or increase the 
export duty provided they are alert 
and provided they do it in the interests 
of the country and the State. There
fore that charge is not justifiable.

One of the purposes for which the 
export duly is levied is for the pur
pose of revenue. I am glad that the 
hon. the Finance Minister has just 
now clarified the position with respect 
to that. I myself was in doubt whe
ther the object was for increasing re
venue or for some other purpose. Now, 
that point has been clarified by him 
that he has nol. imposed the duty for 
the purposes of revenue.

Then the other queolion arises whe
ther the internal requirements are so 
great that we do not want to earn 
foreign exchange but we must have 
those oilseeds for our own purposes 
either for industry or for indigenous 
requirements. That point has to be 
clarified. If he clarifies that point jth ^  
there is no reason to ask for any fiir- 
tjher pftrticulars or further informa
tion, and that is sufficient for jne lo  
support thi^ resolution. I wesnt to 
know whether this increase in duty is 
to avoid export so that our indigenous 
industry may not suffer. That may 
be the other object of it. 1 would 
welcome the fact that our internal re
quirements ought to be considered 
fir.st and then the earning of foreifflci 
exchange. We made a serious mistake
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in the export of cloth last year. We 
^  not take into consideration our 
internal requirements. We v/anted to 
earn foreign exchange and we exported 
with the result that there was a cla
mour in the country on account of the 
shortage of cloth. And we are suffer
ing even today. That was a fxreat 
mistake. Such a mistake should not 
be made again. if, therefore, Gov
ernment have increased the duty for 
the reason that oilseeds are required 
in the country first for our own bene
fit. 1 v/ouid welcome it. I would not 
only welcome it but I Shall strongly 
support it and I would also ask the 
House to look at it from that point. 
But it is not clear what the object is. 
It is not clear whether the increase 
o f duty is to see that exports will be 
reduced.

I am told that the market prices are 
lower in foreign countries and that 
with the increase in the export duty it 
will not be possible to export the com
modity to lhat extent as we were doing 
before it was levied. Fpr what pur
pose is it done? IF it is for this pur
pose, as I have said, I shall welcome 
it. The hon. the Finance Minister 
should make the point clear as he has 
done in the matter of revenue.

That is the whole <rrux of the reso
lution. I do not agree with my friend 
Prof. Ranga when ho says that the 
farmer will suffer. I cannot under
stand how he will suffer. I can under
stand that the exporter will suffer, if 
he has macde a forward contract. And 
the Government should always bear 
that in mind. But the exporter has- to 
taka some risk. Government has to 
look to the interest of everybody. The 
exporter has to take the risk when he 
has made a forward contract for three 
or six months in advance. I f  there is 
an increase in the duty.......

Shri Himatsingka: The increase in 
duty falls on the purchaser.

Shri Sidhva: Whatever it may be.
But the exporter suffers-when he makes 
a forwai-d contract. They have been 
comnlaining to me in the matter of 
cloth and other things. But Govern- 
meat has also to consider the matter 
from broader points of view, in the 
interest of the whole country and the 
consumers.

'fherefbre. what I was statin̂  ̂ was 
that I do not a«ree with Prof. Ranga 
when he says that the farmer will 
suffer. H ow-will the farmer suffer? 
Despite the increase of duty the far
mer is selling at a price which is pre- 
vailinfif. It is the exporter who, m 
v:'ew. of the increase in the duty, will 
not be able to secure an order from

the foreign country at the price he 
would have got if the duty was not 
increased; and if he has made a forward 
contract, he suffers. That is the point,

Dr. Deshmukb (Madhya Pradesh):
It will depreciate the amount. -

Shri S’dhva: From the commercial 
point of view the farmer does' not 
come in the picture if the duty is in-
f'reastd or decreased.

Dr. Deshmukfa; They get less.
Shri Sidhva: Tiiey do not get less.

So far as the foreign buyer is con
cerned the price is higher.

Let the hon. Minister make * this 
point clear why this duty has been 
increased. Let him say plainly whe
ther it is for the purpose of support
ing local industry or indigenous re
quirements. Then I give my fullest 
support. Even if the industry did not 
reduce the price for the consumers I 
am prepared to support it because in
ternal requirements are a more im
portant thing and the Government will 
ifiti,. o'n see to it that the prices are 
properly adjusted.

The question of revenue is dismissed 
from the debate. Therefore I would 
like to know from the hon. Minister 
whether what I presume to to the 
object of the increase in the duty is * 
correct. If that is so then he has my 
support. Otherwise he has to explain 
why the increase of duly has been 
made.

Mr. Deputy-Speaker: Mr. Shah.
Shri A- C. Gaha:. Sir, I have been 

trying to catch yoiu* eye.
Mr. Depaty-Speaker: How can it 

faU upon two persons simultaneously?
Shri A. C. Gaha; And I want to 

know v/hether I will have a chance.
Mr. Depnty-Speaker: I cannot say.
Shri M. C. Shah (Bombay): I sup

port the resolution moved by the Fi- - 
nance Minister but I am sorry to say 
that as in the case of the export duty 
on coarse and medium cloth—which 
was advocated in this House from 
August 1950 and that duty came by 
the end of the last session, that is m 
June—this increase of exoort duty on 
groundnuts was snecifically advocated 
In this House in March that from Rs. 
80 it ought to be raised to Rs. 150 but 
it has been levied so late.

II AM.
There ought to be an export duty 

on oilseeds and oils too. As the pri
ces of groundnuts and oilseeds had î
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[Shri M. C. Shah]
shot up considerably and the expor
ters were making a huge profit. Gov

- ernment ought to Tiave t^ e n  a slice 
o f that. Because of the high prices 
paid 'by  buyers from for^gn countries 
tlae prices of oils have gone up consi- 
^ ra b ly .

Everybody knows that today in India 
genuine ghee is out of the reach not
oiiiy 6i me poorer classes but of the 
middle classes also and these classes 
have to fall back upon the oils. The 
price of oils in my part of the country 
had gone up considerably. It had 

-gone up to Rs. 45 per kachu maund, 
that 4s 40 seers and this was because 
of the high prices prevailing in the 
forei,gn counlqries. At that t ir^  if 
Government had taken action imme
diately. 1 think much relief might have 
been given to the consumers. We have 
to look from the point of view of the 
producers as well as the consumers.
I do not agree with Mr. Sidliva that 
the farmers do not come into the pic
ture. I think the farmers must come 
into the picture. A.s we have a con
trolled economy for cotton and food 
grains, we should also see that the 
producers do not demsfnd very exor
bitant prices for  groundnuts or oilseeds 
also, because that will not be in the 
interest of the consumers. So, apart 

,from the revenue point of view, the 
consumers’ point of view also has to . 
be considered and also from the ex
port side. If we have got a surplus, 
certainly v/e can export but if the pe^  
pie in the country require these oils 
in greater quantities it is the duty of 
the Government that they must see 
that the prices of oils do not rise b ^  
cause of heavy prices of groundnut, oil
seeds and that of vanaspati also. In 
the case of Vanaspati the oil mills al
ways get oil from the groundnuts m 
the country.

I support the resolution but as sug
gested by my hon. friend, Mr. Ramnath 
Goenka the Government ought to be 
always alert. They can always change, 
alter, increase or decrease, the export 
duty as the situation demands As a 
matter of fact when there is a boom in 
foreijgn markets^ the 
entitled to have a shce of the profî ^̂  
made by the-traders. We 
for the exporters or 
only. Certainly, we must look cfter 
the legitimate rights ol the exnorters 
and traders but at same time o ^  
primary con-^rn must Je the_interest 

the producers and the considers. 
Even t Z  trade at that' time anticipa^ 
ed this Rs. 150 Per ton as export dutj^ 
H the action could have 
Govemnient then, this would have 

, ^ ^ S V a t  relief to the consumers.

In the case of coarse and medium 
cloth, though it is stated that the 
pie get cloth today at controlled prj^ 
ces, I am in-a position to say that it 
is not a true state of affairs. Even 
today coarse and medium cloth is ^  
ing sold at a very high price, rather 
a higher price than the control
led price. It is a fact that the 
price of superfine cloth has gone 
down' and that is due to a fall m 
the foreign cotton prices. In Amenca 
there is a bumper crop of cotton. The 
price of superfine cloth has gone down 
thus because of the fall in cotton prv* 
ces. - *

[Shrimati Durgabai in the Chair]
In the case of groundnuts the prices 

have gone down by about 15 per cent, 
than what they were in April last and 
I think that is the effect of the export 
duties levied on these groundnuts a^d 
it is good in the interests of Jhe coun
try and it is in the interest of the 
consumers as well as producers. So, I 
submit if the Government ai;e alert m 
all these matters and if they take cog
nizance of all these facts of the trend 
of prices in foreign countries as weU 
as here, they would be in a positior^o 
have a good slice in the income aris
ing from export duties and at the same 
time they would be able to do some 
good to the consumers of the country. 
So, with these words, I support the re
solution moved by the hon. Finance 
Minister.

Shri A. C. ,Guha: Last y e ^  
this House amended the Indian Tarm 
Act and gave certain authority to m e  
Government to increase the export 
duty, this House expected that Govern
ment would dften come before tms 
House for the ratification of the in
creased export duty, and while giving 
the power to the Goverr^ent  ̂ this 
House undertook somewhat like a 
moral obligation that it 
the Government in the action that they 
might have taken. At the same time 
this House has an obligation to itself 
and to the country to scrutmize and 
see how far the action has been ju^ i- 
fied. In this connection the hon. Fi
nance Minister has referred to the
Korean war and the consequent stock-

• ^ling. I submit this Korean war has 
come in as a handy plea for th^ . 
Government to coyer many acts of
omission and commission, many hm r'ed 
retreats such as we have seen in the 
case of agreeing to the par value of 
the Pakistan rupee. '  .

Now I  would like to come to tte  
merits of the proposal con fin ed  m 
this resolution from the point ̂  view
of the country.  ̂do not know
Finance Minister has -taken the atepe
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mentioned in this resolution—^whe
ther it is to avoid the inflationary ten
dency and to put a check on the ex
port of these articles or to restrict the 
•cultivation of oilseeds, or he has some 
other purpose in view. * I am glad he 
has mentioned that he had no irUen- 
tion of getting an ̂ increased revenue 
l)y this step. I even apprehend that 
he might even get a decreased revenue. 
•On onfe point I would like to be as
sured and that is how this mcreased 
^export duty will affect the producers 
o f  these oilseeds. If the internal price 
because of this increased export duty 
rgoes down, ultimately it will be the 
producers who ŵ ^̂  
increased export *duty, just as we have 
seen in the case of the jute industry.

Coming as I do from Calcutta, I can
not but mention here the crisis that 
has been created in the jute industry. 
For the last one year the Government 
has been making what I would call, 
amateurish experiments in this very 
important industry of India, and- I 
should,say the most important indus
try of Indili for many years. The posi
tion now is that the industry is practi
cally at a standstill and what was con
sidered even a year ago as a monopoly 
o f  India, that industry has come to 
a crisis. When the Government im-, 
posed that Rs. 1.500 duty I think the 
Government was rather late in im
posing that duty. Now the Govem- 
xnent is persisting not to reduce the 
duty and in this way the Government 
is going to kill the goose that was 
laying golden eggs and the industry 
is going to be killed if the Govern
ment does not take prompt steps to 
reduce the export duty. As for these 
duties also, I think the stock-piling due 
to the Korean war is over and I do not 
Imow whether the Government even 
now consider that the increased export 
duties should be persisted or there 
should be any reduction in them.

I do not mind an increase in the 
■export duty on oil seeds. Oilseeds, as 
far as possible, should be retained in 
our country. Apart from giving man
ure in the form of oil-cakes, they wiU 
give some employment to our oil mills. 
Vegetable oils, instead of oilsioeds, 
should be exported. Therefore, I 
would very much like if the Govern
ment would decrease the duty on vege
table oils and increase, if necessary, 
the duty on the export of oilseeds.

Government issued this notification 
for the increase of export duties on 
the 30th of -June. I would like the hon. 
Finance Minister to enquire if there 
was any extra business in the Bom- 
t>ay market in these two commodities, 
<)n the evening of the 30th June, and 
-if so what was that due to.

If the intention of the Govemmait 
is to /counter the inflationary tenden
cies and really to limit the export o f  
these commodities, 1 think the House 
should pass/ this resolution. But, Z 
do not know what is the real intention 
in putting these duties. The hon. Fi
nance Minister referred to the Escort 
Promotion Committee. The Export 
Promotion Committee was intended 
only to promote or extend exports. This 
measure. I am sure, will lead not to 
any expansion of the export trade, but 
really somewhat to putting some res
triction on export trade.

Then as for the restriction of the 
cultivation of oilseeds, I feel that also 
may be a purpose. The Minister has 
not mentioned the purpose. He shoiild 
clarify, this before the House can be 
asked to pass this resolution.

^  ^
[ (export duty)

(case) t, ^  srt  ̂ *

(jute duty) % ^

(TarilfAct) ^  
(amend) ^  ^

^  ^  3 n r  w  % 
fMra" (oilseeds)

jfN r ^  ^  
cfr ^  «TT ^

% ^

^  ŝiTcft I

^  ^  t ;  ^

^  ^  %

w  ^  m  ^  ^  ^

t »

t  ^  ^fRT 5 ^
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^  ^  ^̂ T̂TTPTT m K  
(corsumers) % 
(ir.dust'Jy) %

^  f t  %  ^  ^
^  ^  ^  ^  t I ^
T O  ^  ^  ^  ^  t> ,

^ ^  ^ ^  WTT t  ^  
3ftr ^  ^

W  f , ^  ^  t ^

t
^|<»cf^  ̂ i ^ > r  ^R3T ^̂ PTT = ^ i^  I

^Ri r̂r I  3T̂  r̂ t̂ t  ^  3 n ^  »

ir̂  ^  'n :-^  t  %

V tT  3iq ^ 'rSTfPn ^
'TT ^  ^

T̂Rcrn̂  ^  ^
iF^ I t  ^  ^  ^

^  SIFT ^  ^  ^  1 1 ^  ^̂ f)r
^T?5cT  ̂ i^ T ^ 3 T r T

^  szTTTTtt ^n^cT^ ^  tsTRn: 

^  ^  ^  ^  ^  *
. HfT^ ;q w ? l  T l̂l :

^  t «
^  ^  f̂t 3TT̂

S|»̂  ^ qT'^R^TO cfk ^

»iin I  I ^4t ^ W  '̂T 3|̂ c

^ \ i

+l^<n"MO ^f?r <3̂ HI T̂T̂ Wt
i  \ ^  ?Tfr̂  I  f^ m x

7TT i t  ^  fiTfT ^sT .f^
^¥^7^ ^Tinfr ^  't^
t ^ ^ f ^ 2 f t f r |  TH’ r ^ ^ T T ? :  ^ fT  

^fPTT ^q-, ^  ffST JfH- ^?FT
% ^  ^  €^fr I I

^^rir ^  f  ̂  arr f̂ 
t (Bill) #
‘M<<aiT?T^ % ^rr?
(soft coi'aer) | i ^R^rf- 
^ % q r a -  t  ^  ^  SPTTT
%¥ 3T  ̂f  tt  ̂^<^R % wm  ^
?Rr^ 13fV^ qr
1 1  3rrr ^fts ^  %̂ T i trf: 

t ^  3rk
^rdff I
^  arnrfWt ^

irk TRH (ration) % 
ftcTT «rr I ^̂ ?̂if)r ^ 4 t  t
^  ^  2 F iw ^  7?T ^  11

sFt ?ft (control) ^
ferr w  t  ^  m kRiT̂t̂

(pai-tial de control) ^  
f^^n »Tin I  I

^  % 3n̂  ^
afh: ^  ^  11 ^
?5t.^ I ^  ^  3̂TT̂ I

OT % 3I1X 3TIK srrT ¥TTlr ^?r^ 
?ft ^  ^  3TT «?t

% ^  ^  ĉT t »
HTfsra- ^  

^  *ptl^ 3̂  I Pd«̂  ̂ ^
52ji^T f t  t ; ^n

^  5FT^ ?T^ "^ft 1̂ I ?irm  .
spf fK  % t
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^  srk  ^
^ 5frr 3ftr anrra ^  ^  ^
5TR I T O  5 fc f  3T5^ t

% asRt 3f5rr3r w  t  ^  
t .  JR5T TT g f i -  5 r r %  ^  ?rnr

^  ^  qreTiar f  i q f ^  

ftiw ^ i T  #
^  srrar t  ^  ^
t .  *iT ^  ^  'Tpft'

^  rft
«+5i ^  q-

f t  I t  %

% 7tt I leguminous plant
f̂ TcT  ̂ in̂ fharr ( nitrogen ) 
^  f  srh: w  a t f  qrjf^r ^  t ? r i t
^  ?n^5r ^  gfi%  | | ^

^T^smr % M  ^  ^  3hcrr t  %
^  3PTR ^  w  ^

^  % 3I7?T 5 ^
»rr?n| 9»nt ,

H.irw # am T̂ORin:
^  ’r ^  aft?: aRTFT^  ̂ ^
^  !!r m - 3 R r ?  5Tt 51^ ?firr ?rfNf 

^  ^  ^  
f  3ftt ^  ^  amMf

%  ^  3T% I  ^  if)-

5>̂  % 3trar t|>it I afh: arh: sfv
3?wanMi
^  5 1 ^  !lfif i f  TO5TT I
4 ' r̂ TO f5|%?!T ^

% "11^ ^  W  3TOT ftRT
'Tt’T ? # ^ !, afNr^swapf?

(earned income) qx 
thrr ̂ rr 3FT9FTT «̂nnT (unearned 
iaoome) qr i

224 PSD

{English translation of the abov^ 
speech) ........

When he says that the Government’s 
case in increasing the export duty 
not a strong one. Had there been anv' 
price fluctuations in oilseeds to th-^ 
extent that market condition in that' 
connection had come to be somewhat 
like toose of jute, as they prevailed at 
the t o e  when we had to amend the’ 
Tariff Act m order to empower the* 
Government to deal with the jute duty^ 

for bringing a measure 
of that kind with regard to the oil 
seeds as well would have been fe lt  
But from the reply of the hon. Minis
ter it seems as if he is unaware o f  
the current oil seed prices in the 
lOTeign markets. Thus, the case o f  
oilseeds is not the same as that o f   ̂
jute, ' .

The second question that arises in 
this connection is whether or not it 
is ri^ht to enhance the duty on oil
seeds in view of the fact that we have 
no information whatsoever about their 

in tJie foreign markets. 
My able friend Shri Sidhva has said 

enhance the 
oilseeds if it was 

in the interests of the industry or the 
consumer. This principle may hold 
p o d  to some extent, but I would like 
to teU him that the consumer’s or the 
industries out-look cannot be definitely 
the outlook of the entire country. There 
i n i  party also in this connection 
M d they are the oilseed? producers; 
those who sweat and toil and put in 
•such hard labour. They too have their 

of view
MS its proper place and importance. " 
My learned friend Shri Sidhva has said 
that the cultivators will .have nothing 
to lose by it. I failed to understand 
that argument. My friend is not pre- 

 ̂ to tell him
f  in which the Gbv-

ernntent have preatented tjieir ease, 
lends it no other meaning than that 
Government intend to levy an indirect' 

the cultivators. Under these 
conditions how are you justified ii« 
saying that it would not affect the cul- 
Uvators? I could not understand it.
You have no information about the - 
prices prevailing outside India. Under 
these circumstances all the super
taxes that ■would be levioi would re
® f cutting down of the prices
of the oilseeds that are , to be paid' b y  
the businessmen to the cultivators.'

Bhagwant Roy (P.E.P.S.U)' 
SaTets."® very high in the foreign



*^tttionre.proundnBts, 13 AUGUST 1951 oilseed, & vegetable oO, 536

SItisli: You may say so, 
l»ut nothing has been said officially in 
this connection. Under these circums
tances It will mean nothing but levy- 
^ g  an indirect tax on the cultivators. 
Jt may be that the House would favour 
increM iag the incidence of indirect 
taxation on the cultivatprs if circums
tances so warrant and it is felt neces- 
sa iy  to do so. In the present case, 
J-owever, I feel that the Government 
2JS a soft corner for the millowners. 
The Millowners have their own news
papers whereby they are in a position 
to put their case bef6re the Govern- 
naent in an effective manner and are 
in  a position to bring some sort of 
pressure on them. Take, for instance, 
the case of sugar. On the one hand, 
there is gur which is being produced 

and crores of cultivators in 
the comrttry and which was so far dis- 
tribnJted among lakhs and crores of 
people without rationing. On the 

'Other hand, there is crystallized sugar 
‘ which is being produced by the big 
millowners. The Government have 
imposed full control on gur while, on 
the other har^d, they have partially 
de-controlled togfer.

Id the same way, you may take the 
case o f cotton and its product cloth. 
The prices oC conimodities which are 
exported have been lowered. If the 
«cport duty on them had been increas
ed  that would have been quite under
standable. But it is quite a different 
matter to increase the export duty on 
oilseeds. Shri Sarwate Has with the 
help of figures attempted to prove that 
the cultiv^ation of oilseeds is not be
ing done on a very large scale or that 
its cultivation has not in any way in
creased as compared to the previous 
figures. But perhaps some friends 
are of the opinion that production of 
oHseeds ^ ou ld  be reduced, and in its 
place production of fbodgrains should 
be increased. This is, no doubt, a 
good suggestion becau^ food grains 
are the most essential thing in the 
coxintry to-day; but this suggestion re
quires a very calm consideration. The 
first thing that we shall have to con-, 
sider is that the land which is being 
utfli2£d for the production of oilsfeeds 
may not have as much of water sup
ply as would be required for the pro
duction of foodgrains, but which may 
be sufficient for the production of oil
seeds. The second thing is that the 
iiObeed plant is a legui^Unous plant 
which takes nitrogen from Nature and 
in this way helps to increase the pro-' 
nductivity of the soil. Hence, it becomes 
necessary for the cultivator fo raise 
oilseeds on the land which is once used 
for  raising a food crop or he may do
So off and on. Under these circums
tances, if the cultivator will try to 
produce foodgrains instea4 of oilseeds,

th^ result would be that we may not 
be able to increase our food produc
tion but, on the' other hand we may 
lose oilseeds, which w e  sell to earn 
foreign exchange which is further us
ed for purchasing foodgrains for the 
hungry people of this country. We 
can expect no other results from such 
a move.

So, I would like to request the Gov
ernment again to think over the move 
to raise this export duty' and before 
taking any step in this direction see 
on whom is the burden of this tax 
likely to fall, and also whether it is 
going to fall on earned incomes or on 
unearned incomes.

Shrl Radrappa (M ysore); I would 
like to place some important facts for 
consideration before ^ e  House, bear
ing on the important measure that has 
been placed before it. I am first of 
all, constrained to say that it is un
fortunate that an important measure 
o f this kind which affects about 
a third of the agricultural population 
of the whole of India should have been 
brought forward in this manner. I say 
this because this measure has not 
been supported by proper facts and 
figures by the Finance Minister. The 
House should bear in mind that the

• facts quoted' and the ruling prices 
quoted by the hon. Finance Minister 
only relate to the month of May. What 
are the ruling prices today? That is 
what we want the hon. Minister to 
place before the House. He said that 
the ruling price in May is about Rs. 
500, and the present price is in the 
neighbourhood of about Rs. 400. From 
the papers and from the records of the 
evidence, as he himself will find, there 
is a slump .now in the price of oilseeds 
and oils. The main reason for this 
measure is that such a recommenda
tion was made by the Export Promo
tion Committee ^nd that Committee 
made such a recommendation because 
they wanted to bring down the prices, 
and they wanted to make the produce 
available to the consumer at a chea
per price. Now, I would like the 
House and the hon. Minister to bear 
in mind what Is the per copita expen
diture that a man incurs on oils. They 
should then find out how much more 
he has to spend if there is an increase 
in the price o f the oil or oilseed, 
with reference to his cost of living. 
This is an important tionsideration to 
be borne in miad

Moreover, it is only once in his life 
time that the agriculturist gets this 
kind of a boon by way of increased 
prices. The higher prices that are 
ruling today are due to the world situa
tion. It is only due to the Korean 
war that tb^ prices have gone tip. The
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vmrld was looking on to find w h etlw  
the war wUl continue or whether th^e 
will be something in the nature a 
compromise. So in the begiiming 
there was only a slight rise. Only 
when the war continued-and the na
tions went on stock-piling did the pri
ces also go up, from, I think, Decem
ber to May. Then again there was a 
slump. I do not think these prices 
will continue long for the countries 
cannot go on stock-piling for ever and 
so after a time the prices will come 
down. This the hon. Finance Minis
ter himself must have known. It is - 
because of this world situation that 
there is a slump in the exports, not 
due to the duties.

The Finance Minister advanced the 
curious argument that the diflfference 
between the contract prices here in 
India and the prices in foreign markests 
was great and the Government wanted 
that the profits should go not to 
the trader, but also to the Govam- 
ment. But what happens today? We 
find that though we had a, price of Rs. 
48 in May, it is now only about Rs. 
35 in our State. That means that the 
price has fallen by about 20 per cent. 
Therefore it is not going to help us 
even if we adopt this measure. We 
should first of all see whether in view 
of the prevailing prices and in view of 
the fall of more than 20 per cent, in 
the prices, we are justified in placing 
such a measure perm^ent^jr on the 
statute book.

Moreover this is the end of the 
harvest season and so the prices must 
be higher now. Is that the position?
I would like the hon. Minister to place 
all thg information before the House 
so that we may be able to see whether 
this measure should be passed or not.
I submit that if we do not have all 
the information regarding the rulling 
prices at present, we would be failing 
in our duty if we pass this measure.

Another important factor, to be borne 
in mind is this. This measure will dis
courage the production of an article of 
export to foreign countries. The Bon. 
Finance Minister can see that in all 
other countries they encourage the 
production of articles for export. That 
being so, should we discourage our 
agriculturist from growing a commo
dity which has a good foreign m ^ e t ?  
And so the Government will not be 
justified and we will not be justified 
in passing , a measure like this which 
discourages our growers to grow a  
commodity which has a foreign de
mand.

It was argued that this measure 
would discourage the diversion of land 
from food crops to oilseeds. Well, I

am a grower myself and I know that 
— and this is something which the hon. 
Finance Minister and also the hon. 
Food Minister should bear in mind—  
If a man has 20 acres of land he does 
not grow only one crop on it. He grows 
or raises his crops by rotation. Other
wise the crops will not come up. If 
he grows groundnut on his land, he 
cannot grow groundnuts on the same 
land for two or three yearis. People 
who are acquainted with agriculture 
know that only by rotation crops can*" 
be grown well. So the ryots will not 
divert land from food crops to commer
cial crops. As has been suggested, 
there has been no such large diversion 
of acreage of land from food to commer
cial crops. If this was also one of l^e 
considerations that weighed with the 
Grovernment I would ask Government 
to consider this point, because Govern
ment is in a mood to encourage the 
agriculturists. If you imoose such 
duties without justification will it en
courage agriculturist? I would ask the 
Finance Minister to consider the pre
sent ruling price so that we may give 
our support to the resolution. •

Shri C. D. Desfamokh: I confess that 
Z am somewhat surprised at the depth 
of interest evinced by the House in 
this particular question. This is not 
the first time that a resolution of this 
kind has been brought before the 
House and I do not remember to have 
had such heavy weather on previous 
occasions. That, I think, is the expla
nation why I did not consider it neces
sary to give an elaborate note set
ting out all the possible statistics that 
might be required. I did, as I point
ed out, take the trouble to give some 
of the important significant statistics 
and although I admit that the sug
gestion is a very valuable one for 
future occasions, I do think that for 
the present case there is not very 
much that could have been added to 
ihe Information that has already been 
furnished.

Much was made of the absence of 
figures relating to the price of oils and 
oilseeds in foreign countries. For one 
thing they are given for some of the 
major commodities in the Indian 
Trade Journal for certain selected 
markets. For another thing, it is my 
view that foreign ijrices are reflected 
in our internal price quotations and 
therefore for our purposes it is suffi
cient I think to take into considera
tion the trends in our internal prices.

Th«t brings me to the next point 
and that is the motives for imposing 
these expqrt duties. In the course of 

‘ my speech I did i-efer to speculation 
and the rising trends of orices. In the 
course of the debate I think Mr. Sar-
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[$hri C. D. Deshmukh]
wate thought that the duties are 
brought in f6r revenue purposes, an 
impression which T took occasion to 
dispel there and then. In the present 
context the two principles served,by 
export duties are reduction of internal 
prices, if they show an alarmingly 
rising trend and reducing the purchas-  ̂
ing ppwer in the hands o f . people, if 
again that threatens to impinge on the 

. store of goods available to be pur- > 
chased. It is these considerations 
rather than considerations of revenue 
that apply in the present case. II you 
compare con<3itions in other countries 
also you ŵ ill find that the main prob
lem arising out of the outbreak of war 
in Korea has been the problem of ab
sorbing the excess purchasing power. 
That happened in the case of wool in 
Australia and that has happened in our 
case in oilseeds and certain other com
modities in respect of which we have 
put export duties.

Xheorolicaily export duties are not. 
one may concede, a very convenient 
form of taxation. It is almost a neces
sary evil and one would be happier 
if one can do without them. In parti
cular it is very difficult to decide pre
cisely at what moment to increase 
them or precisely at what moment to 
lower them. There is always an ope
rational time, lag, which I am* afraid 
is inevitable, although it is one's duty 
to minimise it as far as possible. That 
is the only explanation that I can offer 
to the charge that has been made that 
Government has acted always too 
late. I think that charge was made 
by Mr. Shah. *The real difficulty in 
these matters is to satisfy oneself 
that a trend has been established. It 
is quite easy in retrospect to say what 
kind of trend has obtained but as 
you go along it is not quite so certain 
to infer whether prices are showing 
a rising tendency that will continue 

’ or whether it is just a flash in the 
pan. Therefore a certain amount of 
time lag for that purpose is unavoida
ble.

I was charged, with not having given 
the prices for a period subsequent to 
May and the argument was based on 
that, that if I had seen today’s prices 
then I  should not have advised Govern
ment to impose these duties. That. I 
think, perverts the whole logic of the 
situation. Take for example the price 
of groundnuts which I have quoted 
already. On 24th June, 1950 it was 
Rs. 43/14 and on the 5th May, 1951 it 
was Rs. 50/8. This was the sort of 
price which we took into account m 
deciding to impose the expoit duty. If 
you corjcede that it is a legitimate

object to impose an export duty In 
order to see that the internal prices are 
depressed and quantities are made 
wailable for internal consumption, 
then I think I should be ai)le to prove 
that the change that has taken place 
in the price since then bears out our 
claim that the export duty is effective. 
The price for 21st July, 1951 was Rs. 
44/4. That means that the export duty 
has more or less equalised the differ
ence which existed at the time that we 
d ecid ^  to impose the export duty. 
But 1 am not quite sure how much will 
go out That for this purpose, especially 
in regard to groundnuts, does not mat
ter very much. We are not interested 
in regard to this particular commc^ 
dity to increase our exports, although 
we are not indiffetent Xq the volume 
of exports of other comjaaodities, for 
instance, castor oil or linseed. I will 
give a quotation now for linseed......

Shri Rndrappa: I want to know
the present day prices. *

Sbri C. D. Deshm^h: These quota
tions are for weeks. The last quota
tion is for 21st July, 1951. It takes 
sometime to obtain reliable quota
tions. Anyway that has not been en
tered in the register. '

Shri Rudrappa: Is it not Rs. 35 to
day?

Shri C. B. Deshmukh; The hon. 
Member may be correct, M yqu ota - 
tion is for 21-7-51 and that was Rs. 
44. For linseed the price oh 24-6-50 
was 37/9 and on the 21st July, 1951 it 
was 37/12, on the 5th May it having 
reached Rs. 44-14-0. I think that is. 
the figure which 1 have already quot
ed. Then, castor seed; well, there is no 
export of castor seed, so I do not 

, it matters very much.
In connection with this question of 

acting quickly or otherwise a refer
ence was made to the jute export 
duty. I do not think that except by 
way of pointing a moral, according to 
the hon. Members, it had any great 
significance in the present debate.

Shri A. C. Guha: It wa.=; a sort of a 
warning only. *
. Shri C. D. Deshmukh: That was 
what was meant by saymg, “point a 
mor^**.

I ^ 1  rfefer to another imporUnt 
point which was raised and that w^s 
in regard to existing contracts, which 
has some Bearing also on the timing 
of these duties. Existing contracts 
have always been a source of incon
venience to us in the imposition of 
duties. So far as the annual Budget 
inodifications of duties are concerned.
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it is a well*established practice that 
we do HDt bother about existing con
tracts— a point which many Members 
are apt to overlook. Now in regard 
to export (iuties, as far as possible, we 
“try and see that they do not impinge 
too violently on existing contracts. 
Otherwise, there will be no period at 
which there will be no contracts, and 
I do not think it wiU serve any pur
pose to go into the question of what 
action Government intends to take in 
regard to the few residual contracts 
that might have been there on the 
1st July. 1951. I refer to the question 
raised by Mr. Hussain Imam. I say 
that it is not possible to deal with 
specifip residual contracts. Wherever 
we can temper the wind to the shorn 
lamb, so to speak we try and do so, 
that is as far as possible try and syn
chronise it with the date of the neW 
licensing period. The House wiU re- 
.member that in some cases in the 
past we gave an extension of .the ship
ping period. So we try to get over 
the difficulty, but it is quite impossi
ble for us to concede the principle that 
in imposing import duties or export 
duties, that is to say customs duties 
in general, we ought to take account 
of existing contracts. There is a law 
that provides for that in the Sate 
•of Goods Act, and that is, normally 
the purchaser has to bear the 'brunt 
of any increase in export duties unless 
he has contracted himself out as* for 
instance, I am told happens in some 
contracts with buyers in the U^SA.; 
they orotect themselves speciflcally 
and if those terms appeal to our sel
lers well, then they can make their 
own arrangements.

Much has been said about the effect 
on the cultivator of the export duties. 
Well, that takes us into ^ very wide 
question as to what return should be 
given to the cultivator, which I do not 
think this is the proper occaskm to 
discuss. But I think from the flgurw 
that have been collected one may rest 
assured that the cultivator is no worse 
off today or, say, fifteen da3̂  ago than 
he was on the 24th June, ISW- And 
if one were to go deeper Into theiM tr 
ter and look into the q l ^ n ^  i n ^ e  
indices of various crops like food crops 
and oilseeds and so on, one would find 
that the cultivator has secured a much 
larger increase over these last few y e w  
in the prices of oils and oilseeds, that 
is to say in commercial crops gene
rally, than in food crops. T h e^ ore , 
1 do not think there is any kind 
hardship inflicted on him as a result 
of the imposition of these duti^. It 

^is sometimes very difficult to deal with 
these conflicting currents, of opinion. 
On one day we are urged to r e v ^ e  
the rupee which, as I pointed out, t o  
the direct result oi reducing «par*«:

the next day we are asked not to do 
anything' that would afreet exports; 
then one day the Finance Ministry is 
charged with being supine in the matter 
of b r in g in gd ow n  prices and the 
moment some specific action is 
taken in that direction then 
there are complaints on all sides. I 
think one might conclude that these 
complaints rather tend to exaggeral^ 
certain sectional interests and that if 
you look at the matter from the point 
of view of the community at large, 
the action that is reflected in this pre- 
ijent proposal would be found to Jje 
for the benefit V of the community.

I think, I have dealt with most o f 
the importan*; points that have been 
raised I have taken note of the 
complaint made by Mr, Sarwate about 
the discrepancies in th^ figures given 
in the two trade journals, the Indian 
Trade Journal and the monthly 
abstracts, and I hope the Central 
Statistical Organisation which has been 
recently set up will look into these 
sources of information and see that the 
information supplied is not so con
fusing as it appears to the hon. Mem-

• ber now.

There is one point made by Mr. 
Rudrappa that this not a sort of a 
measure that should be permanently 
on the statute book. Well, obviously 
it is not going to he on the statute 
book; it is in exercise of the delegated 
power which is vested by the statute ‘ 
book in the Government. ' As I said 
before, although there might be a cer
tain operational time lag. Government 
are committed to review the incidence 
of these export duties from time to „ 
ttoie and ^ake appropriate action.

With these words, I would again 
urge the House to accept this resolu
tion. .

Shri Himatsingka: May I ask whe
ther in connection with the existmg 
contriacts mentioned, by the hon. 
Minister he will consider this point 
of view, that in the case of contracts 
which have been made at a very good 
price and which the contractors want 
to carry out Government will take 
steps to see that they are allowed to 
export? In the case of export con
tracts entered into on the 1st July, 
which nre still existing, if the expor
ter wants to carry out the contracts 
will the change of policy ^not s^and in 
the wav because the prices have gone 
down?^ Will Go\'ternment take that 
into consideration?

Shri Sidhva: How can that be?

Shri Himatsingka: Why hot? There 
are a number of contracts that have
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been entered into and which have not 
been affected by the new policy.

Shri C. D. Dedtemkh^ New duty? 
ShTi Himatsingka: The duty will 

not altect it because it wiU fall on 
the purchaser abroad but the change 
in the policy of giving cCTtain quotaa 
might affect thosle con&acts. The 
people who have/ the contracts may 
not have the quotas. Will Grovern- 
ment consider their case if the prices 
be favourable and if the parties abroad 
be b illing  to take them?

Sliri C. D. Deshmakh: I have no 
objection to considering the sugges
tion made— it will have to be exa
mined. ■

Mr. Cbatmaii: The question is:
“ In pursuance of sub-section (2) 

of section ‘4A of the Indian Tariff 
Act, 1934 (X X X II of 1834), this 
House hereby approves the noti
fication of the Government of 
India in the Ministry of Finance ' 
(Revenue Division) No. 52-Cus
toms, dated the 30th June, 1951, 
by which the export duty on 
groundnuts was raised from Rs.
80 per ton to Rs. 150 per ton and 
new export duties were levied 
‘Oilseeds, not otherwise specified 
and ‘Vegetable oils, not otherwise 

,si>ecified’ at the rate of Rs. 150 
per ton and Rs. 300 per ton, res
pectively.. with effect from the 1st 
July, 1951..’ ’ t

The motion was adopted.

EVACUEE INTEREST 
. TION) BILL

(SEPARA-

PI
(I

(Separation) BiU 544

The Minister of State for Rehabili
tation (Shri A. P. Jain): I beg to
move for leave to introduce a BiU to 
make special provisions for the sepa
ration of the interests of evacuees 
from' those of other persons in pro
perty in whicb such other persons are 
also interested and for matters con
nected therewith.

Mr. Chairman: The- question is: 
“ That leave be granted to in

troduce a Bill to make special 
provisions tor the separation of 
the interests of evacuees from 
those of other persons in property 
in which such other persons are 

, also interested and for matters 
connected therewith” .

The motion was adopted.
Shri A. P. Jain: I introduce the BilL

PUNJAB STATE liEGISLATURE 
(DELEGATION OF POWERS) 

BILL

The Minister of Home Affairs (Shri 
B a| ag(^ ach sri): I beg to move:

“That the Bill to confer on the 
President the power of the Pun
jab State Legislature to , make 
laws and to authorise him to 
delegate siich power to any other 
authority, be taken into conside
ration.”

In moving it, I have only to say 
that we have discussed the problem 
lying at the bottom of this legislation 
the other day and it would be hardly 
necessary even for the sake of form 
4o go through it again. The logical 
conclusion has to be followed now and 
we have to 'authorise the President 
to act under article 356 in order to 
get the necessary powers of legisla
tion. Article 357(1) provides for Par
liament enacting a law conferring on 
the President the powers and autho
rising him to delegate his power to 
ar.y other authority subject to such 
conditions as ^e may think fit. If
every legislative measure that it may 
be necessary to enact from time te- 
time for the State of Punjab were to 
be taken up by Parliament it would 
require a great deal more of time 
than we can possibly spare and it
would, hold up all other measures of 
aU-India importance. This Bill seeks 
during this emergency period to con
fer on -the 'President the necessary 
powers. I do not think that I need 
take up any more time of the House 
and the House will agree to consider
the Bill clause by clause.

Mr. Chairman: Motion moved:
“ That the Bill to confer on the 

President the power of the Pun
jab State Legislature' to make 
laws and to authorise him to dele
gate such power to any other 
authontyj be taken into conside* 
ratioh.**
Shri SidliTa (Madhya Pradesh): O o 

a point of clarification, Madam. The 
Bill s ^ s  that even when Parliament 
is sitting the power will be vested in* 
the President to enact laws and he 
will in turn delegate his power to  
somebody else, who is the - Governor. 
May I know why we cannQt legislate 
when we are in session? '

Shri Eajagopalachari: I thought I 
already explained it. It is because of . 
the comparative volume o f . the work 
to be taken up and the comperative 
quality of the work. We have now, 
uasl^ the. article I have quoted,
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conduct The affairs of the Punjab State 
but there is a limitation on our time. 
For instance, if I brought any mea
sures which are necessary and of ur
gent local importance, still we would 
not be able to do it. It is to provide 
for that that we have proposed delega
tion of the powers to the President.

Shri Kamath (Madhya Pradesh): 
The Bill just now moved by tlie Home 
Minister is a sequel to the resolution 
which this House has already approv
ed. In so far as that is so, the Bill 
has to be supported and will be sup
ported in principle. But to my mind 
there are certain matters arising out 
of the provisions of this Bill which 
merit serious consideration by the 
Home Minister and the House.

Mr. Chairmatt: May I ask the hon. 
Members to bear this in mind that 
this particular Bill is consequential to 
the resolution which we have, pass^  
the other day and therefore I do not 
want the Don. Members to traverse 
the whole ground that has been al
ready covered. -

Shri'Kamath: I am afraid. Madam, 
the Chair was absentmii^ded perhaps. 
I said that at the outset.

Mr. Chairman: It is meant for those 
Members who did not hrear it.

Shri Kamath: The House I am sure, 
is very thahikful, Madam, for your 
direction in this matter and will duly 
bear it in mind when we proceed to 
discuss the provisions of the Bill.

Shri R. K. Chandtauri (Assam): On a 
point of order. Just now my hon. 
friend Mr. Kamath said that the Chair 
was absentminded. Is it in order or 
is it parliamentary to say that the 
Chair is absentminded? 1 am asking 
because I may use the same expres
sion some rim̂ e. Therefore, I \^^nt 
to be clear about it.

Sbri Kamath: May I e?^lain? I
did hot say ‘is absentminded*. I only 
said ‘was absentminded perhaps*. And. 
if the Chair is or was not absentmind
ed I would be prepared to say so.̂

Mr. Chairman: It is better for the 
Chair not to enter into lEis contro
versy?

Shri Kamath: It is a minor contro
versy and it is better that it is left 
alone.

I was saying that there are certain 
points in connection with this Bill 
which deserve some amount of seri
ous consideration by the hon. Minister 
and by the House. The House will 
see that action has been taken under

article 357 of the Constitution, whicb 
is a sequel to article 356 of the CoasU- 
tution and the House is now asked to 
confer law-making power upon the 
President in accordance with article 
357(1) of the Constitution. That 
article merely states that after 
a Proclamation has been issued 
by the President under article 356, 
it shall be competent for Parlia
ment to confer power upon the Presi
dent. It is not mandatory or obliga
tory for Parliament to confer such 
power upon , the President. Parlia
ment is competent to do so. -We must 
now consider here whether it is abso
lutely es.sential or necessary for Par
liament to act according to this provi
sion of the Constitution and confw  
the law-making power upon the 
President. I am not aware—^perhaps 
on this point my hon. friends from 
the Punjab may be able to throw 
some • lights— ĥow much time is usual
ly taken up by the Punjab Legisla
ture to enact legislative measures and 
how much time is taken to legislate 
important measures and how much 
for minor measures. If that infor
mation were available, the House 
would be in a better position to judge 
£is to whether certain important mea
sures could not have been brought 
before this House, leaving the minor 
ones for the President’s enactment. 
About that point I am not competent 
to say anything because I do not 
know how many Acts have been pas- 
'jed by the Punjab Legislature during 
the last few years and how much 
time has been occupied by the major 
and how much by the minor ones. 
That is a point on which we may 
have some light either from the Home 
Minister or from the Members from 
the Punjab in this House.
12 Noon.

The House would do well to take 
itself back to the days when these 
articles were discussed in the Consti
tuent Assembly. The House will see 
that action was taken under article 356 
first and a Proclamation was issued 
when a situation arose in which the 
Government of the State could not be  
carried on in accordance with the 
provisions of the Constitution. There 
is an article antecedent to that, prior 
to that, article 355, wherein a duty^ 
an obligation, has been cast or laid 
upon the Central Government, upon 
the Union Government, to ensure that 
the Government of every State w a» 
carried on in accordance with the pro
visions of the Constitution. That has 
been discharged, in my humble judge
ment, in the case of Orissa recently^ 
where if the provisions of article 360 
were to be construed very strictly, a
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been entirely covered. It may have
been adverted to or referred to by 
Members; but I do not think it was 
exhaustively dealt with. I am saying 
this subject to your ruling and judg
ment. But that is my impression and 
I believe you will be inclined to agree 
with me. Now that you do not con
tradict me, I think you agree with me.

IShri Kamath] ,
■financial crisis had arisen. Article 360 
reads thus:

. ‘̂If the President is satisfied 
that a situation has arisen wher^ 
by the financial stability or credit 
of India or of any part of the 
territory thereof is threatened, he , 
may by a Proclamation make ^ 
declaration to that effect.
He did not do so; it was well ^  

Jie did not. He sanctioned Rs. th r^  
crores or so as loan or grant to the 
State and a crisis was averted. Orissa 
has been treated very generously and 
very democratically too. But the Pun
jab  has been treated—if I may say 
so in all humility—in a different man
ner. ■ That argument I realise is not 
prefectly relevant today’s debate, but 
1 touch that in passing.

Having treated the Punjab in a 
manner different from the way in 
which the Union treated Orissa, now 
the Centre must think very seriously 
as to whether the Punjab is going to 
be treated in the same cavalier 
fashion, or whether this Parliament 
will exercise the authority conferred 
on it by the Constitution in such 
a grave emergency as has arisen al
ready, and to meet which action* has 
been taken. That, to my mind, is the 

V moot point—the crux of the matter. 
If the House assents to the provisions 
of the Bill, how far are we going to con
form to the provisions of the Consti
tution, and how far we as the Union 
Parliament, are going to relinquish 
consciously and with eyes open re
linquish, the authority conferred on us 
by the Constitution and how far we 
are going to make the President— Î 
will not use the word ‘dictator*, be
cause that has a malodour—all in all 
so far as the Punjab is concerned. Is 
It right for Parliament to confer un
bounded power, complete power upon 
the Pr«si;3tent, though Parliament is 
competent to do so? No doubt Par
liament can do that, but the question 
is whether it should. Parliament can 
certainly delegate powers to the Pre
sident, but the point is whether Par
liament should confer powers in sudh 
a sweeping and undefined manner. If 
the House will read the language care
fully of clause 3 of tl îs Bill..... .

Mr, Chairman: Have we not cover- - 
ed this ground in passing the resolu
tion. In fact, you have given that 
power to the President by the resolu
tion. This measure is only consequen
tial, as was earlier stated.

Shri Kamath: With due deference. 
Madaip. to your sober and mature 
ju4gihent, I think this point has not

Clauses 3 and 4 are the main opera
tive provisions of the Bill and upon 
these two clauses the House must now 
bestow its attention. Sub-clause (2) 
of clause 3 says that whether Parlia
ment is or is not in session this -law
making power of the Parliament will 
be exercised by the President. That 
point was briefly referred to by Mr. 
Sidhva. But it is a vital issue. The 
President may enact a measure; Par
liament may confer upon him the 
power to enact legislative measures 
for the Punjab. But should we or 
should we not define or demarcate 
the limits of the President and Parlia
ment? In regard to measures affect
ing the liberty of citizeAs, measures 
relating to the vital neces^ies of the 
people, such as food, and measures ' 
affecting important State matters, 
should not Parliament spare four or 
five days, or even a week to consider 
and enact those important measures 
and leave the rest to the President? 
Maybe we may have to postpone con
sideration of some other measures. An 
hon. friend behind me suggests that 
the Hindu Code Bill may be postpon- ^ 
ed. I do not wish to venture a defi
nite opinion as to whether it should 
be postponed or not, but as betweeA 
the safety and the liberty of the peo
ple in the Punjab and the Hindu Code 
Bill I will certainly give preference to 
the safety and liberty of the people of 
the Punjab. The Hindu Code BiU may 
wait. One or two other Bills that have 
been brought for this session 
may stand over in deference to impor
tant measures affecting the people of 
the Punjab. If, however, the hon. 
Minister thinks that it is not possible 
to make a distinction between impor
tant measures and unimportant mea
sures, measures which are vital and 
which are not vital, if he is not com
petent to pronounce a judgment upon 
what is not vital for the people of the 
Punjab, then the next thing that must 
be done, and which cannot be a^aded 
in any circumstances, is that any Act 
of the President in regard to the 
Punjab must be laid before Parliament 
wuthin a week or so of its enactment, 
if Parliament is in session. If Parlia
ment is not in session it should' be 
brought before , Parliament when it 
meets. That is the right and power of 
Parhament which I hope my friends 
assembled here in this august Hbust
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will in no circumstances abrogate, or 
w ill not let Government take away this 

. right from them. This Parliament 
shall have and must have at least the 
power to scrutinize the Acts enacted 
by the President for the Punjab, and 
it is more or less supervision exercised 
by Parliament over the President. 
The Constitution itself is explicit on* 
this point that the oowers of the Pun
jab legislature shall be exercisable 
by or under authority ol Parliament. 
If we do not lay it down specifically 
in this Bill that the Acts enacted by 
the President shall and must come 
before the House, then we are violat
ing the provision and consciously for
feiting the right conferred by the 
Constitution upon Parliament. The 
Constitution expressly confers the 
right, to legislate for the Punjab, upon 
Parliament, and the powers and 
rights of the Punjab Legislature shall 
be exercisable by and under the autho
rity of Parliament* We should see 
that this Bill in no way detracts from 
this right conferred by the Constitu
tion upon Parliament. -

I think the hon. Minister is getting 
impatient. . I do not know why he 
should not have a little more patience 
for the Punjab people. I do not know 
what he is pointing to—to heaven? I 
do not know what he is pointing at.

Shri Bajagopalachari: I was point
ing to much nearer, the clock.

Shri Kamath: Oh! The clock? We 
are timeless. The Home Minister 
knows we are timeless. The clock 
is always there, has been there al
ways. and will be there always to 
guide and warn us. but also to help 
us in our proceedings. Therefore, I 
hope that the Government and the 
Minister will have a little more 
patience in going through this Bill 
and will not be hasty. There is no 
need for haste. We have sat long 
enough and we are going to sit longer 
still. Government is well aware of 
that, and I do hope the Home Minis
ter, wise as he is and ripe in his wis
dom, will consider this particular 
point I have made.

There is one other point which -1 
would like to. stress. Thg Statehient 
of Objects and Reasons in its last 
paragraph states that the Bill seeks 
to confer on the President the power 
of the Legislature of the State of 

. Punjab and also to authorise him to 
•d-etegat^ it tc the Governor subject 

to such conditions as he may think fit 
to impose. The only authority mei> 
tioned here is the Governor. But I 
find* from clause 4 of the Bill that

some other thing, which may not how
ever be actually contemplated, is 
mentioned. That vagueness must dis
appear from the body o'f the Bill 
Clause 4 authorises the President to 
delegate the power conferred upon 
him “ to such authority as may be 
specified in the Order” . In the State
ment of Objects and Reasons it is 
only the Governor— t̂he President shall 
delegate it only to the Gpvernor and 
not to any other authority. This in
consistency ought to be removed. I 
know the language used in the Bill is 
the language of the Constitution. Why 
then this inconsistency between the 
Statement of Objects and Reasons and 
the body of the Bill itself? The one 
or the other must be remedied. .

This House has in the first week 
of its present session considered 
two important matters. The very 
first was a matter of cession of Indian 
territory. The second was superses
sion. The first was cession,. the se
cond was supersession of the Punjab 
Legislature. The first itself, a matter 
of cession of a strip of territory of 
Assam to Bhutan, provoked a very—
I would not say fierce— but a very 
interesting- controversy, a yery in
teresting debate. And not merely in 
this House. I have it on reliable au
thority and personal knowledge and 
personal talk that not merely the 
House but also people outside, hav« 
appreciated and benefited, from it. It 
is therefore incumbent upon this 
House not to be ruffled by the unpa
tience . of the hon. Minister but to 
discuss the pros and cons, the vital, 
constitutional issues embodied in this 
BiU« so that not merely the House 
which consists of very wise Members 
— t̂hey may- not need much enlight
enment—but others outside too may 
be enlightened. We are here talking 
and discussing not merely for o u r ,
own sakes but also for the people out
side, the millions who are dumb, and 
these that are not dumb, and we can
not afford to forget those people who 
wish to know ^nd imderstand what 
is going on in Parliament. There
fore I cannot emphasise too much 
that a matter like this should not be 
disposed of lightly or cursorily. The 
power conferred upon the President 
to legislate, whether Parliament is in 
session or not, is, to my mind at any 
rate, not at all just routine matter. It 
has to be discussed and we have to 
see how far it detracts from our own 
rights and powers and how far we 
are prepared to abrogate the powers 
conferred upon us by the Constitu
tion.

Article 357 of the Constitution in 
sub-clause (c) of clause (1) refers to
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the President’s power to authorise 
expenditure from th« Consolidated 
^ n d  of the State when Parliament 
is not in session— n̂ot when Parlia
ment is in session. That is a man
datory provision and of course, bs 
the Bill is silent on the subject, the 
Minister may argue that the Presi
dent cannot act contrary to the Cons
titution. But to my mind it is wise 
for us to embody it in the Bill itself.
I do not know if the power to autho
rise expenditure from the Consolidat
ed Fund of the Punjab will be exer- 
c^ed even when Parliament is in ses
sion. When the provision is there in 
^ e  Constitution we must embody it 
in the Bill itself and make it clear 
that the President will have autho
rity— or some such wording, it is the 
substance that matters, not the word
ing— to authorise expenditure when 
Parliament is not in session, and that 
he can only do so, pending the sanc
tion of such expenditure by Parlia
ment. That is to say, he can autho
rise expenditure from the Consolidat
ed Fund of the State pending its 
sanction by Parliament. This safe
guard, I am .convinced, must be-there 
in the body of the Bill itself.

In short, I only wish to say that we 
have got to circumscribe the autho
rity of the President. After all who 
is the President? The President is 
part of Parliament. As the Constitu
tion defines, Parliament consists of 
the two Houses— of course we have 
got only one House now— and the 
President. But so far as legislation 
is concerned. Parliament, that is -this 
House, must be supreme. When we 
confer a right on somebody else, we 
have to see to it that there are safe
guards. It is not right for this House 
, to confer such undefined, unlimited 
and unbounded powers upon the I^e- 
sident to be exercised by him in spite 
©f the fact that Parliament is in ses

* sion. While, therefore, I support the 
principle of the Bill, i  do appeal to 
the hon. Minister and to the House 
to see that the authority of Parlia
ment is in no way stultified and that 
Parliament retains in its own hands 
full control and suoervision over the 
Acts and actions of the President with ' 
reference to the legislation of the 
Punjab.

Sardar B. S. Man (Punjab): The 
present Bill is a logical conclusion of 
what we have already passed and in 
my opinion in the existing circums- 
tMces, this is the only feasible solu
tion. A good solution, perhaps better 
still there would be, but I beg to differ 
^ m  my hon. friend, Mr. Kamath in 
this respect when he wishes to assert

the powers of Parliament and to arro
gate to itself with regard to the le^is^ 
lative powers which are now being 
given to the President and which in 
its own turn are to be delegated to 
the Governor or such authority as he 
may deem fit. I do not dispute the 
authority or the sovereignty of Parlia- 

' ment but I hesitate in delivering my
self entirely in the hands of the pre
pent Parliament which may nol sit 
again and when the General Elections 
are coming so near and certain legis
lative measures, which are of great 
importance to us there, may not be 
brought about into existence. In fact» 
if I agree to that, I shall be simply 
stultifying myself and reducing my 
State into a worse position than a 
Part C State. I would rather submit 
in the present circumstances to a be

. nevolent autocracy of one man the 
Governor rather to a majority of my 
friends here who may be absolutely 
ignorant about certain local conditions. 
Just as the circumstances are, Mem
bers from the South, Members from 
far away places, from Assam and 
Bengal may not be knowing absolu
tely anything about certain local con-* 
ditions and certain matters which are 
now in the State List and which are 
there because of certain constitutional 
proprieties. When we take them over 
to Parliament the fact and our experi
ence show that before this very Bill 
came before the House, very few peo
ple, were taking a very keen inter
est and if I agree to leave certain mea
sures and certain legislative measures 
at the mercy of the present P ^ lia - 
ment, I am afraid, full justice may not 
be done. Apart from certain hypothe
tical considerations or otherwise, 
there is no practical utility about it 
when we know that this session is 
sitting for a very short time and after 
that there will be no session at all.

Shri Kamath: We will be sitting till 
the middle of October.

Sardar B. S. Wan; My hon. friend 
has raised one point about a certain 
inconsistency regarding clause 4. The 
mconsistency is between the words 
“authority”  and “ Governor,”  I per-* 
sonally prefer the words “ such auth-> 
rity because in that case it will be 
of such a permissible nature that 
apart from the Governor, if tomorrow 
the Government thinks fit to have cer
tain advisers or certain other people 
and delegate such powers along with 
the Governor to such people, it will 
be of a permissive nature but if we 
have only the Governor, I will be re-

• ducing myself absolutely to one man’s 
rule.
- I claimed before that it would be 

a good solution in the existing cir- 
ciunstances but better still, in order
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to allay the fears of such critics as 
my hon. friends, Mr. Kamath and 
others who have criticised that it will 
be absolutely lapsing democracy in the 
Punjab, in that case—perhaps a point 
can easily be made— îf the Govern
ment were to consider a second pos
sible solution, my suggestion would 
be an improvement upon the first, 
namely to associate public opinion in 
the form of choosing or nominating 
certain advisory boards. In that case 
we will be having a certain semblance 
of associating public opinion along 
with the benevolent autocracy of the 
Governor.

Another point which I would like 
to bring to the notice of the hon. 
Mover here is that his resolution on 
that day and certain steps which have 
been taken now have hit rather badly 
an institution, whose neutrality and 
integrity we are all jealous to main
tain— I mean the posiUon of the Spea
kership of the Punjab Legislative As
sembly, There are precedents no 
doubt generally but in this particular 
case the Speaker of the Punjab As
sembly refuses to associate himself 
with any of the internecine strifes, 
party, jealousies and group formations 
going on in the Punjab. In fact this 
particular Speaker refused a Minis
tership when it was offered on several 
occasions, and when we, in the present 
case,—there is no escaping it—have, 
passed a stricture or a censure about 
the status of the Ministry there and 
the status of the Legislative Assembly, 
could we not allow the oflflce of the 
Speaker to continue?

Shri Sidhva: When the Legislature 
is superseded what is the object of 
the S4>eaker continuing in office?

Sardar B. S. Man: It would be pos
sible for us to allow the Speaks: to 
maintain his office and his own posi
tion. The Speaker is absolutely neu
tral. The integrity and neutrality of 
the office of the Speaker would be 
maintained. In my opinion this has 
Xjnly hit that individual very much.

With these words I commend this 
Bill and siich other apparatus which 
we are trying to incorporate would be 
of a dilatory value. The Bill in its 
present form will be a very expedient 
measure and "^e should not try to 

»being in the authority of the supervi
sion of Parliament too much. 1 think 
after this, a right will accrue to ub to 
ask questions. And if there is any
thing going wrong we can certainly 
ask questions here and that will be 
fairly a safety value. Therefore, with 
these words, I commend the present- 
Bill for the acceptance of the House.

8 1 ^  T O  'Bl’h  : ’ I f
^  f%*tT >WT t ,  ,*>1 

sppft 5TT5 ^  t  > ^  ^
^  (House) %
^  w>r (Reso
lution) 'TO ^  fwrt 1

^  (Mover) 
«f iTRlTRT t ,  2TT *TFr

^  (logical conclusion) t  
ITT ^  ^

^  (necessary coaclusioaj

1 1
^  ^  ^  ^  ^  ^  

(Parlia
ment) ^  3fW I

371 3t# ^

^  ( (Jonstitntional) ^
(appre

ciate) ^  +'̂ r̂r p̂ft ^  feft-

I ^  ^
I am  ^  w

v r f w  TOT %  
q r  2iT ^  ^

^  ^  'TO |3rT f  m  OT

^  I #  ̂

(aspects) arqR arrr ^
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‘3T^< ^  ^ r m ]

2TK ^3TT f%

(Coiietituent Assembly)  ̂
z[^ 3 fk  ^H\3 ^  ^  |3rr

^  ^ ^  ^  ^  'TT ^

^  r ^  ^  R̂T ^  ^ I

. (suspend)
F̂T «IT I ^  ^  ^

^  3 ik  ^  % *»M<R ^  ^

TT?T «ft f% ^  ^
^  tt 5 t r  r 

fif e T̂ (Draftiag Com-
imttee) ^
^  3 fk  ^Kv9 q r  ^  ^  ^nnr

\̂9\3 3ftr ^  ^  ^

?TT f̂Nrr «n 3fhc ^
^  ( support)

«TT; ^  f% ^*nft 
4|4 # ^  ^  ^  *iq^^'c€
estate Governments) t
^  % 3?T?: f ^  a r fe m r  ^  ^ r r ^

3ftr ^  3n^ ^  ^  ^  f

^Provincial Government) T?! 
<a[kl4R ^

4fsnr9: (Constitutional 
maohinary) ^  (fail) ^
3TR ZTT aftr ^  ^

(Union Government) ^  arf -̂ 
^  ^  I ^  ^  ^  ^
? ^ ^  ( sense ) ^
^Safeguard) ^   ̂ ^

^  W  ^  h i i m  
3fk%%^^?nTt
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|t ^  5T  ̂I W  ^

^F9XPT 4  ^  ^
i w ^  ^  ^ ^  % w f € ' ^  ĴTfir 

. «n I % w f  ̂  f̂ T^nr  ̂ ^  i 

^  ftrs ^  ^ T w ?^

' ^T^ar f  1 ^  ^
Jij^PT #  ^  4
f r o  f ^  ;t̂  w  5TT ^

^rrft
^  ^  ^  «rr g*T '

#% ^  ^ ^  I
OT ftr |3TT ^  t  I

^  T O  ^  ^  t '
^R5T^ i  ^  ^  JTff <

' STO ^  ^  3T^ % 3T#

^  *Tt

qm (power) ^
^  \̂V9 %

a|ft 3 lk  m  ^  I ^  ^  

^  ?TT5 *ft :

“ 355. It shall be the duty o f the 
Union to protect every State ag
ainst external aggression and in
ternal disturbance and to ©Mure 
that the government of every State 
is carried on in accordance with 
the provisions of this Constitution.

«Pt *

g I ^  t  *

“256. The executive power of 
every State shall be so exercised 
as to ensure compliance with the 
laws made by ParUament and ^  
existing laws which apply in that 
State, and the executive power of 
the Union shall extend to the giv
ing of such directions to a State 
as may appear to the Govemmeat
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of India to be necessary for that 
purpose.”

fr o  I qr^ {power)
^  ^  m m j

d-+0«iH ^ a r f w  ^  t  I ^

^  ^3T % ^ %T
f3H

3TW ^ ^  3TT?fr TFT 
«fr 3 ik  ^  T R  ^

% ^ rm  rft t ?:
r^^i ^  ^  'FTrnrr ^ ^rtr ^
4a«m » ^  ^  f e f

cITf 1%!^ ^  I ^ 3 ^  #  OT TFT

#  WTFTT m  ^  f% ^  % 3 ! ^ ^

^  f t  t  ^ ^  ^  ^

f w  TfT t i ^
WT%T «TT iV  ^  ^3T% ^.
M'*!Ir««q) % f^TfPT  ̂ OT ^  

t l  ^ 3^ ^  ^
(humiliation)

( %  ^  ^n% ^  I
^ M'>IN *r f̂ RT ^  ^

(inimitable)
#  d i ^  ^  «ft“, ^  ^  ? f

THT ^  ^  
3tVt #  f^  srt w t #  

^  sTFsr ^  w  ^
^ ^  ̂  ’̂ TT WK 0,»ll 'Sija l

t  I ^  % ^TT ^ ^

^  ^  i  ^  ^
^  vu i  I f m  ^  +i^4;^jtp: 
5R̂ >-=y^1‘ #  ^  TRT ^  ^  «ft 
^  TOT A' '«»RdT «TT fV f l F ^  
#  ^  ^  ^  ^  ^
3̂rrW)r i ^  w  «tt 1 % ^  Tra#

^  ^»nw  3fk % R T R  #  
^  f fF ^  ^  ^rsr^
^  »PTT «rr % ^

^  f w  ^snw  I fEP& 

^  ^  W # cRT̂fhT
^  ^  ^  ^  «ft ^
^  % fe^yr?) ^ s r fe ^  ^  w

’Tift 'STRFTT 
^  ?T ^  ŜTTZPTT

4 R h { 1 ^  aftr
^ 3 f 1 ^  % i tm x  ^

^if% (warning) f t  i.
3 lk  T̂̂  ^ 3T % ^  ^  pq-- ^
^  fen* ^  ^  ^  4|c|»5<

(Governor)  ̂ ^
^  ^  4Rtf-rf<1
^  ^+a1 I 3flr ^N*i  ̂ T̂f OT TOT TO 

^  '»!«( =̂h 
pTT , (election) ?i:
^  ^  I ark fRRT m f ^

^  I

Shri JEUijagopalacbari: I am sorry ta 
intervene, and I would not intervene- 
if the hon. Member is going to ^ d .  
But if he intends to proceed much 
longer in that direction I would like 
to point out a  ̂ a matter of order, that 
we have disposed o f"  the question 
which he legitimately—but he lost his 
opportunity at the proper time—is 
raising. Though perfectly just and 
legitimate, I think as a matter of 
order, he should have raised it on the 
last occasion. But if he is going to> 
stop presently, I do not wish to raise 
this point .

Paadit Thakur Das Bfaargava: I am
sorry I have not been able to catch 
what the hon. Minister was saying.

Shri Rajagopalacbari: The operation^ 
of article 356 was fully discussed on 
the occasion of the last resolution. 
On this Bill, if we are going to dilate 
too long on that, it will, I submit, be 
out of order.

, t
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3 1 5 ^ 5TET

I  I ^  ^
t  .............  .

Shri Bajagopalachari: I was quite able to follow the previous arguments and I did not raise objection because of the peculiar circumstances. But if the hon. Member is going to contest the present debate the propriety of the action taken under article 356, I submit , with respect that it is out of order.

3T? ft: ^ ̂  ^

^  1 3 ftr  w  ^  ^  t  *

^  3f^ fe iT  m  ^
^  I % 5Tff ft?

fTOT # OT ^  3nf^ (approval)
% t  ^  % ft* ^  ^  

3 t r a ^  ^  I  ftRT ^  

^  ^  w  ^  w\mr ^

xli^dT I ^ f̂t  ̂^ % art -ql̂ dT
f  ft? arrr ^  ^  ^  t  •

arrr f

^  ^   ̂ ^  (Law
making) ^
^  i  ^  ( Presi
dent) ^   ̂^  STFT I 3Tk ^  >  »T 
I  sftff (present GoTem-
ment)  ̂ ^  1 ^
^  ^  ^  *TRT

^  4. ^  ^Tf?TT ^ ftr
^  ^  3 1 ^  t  ^  3TRfpnff
^  ^  5^ tt^  ^TT^ % *TT̂

' f l  ^  ^  ^  t I ^
^  ^  (address)

q?i OT ^ ftr̂ r ^  ^  (speech )

^  ^ ft?
^  ( Hindu Code Bill )
^  (session) ?  to ^
^  I ^  ^  I
^TT^ % ^TH ^ I ^

^ ^ T ^ | ft ?  ^  qTf r̂srr-
%  spt ^  ^  3 f^ t ^  ^  ^

^  I
3TW f  ft) Wrf3T

^TT^ #  ^  ^TR% f̂ ^  5 ® ftriTT ^  
^  «rr ft? ^  ^  f ^ -

5TFT ^  ^  ft? ^  ^  ^  ?TTTO 5Rft- 
if? ^   ̂ ^  t tl[̂  I
^  (Mover) to  ^  
ft? w  ?iT5, ^  % W t-
f  j  ^

(relevant) ^  
f  * .

I  ft? 3TT3T f f  t  I 3nf
qifezTR^ % #5 f  cr p *  % IT| ^

'5rrar ^ ft? ^  ^  ^ ^
^  f t ? ^  ^  ^  ^ri%^ ^ I *̂̂ 1

3rrf%^  ̂ (Ordi
nances) TO WK i  I 
?rr^  ^  ^  f  ft? ^  srrf^ ^
WK ^ I f̂t?5T ^  3 n f t ^

% ^ rm  3t̂  11  f̂t?̂ T 3T̂  %

s f i T T ^ w r t  ? ^ ^ 5 r r a r t ^ ^

W t t ?  ^  arftcRK % ft^T
srnr ft? ^  ̂  ^ ?t^  t o  wk ^  i

aftr w  ^  ^  ^  t  • S'dtif? 

I  ^ I
3{h: ^  3nft f  ^  ^

^(Rt^ t  I ^  ^  ^



3fk  ^  ^
3H^qt I ^  arrr

^61 Punjab state Legislature 13 AUGyiSr 1951 {D e le g a ti^ o f Powers) 562

% raK t  3fk  15Tflf 
73rTr?Tift %

^i^ift I %I^FT ^r^flsd ^  TT^

^  3T ^  ^  ^  'STRTT

1 1 t  ^  ^  
W  ^  tTfr |̂q«1<

(Exe-
-cutive power ) ^

«TTfT (Legislative power)
^ T̂TT I ^  ^rr^

^  ^  v?T^ ’̂ R^TT *<H
ŵ fhrr̂  an^T^ (Benevolent 
autocra<5y) =5rr̂  11 4
WR ^

(Constitutional Lawyer)% wflr 
^  ^  fiTT  ̂*m x^TT^ ^
i| ^  Sl f̂Vy? flT ^  R̂T .5 ^  ^  
arHT*Efr ̂  5^( Nude) 3nrr*  ̂% ?rnT 
%^TK 4»<dl g  1 3 n ^ i f t  ^ ^ ’TT^

T T ^ v t  ^
ŜFFTsr ^  I #■ ^  a r t  w

^  I
^  3TR, ^

3fk  q*!. 3 T ^  ^  STRTfi
^  k  f?T̂ [ vTFT ?  3RT̂  ^  3f^

«PT^r =̂ T5ar f  3ftT *pt ^rrf^ #  ^  s r ^ . 

^  I T̂T̂ r̂r ^ "̂ *1 ^

^  (Act)qr MfH-
^5T^ ^  ^ I ^^FTT
^  3TW ^  tnrR % ^  ^ rh c^ t^ .

cT̂ t% % W r ^ I ^

^  ^5T %■ ^
( apecial ) T m  |
^  5JTT ^  TT̂  (rigbt)
t %  m m

13T# 2fT?: T̂ r «rr ^

% ^  3ft |3rr ^  R̂TRT
^ I ^  3n ^  t  ^

s n ^  I  , 3fk

ft ^  % ( facets  ̂ )
f  I Ĥ\3 ^m r ^  ^
*T^ 3TT^ I

Shri Rajairopalachari: On a point of 
explanation. When I said that, I re
ferred to what the Member had al
ready said and was inclined to say. 
What he has now said is perfectly in 
order.

<rf^  JSt^ "tW
f  xrsrr ^  ^  i ^  ^

3?TT, (Junior
Members ) qr jjin m

e  1
Shrl Baja«:<9 alachari: Because o f

the point I r a i ^ ,  probably it has had 
its effect and the Member is coming...

Pandit ThAknr Das Bfaarsava: I am
sorry I did not hear the last few words 
of my hon. friend.

Shri Rajagropalachari: When I raised 
the objection I was right— t̂he hon. 
Member was proceeding on the subject 
matter of the previous resolution. But 
after I raised the objection the hon. 
Member is proceeding on right lines 
and I do not wish to raise any point,

r̂fipT TRT %
^ r̂rfw  ̂ (Objec
tion) % ^  ^  # 5fŴ  (pro(?e-. -
ed ) '^  ^  fw , f|rp
STR^sn^PT ^  ^  ^?R7^ ^ I

m  w  ( light ) ‘̂ % 3TTT
^  ^  *TH%
I  ¥ jM t  I

^  Tnrr ^  5T 
eft # qi3r¥^^«rr %
^  I  3TRT S # l ir  ^

I  ftsjTipn
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qrfevTTijg ^  T̂Tft ^  ^

7U ^  ^ q j ^ ^  I ,
^  3TJ f w  «n ^  ^
STRtiPT ( Provision ) ^

^  f%i^RTfW  

^  ^  3 fk  i^S\^  q r  ^

^  «ft I rr^ 

1̂1 «ft ^  ^5^
( Dnty ) t  ^  ^  ^
TT  ̂ ( Right ) ^  t  I 
f  ^  OT?: f r ^  ^

t»

WT f w  w  ? % %

^  FfN" ^  ^  ^  ^
1 -̂’ ^STFSr

^  TTsrr ^  *

. p r  ft>
# m l*TTft (Central
Government )  ̂ ¥IT ^  
arî RTrn: f^ ,  ̂  ^  (Measures) 
^  ^ f ^ -  ^  ^JTf^ ^

f^{T ^5rr^ ^  ^r?5^ ^

( directions) M   ̂ i fw  ^  

(In accordance 
with Constitution ) ft^, ^
^  "e  ̂ BT̂  ^5^ I

| f ^  ^  f ^  ^
^  5m (measure) 

^  ^  ^  ^  1 ^  w  ^  ^  
% * ^  ^

f t ^  sft^ ’ f ^  %

% 3 p T ^  I

% 3T^ym ^  3 i ^  % 3TTT
^  ^  9T  ̂ ■«̂ l̂ nl g  %

f̂ RT ^  ^ ^  ^’T>T 'TRT ^  ^
TO ^  ^  ^3T «TT I ^  ,

# ’T' ^  arvt^arc

% ^  3TN ^  K. ^
^  \\%. 3ftr 

^K\3 % ^  ^  ^  #  I ^  ^ ^

r̂rar ^  :
“ In regard to the general debate 

which has taken place in which it 
has been suggested that these ar
ticles are liable to be abused, I 
may say that I do not altogether 
deny that there is a possibility of 
these articles being abused or em
ployed for political purposes. But 
-that objection applies to every 
part- of the Constitution which 
gives power to the Centre to over
ride the Provinces. In fact I share 
the sentiments expressed by my 
hon. friend Mr. Gupta yesterday 
that the proper thing we ought to 
expect is that such ̂  articles will 
never be called into operation and 
that they would remain a dead let
ter. If aft all they are brought in
to operation, I hope the President, 
who is endowed with these powers» 
will take proper precautions be
fore actually suspending the admi
nistration of the Provinces. I hope 
the first thing he will do would be 
to issue a mere warning to a Pro
vince that has erred, that things 
were not happening in the way in 
which they were intended to hap
pen in the Constitution. If that 
warning fails, the second thing for 
him to do will be to order an elec
tion allowing the people of the 
province to settle matters by them
selves. It is only when these two 
remedies fail that he would re
sort to this article. It is only in
those circumstances...........”
Mr. Chairman: I am afraid the hon. 

Member is again speaking on the reso
lution which was passed.

Pandit Thakur Das Bhargava; I am 
submitting that as a matter of fact 
these safeguards were not resorted to, 
and these obligations which were laid 
do.wn by the Constitution for the Pre
sident were not fulfilled before the 
order was passed. In ^ e  circums
tances, we have to consider whether



MS Panjob State Legisiature i3 AUGUST 1951 (Delegation of Poxoen)
 ̂ Bill

5^6

- we should be advised to give these 
powers to the President. That is the 
line of my argumenl,

Mr. Chairman: I think the hon. Mem
ber himself said that he is speaking 

 ̂ on the resolution.
Pandit Tfaakur Das Bhargava: Not

at all. I am not speaking on the reso
lution. It is passcHl

Shri Ralagopalachari: I think the 
hon. Member means to say that be
cause the President has faHed in his 
duty on such and such an occasion he 
is now reluctant to give powers to 
him.

Pandit Thakur Das Bhargava: The
non. Minister has correctly interpret^ 
me. When this article 357 was being 
debated in the Constituent Assembly 
I had the good fortune to take part.

Shri Rajagopalachari: How is the
quotation from the Constituent As
sembly proceedings relevant? It would 
apply to the past resolution and not 
to this.

Pandit Thakur Das Bhargava: If the
background of the resolution is not 
seen, I fail to see how we would be 
able to understand why we gave these 
powers.

When Mr. Naziruddin Ahmad was 
speaking, this 'is what I submitted:

“ I think the consitutional machi
nery cannot be regarded ordinarily 
to have failed unless the dissolu
tion powers are exercised by the 
Governor under article 153.”

and when I spoke I made it absolutely 
clear that no Constitution could be 
taken to have failed unless and until 
this power was exercised. Mr. Kamath 
and others were not of the same view 
as I and the Drafting Committee were. 
In regard to that, I submitted:

|‘These critics seem to have 
failed to see that no constitutional 
remedies relating to the State are 
exhausted. In' ray humble opinion 
as soon as such a situation arose, 
the first duty that the Governor 
will perform will be to dissolve the 
House. Unless and until every at
tempt has been made, and unless 
he finds that even the ordinary 
liberties cannot be enjoyed by the 
people, he will not come to the con
clusion that the Constitution has 
failed.................. •*,

Mr. Cbairmaa: May I know what 
bearing this quotation has on this de
bate? ‘
224 P.S

Paadit Thakur Das Bhargava: The
Governor whom this Bill seeks to 
empower as the sole monarch of what 
he sees was enjoined upon by the Con
stitution to behave in a particular way 
and since he did not behave in that 
way, I afp. very reluctant now to give 
these powers to him. This is my iine 
of argument. I am saying that it was 
admitted on all hands that the only 
way m which the Governor could 
exercise the power was to dissolve the 
House. This is not all.* I am going 
to give you more information. At that 
time Dr. Deshmukh raised an objec
tion. He interrupted and asked:

“On a point of information, Sir, 
may I ask the hon. Member to tell 
us where is the provision in the 
articles that we have agreed to for 
the dissolution of the House by the 
Governor, in any emergency?”
He expressed similar sentiments yes

terday. Then I. replied:
“May I put a counter question 

to my hon. friend and ask him 
where is the provision to say that 
the Governor shall not act under 
article 153? I also understand that 
the Constitution requires that the 
Governor shall act in this respect, 
in his discretion, and so as soon as 
he finds that the situation is such - 
that the dissolution of the House 
is necessary, then it is his duty to 
act in such a manner. The Central 
Government also will look into the 
matter, and will not take up the 
administration of the State light
ly, because it is a very hard task. 
Why do you think that the Gover
nor wiU not act? That is the ques
tion which my friend has to answer 
before he puts the question to me” .
I can quote from the speeches of 

every Member, but I do not want to 
dilate on this point. At the same time, 
it will not be correct if I do not refer 
to the statement of one of the Mem
bers of this House— Mr. Santhanam. 
He made it absolutely clear IJiat this 
convention must grow and without this 
convention article 356 will become an 
ongine of oppression,

Mr. Chairman: I wish to drew the 
attention of the hon. Member that 
these quotations were more approp- “ 
riate when we were considering the 
question as to whether action should ' 
be taken under article 356 or not. 
Now, I would like him to confine his 
arguments to the provisions of this
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31 f ̂  ^

am  ^  f  W

qr ^  t  ^  ^  ^  ^
IT^RH 3̂SFTT 5£TT ^

^  ^  «ft, ^  ^

^  3t#  f e n  t  ^  ^  ^
^  3T^ (Approve)
^  (Reopen) ^

I ^  ^ ^  f^

^;|*f ^  ^  W  ^

( constitution ) ^
(suspend) ^  ^

^  3 ^  c j w r ^  ^  ^  t  *

(Approval) ^   ̂ ^T, 
^  3 m  %>5cf%^n» 3rt

m r  f ^ r  ^ x  ^  f ^ i

f W m  ^  ^
3TN ^  'Tm (Powers) ^  
^  t  ^  ^  OT % ^ cllp e^

3 m  i #' ’tt̂

^  f  3ft^ ^  t

n̂TT3RT I  ^  ^  ^  ^  

w  ^  ^ r ^ - t  3fK 1 3 f k ^ %
^  ^  T̂FTT 5faT ?T^ 

a n ^  ^  ^  ^  ^  ^  ̂

f\ m m  qr w  ^  ^
f^y^ (Civil Liberties) ^  %q>̂TTt 
(safeguard) ^  ?(% i T̂<Ttf¥ r̂m 
^  ^JTW I  ^  ^
I  ^  5?^ t  ^  ^  ^  ^

^  ^  l^fN :
^  1TPT% I ’l ^  #  T̂Tpr ̂  ^

(Parlia-
ineutary Board) # ^  ^

^  # ’qr̂  ^  *
f ^ ,  At  ^  ^

^ ^  ^  »
^  ^  arrr ^  =b"t^^ <

31^ ^  'TTf ĴTT-

« ft t  #  ^  3Ht

i[^ ( A c t i o n )  % f ^ ,
^  t  3rTt5ft5rr

( o p p o s i t i o n )  % ^  Ax

^  5̂̂ rn:  ̂ sp^,

^  ^  ^Ir T O  %
?rfr ^  ^  m  ^  ^

^  t  3^?:

^  TT ^  TOT
I  I i  fV ^T3r^v^ #  ^

T O  ^  w  2ft fV ^
M«l'1'H(i «RT^, ^
^  «fr, ^
^  ^  ^  3^T ^  ^  ^  ^

•fTl̂  ''j^M ^ j 3^X

^  ^  «TT n̂r̂ T 5R
«T T O ^  <*!hn<t 3fVr

^  3 p f t # ^  #  ^ r r f^

3ftr w w u ^  ^  ^  ^

fe #  2f7tf ^srro 5Tfr
#  ^  ^  ^  fe r r  3f^  ^
3 R R  -m'̂ cTT «TT TT^ ^  ̂  cRvftT
g;r# ^  TO ^  T O ^  3fk
# i f t  - ^  ^̂ T5yT ^  ^[T3iw

^  ^  ^  I  I ^

^mwT f  Pf ^ 3 i w  ^

f^n>m  t  ^  ^
gRftRi ^  T O  3Tk ^  ^  5 ^
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^  t  ^  ^  

 ̂ tor  T̂T ^

f w  \ ^  ^  q ^ r r f ^  
(peiSonality) %

>aji*iqi ^ i% ^  «i^a r̂Ch?)
^  % T  5? ^  arir t o r  w # f ^

(Constitutional law) ^  
t  ift ^  ^

^ t  ^  ^
^  ^  ^  (law
making powers ) % f  ?
3nft ITFT #  ^

?Ffjf«f)ri
f  anrr ^  

% 3 F ^  ^  ^  p rr  3 ^  ^  ^  ^  
s m  ^Tfjn q^T ^  5 1  ^rfe^rro %
f̂ RTT ^*«J< ^ ^  ^  M̂ îT

% 3TR f , ^  ?rff
^TR^ I ^  S'3il«i % TRPTT 

^  ^  t  • 
<̂r»RT̂ ETr̂  ^RTT f  ^  1%

(Central list ) # 
•|, q i i^ q r ^  «f5TR%

t  3fV̂  ^  ^

^TpT  ̂ TRT ^ ^
(concurrent list) 

f̂ 3TT̂  I ’ ^  ^  ^'TTflr^n'-

^  ’THT t  I ’q' W  ^  ^
jrpm rf^  ^  % g t  %

^  ^  ^TTfeiTTO'n: sftr a r r ^ ^ t ^  
^  ^  ^<3 ̂ TT t  ^  ^ r r fe  I  

T̂̂ nw % +H  *61

t 3fk ^  n̂1%2rpfH-̂  ^
^  M t?
t  ^  ^  ^  t, ^  ^  ?T
P ’ ^RTO-â   ̂ I
1 p.M .3R î̂ >T r̂d«ii (executive) 

f  T O  % JTTd̂ d, ^
^  ?f ^#wr ( question). ^  

I ^  % q w  f ,
1RTO- % w  t crrf̂  ^

^  I +i^»i «̂TFr ^
^  ^ î̂ ni
^  ^  I afhc ^  q m

t  ^  ^  q r ^  t ,  OT
% #ffn: ^  ^  imn

^ s d ^ ^ n n x  % f e n
^ in i  fV  ^  I ^  5fhft

»T tHh ^  ^  ^ I ^  ^  Rvjiioi
3i%T^  ̂ T̂RT t ^

^  \ mx % %?TO ^
3̂TT ^  ^  3^ Mm^ 

^  % ^T^ WT t  I 3R- ^  #
m\\w<\ ^  ^  p "  ^  q ^  ^
t ,  3 T ^  ^  ^

1*̂  ^1 ^r+^l % Ri®lI % 3T^T
^  ?rft ^ I ^  % 3pm: 3T3?^t̂

^  ^TT^ irnr % ^
% ^cTTf^ ^  ^  ^  I
^  ¥TI+̂  ( hon.
Si)eaker) ^  anft ^rr^
5RpT  ̂ f+^l, ^  W  ^

aftr T O  ^  ^  I ? q 1 ^
^  ŝ IN̂  W  ^  ?r^

A 3T̂  % T̂PT 3T#
sfTOT f  .^qWr
crt^  % TTsp

%  5fff ^
3n1w (office) ^



[  ^  3TfT ^  ]  ,
( vacate) \ ^

^  ^  t  ^  Tlfe-^iTd a m r  ^
spT ^  I ^

^  'H+rTl, +i^*f
^  ^  ^+dl t ^

- ^  ^  srftcRTT t
W  F̂TTT I W  ^  «t>iH^c^
(It shall be competent) ^
% ^TR 211 ?T^ I  ^  ^

^  Sfferm T 1  ^  «T»î »i W*TRf I

3T^^PnT f^Rrt ^  ^  ^  "H*6dl 1,

^  ^  3f̂ 2TR t ^  ^ ^
5̂ 1 If" M î n̂T>H ^  3f̂ f̂J|TT

^  ^  A^H\^ ^  ^!Tm : 4 ^
T̂T ^  ^  r̂KTTI

^THTf^ «TT qife^T- 

^  ( sovereign
powers ) STM r̂f̂  ^

% t̂T̂T ^  STRft I W  *̂ *W ^

iPTRT t  I ^  ?5t€t #
( advisers)

^  ^  t  3<̂  ^  «T^
% ^  W (hu
miliation ) % ^  ^  t I

^ s f^  ^  ^  fP nr
^  ^  I

Sardar B. S. Man; The solution 
which my hon. friend is suggesting 
will be a standing humiliation— ît will 
"be a reminder to them day in and day 
out. .

q fe r  5W T ? m  ^
t  ^  ^  t,

3 n r  ^rrf % >̂7̂  %
^  ^  ĴT?rT

^  ^  ^TT  ̂ tr^ - '
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fw ,  tr̂
^  I % fToRT (house)

3PTT ^  ^  aftr w

% T̂HT̂

3TR eft W  #  t  I
^  =FTtei 

%  ^  3T5# % 3T3# ^Rjmr

^  ^  1*TRT 'fifERT t  I ^  ^  ^  MlRiUT- 
^  ^   ̂31H ^  ^
3T5# I  I #■ fH^IW
3T5R % i ,  s m

STTT M t 2 -  ^  atr^̂ rqR
3RT 3TFr ^  arernTTT $

^  ^  I  ? TFsrr ^
1, ^1%^ 1, 3tV̂

t • ^  ^
% M^\M  ̂ ^  ^  ?yWf q r  ^  
t  ? t  f̂ Tfl̂ RT

g ^  TTSTT ^  R^TR %
#  5T|lr ^5rr^, f% i

>*iĤ  ? -hIwmi f^nr
% qpET
iffe ^  cRrChfi 557% ^  «iw

^  TO ^  ^  TSTT̂  ^  ^  
^pTT f*n^ JTT^

(Martial law) % aiMî n", fktfkĵ stOT 
(rehabilitation) % n̂ 

^  fw , ^

: > iU ^  - ^ i  -  \ s ^
Si y 

c*)^ C>^Lr» ^ 
.  Jjbla.

^  : f ’TTTT

w  ^  q r  T m  ̂ n f^ , 4' w
^  ( dispute) 57̂
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n̂r

^  ^>TTr ^ 3ftr ^  ^

TO-1» ^  %
t  ^  f  f% ^irrd'

^  3ftr ^Hl <1 ^>TW ^
^  ^  % 3p^

^  f , t ^  ^  ^  f^rr 
t  ^  ^  ^TTvf^nft ^
?RTc^ ?T^ ^  I f̂T̂ eTPT %

fPT ^  ^  ̂  ^FTSt^ f
^   ̂W ^  <\*yi\<

I ^  % ^TH ^ 1% ^  <1̂ 1 % i%W - 

f w  ®FT̂  ^ WR!^ ^ETWR ^Tft *1̂ 1 
3Tt T?: ^
?fr5R ^  ^  t  I #' 3R^ ^  3T#

5? ^
crfNn- I ^  ^  ^  ̂  ^

^  ^  ^ 5:^  % T ^  t  I MlP4«(l55 

?i^nT^ % MiP^^i^ % viTR%
^  ^fw  ^

^^M^ '̂teRFT (friction) 
^  îTTcTT t  I ^  ^

t ^  t ^
^  l + ’Trfi ^  ^  % f ^ ,  ^
^TTtTOT ^  ^  q r  I  ^  ^RT«y 
^  ^  f w  I IR-’ ai^

W  ^  ^  '*11*1 % ^  5FT^ *TT
5 ^ ^  ^^SfWTT I ^

•T^ ^iW r I ^  >d^^i H aTT

|, ^  arry^Rft I ’ ? T ^  qf 3TT 1̂

^ ^   ̂^  ^  ^
(eorniption) #>iĤ di  ̂%

# afk ^  ^  ̂  t,
^  TT̂ T ^  ^ 1 +Hnt)’?>®k

( conflict ) 2frr

'*t̂  ̂^ ^  5J6 M̂f<i'»i (prcst" 
ige)^
^  TO t  • ^  ^  ^  i  ^  ^
^  f^n» « r ^  % ST?’ »T^
+<.ni, ^TT 4p̂ l<A ^ iV  ^  ^

t» ^  ^  3Pctt m x  ^  ^  *
^TT ^  cRF  ̂ ^  ^  %  3 F ?T

T5TR % ^  it' f
^  TRT ^  ^1^1 % ^ « N f

«ft, ^  ^  V T ir m  «rr %  3 F ^

f̂ 5W f̂ rr atnrrf̂  ^
 ̂ ^  f 5T-f̂  arrir, ( To

such authority as may 
be specifisd in the order) 

^  3T^PTR ^ i% f^Rft
anrrtot ^  sn̂ nrn:  ̂ ^  ^

^  % ^?fhRr ^ I w
% ^  ^  SPTT JTf ^  ^  ^

d^c-w) ^ d l i% -̂hK  SRft̂ HT

^  % iV ^  <iq( +0  ̂ arr̂ fwt 
^  Î PrFTcf ^

3i?4lRd) ^
^  % Objects and Reasons 

 ̂ t : ‘ ‘and shall authorise 
him to delegate it to the Go
vernor subject to such condi
tions” amfk^ fro *w< spt # ft

I <l«j»ll +I»3H ^^idl
^  (Safety]Act) ^
^  5TTfer ^  I ^  3t̂  % ^pfrTw 
JT̂ t  ^   ̂^
t  ^  ^  f̂t% fV 3PTT 3fh: 3pqr̂

^  ^  I m x  w  fr ? ^  ^
 ̂^  ?ft #?rr

<?)ta  ̂ «*>)« ^  3T̂
f̂ TT f̂ha" ’H! ^pft
 ̂ 3nr)r arrr îft¥ ^  ?r ^



•67« Punjab State Legislature 13 AUGUST 1&51 {Delegation of Powers) 
. BiU

^76

^  ^  % 3ftt

«i*il ^  I

^  ^  ^  tO T

^  ^  ^  ^  11  

1?̂  ^  ^  |3rr t  *
^  ^  #  3TT# ^T?: ^  I  '
3ftr STKfiRt % ^
f w  I ^  ^  t  ^
^  ^  ^  '=7f»r I

®F̂

^  \ ^  ^ o  ^
aftr ^  ^

^  I ^  f^RTm ^  <HM 

WRJT t ^  r̂  ^  ^  .f^ ^  ^  I 
W  ^  % ^i+N^ ^  %
q p f f ^  ^  sfh:

5|Tt̂  <f«t>'3̂ d *1  ̂ ^ I 

5T 3TTT ^  ^  3T  ̂ >̂T?rT -^l^dl

f  ^TW?: ^  #  w f t
3ftr WF^ ^^^?rfn: f w ^ n  i ^  

^  ̂  «frfT ^  t%^ (Develop)
13TIR % qnr w  5T̂ t t

-̂ ft ̂  ^  dr ?f^  ‘+>̂ Hi ^ T ^ r ^
r̂*T % ^  ^ *t>̂ i ’ r̂r f% ^

q m  ^  t  ^  ^ ^  ^  ^
^  t ,  f  3T^

-*41̂ (11 ^ f r  fT3^ ?fvt ^
^FfT̂  r̂rzT % 3 F ^  ^rwR

^  55TT̂  ^  ^f 3iH
^  qt^ ^  3frr 

5n f% ^  % ^  f  3 fk

ifRF^ I  . I 3n%T w  ^

3TPT ^  ^
4  2TT

3T ^  “̂ rr^ t  ^  ^
f m  f w ^  (Democracy) ^  

(feel*
ing) % ^  T ^  f  \ ^  ^

% 3 F ^  arRTT̂ t' %
55frf ^  «fr eft ^  3rrf% ^

( Government by Ordinance)%

^ rf 3rrf%^ ^  t  • ^  t  ^
ftn^. 3;t 7: f m t  ^

t  ^  ^  ^ w g p r r  1 1

(practically) 
O T 9R T  î>nT ^rft sn^rft i ^

^rr^ ‘f>̂  ̂ i ^

% ^  t o m  ^  t  • ^  ^
^wr ̂  f¥ tq r ^  ̂ <T ̂  ̂
^  ^  (Governor’s
Rule ) ^  T̂Tft̂  ^  ^  I 
eft aroft^r ^ t ^  ^  I ^  ^  »rft 

%  i w ^  ^  ^ rm  
srraNft, ’n ! ^  ^  ^  h + kq t̂ *t>X̂1 

3flr 3iT%T 'TT 'Tf^
^irm I t  f  3TTf^
s p ^ ^ I  ■‘i^dl
^  I ^  SfRrft ^  ^  ^  f^

3fK 3 ^ ^ T R %

q r arrsTR i ^  ^  ^
^  w  t ^  ^
1 3Tt ^  ^

t ^  ^  M  1̂
^ ^ 5 ^  % ^  3TR I W  ^  ^  ^ 3TT#

^  q m  ^  t  ^

% ^  ^  ^  I t
TTSfT TF3TT ^  % ITRT^

^  I. ^  ^  ^  ^
^  f r o r f ^  ' I

t ? T i3 r # 2 R T ^ « n - i^  q i f e w  

^  q m  ^ > i^ y i FT #
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(defined) f  ^  qrw#
-jft- t  #  I ^

(Legislature) ^
^  ^  t  ^  q rro  %

^  ^  f t  t  I
(English translation of the above

speech)

Pandit Thakur Das Bhargava (Pun
jab); The Bill which has been presen
ted before us is a peculiar type of BilL 
There is no doubt about the fact that 
the House has passed a Resolution ac
cording to Article 356. But, it is ab
solutely incorrect to say that it is the 
logical or the necessary conclusion ol 
article 356, as has been stated by the 
Mover or by Sardar Man. Neither is it 
a logical conclusion nor is it a necessary 
conclusion. The question is how far 
are we going to act under article 357 
after having passed a resolution ac
cording to article 356. I would like ' 
to state that I am going to touch only 
a few points which relate to the con
stitutional aspect of it and I hope, the 
House will appreciate this because we 
took nc part in the passing of the Re
solution according to Article 356 and 
Sardar Man was perfectly justified in 
complaining that the Resolution was 
passed in such a way as if it had no
thing to d.0 with any of our fellow- 
countrymen. It was not adequately 
discussed. But, at the same time, I 
do not find myself in a position to go 
into ^ e  merits or demerits of that re
solution or the provisions contained 
therein or the circumstances in which 
it was passed. I simply want to limit 
myself to the constitutional aspects of 
this Bill. My friends might remember 
that when Articles 356 and 357 were 
presented before the Constituent As
sembly, the discussion had continued 
for five hours. A  number of princi
ples were put forward. The previous 
Government had suspended many 
Congress Governments under section 
93. AH these things' were before us 
and many Members of the House were 
of the opinion that section 93 should 
not to be incorporated in our Consti- 
tition in a new shape. But the Draf- 
tmg Committee was in favour of in
cluding articles 356 and 357 and I had 
^  opportunity of speaking on articles
356 and 357 which were Articles 277 
and 278 of the Draft Constitution and 
I had strongly supported Article 277-A 
ajad 278. I was of the opinion that 
the Union Government should have 
some power over the State Govem- 
Hients and I hold the same opinion

even today because if the constitu
tional machinery fa^ls or some such 
thing happens that it becomes diffi
cult to run the Government, then the 
Union Government might exercise this 
power. The safeguards which we had 
suggested at that ,time in connection 
with Articles 356 and 357, and which 
represented the sense of the House, were 
most essential and they were not only 
acceptable to us but to all those Mem- 
ber.s as well who had participated in 
the Debate. I just wajit to speak 
about those very safe^ards. One of" 
those safeguards was incorporated in 
our- Constitution but the other was 
not. During the Debate Dr. Deshmukh 
had asked me as to how could I say 
that. the other safeguard was there 
when it was not embodied in the- 
Constitution. I think it necessary to 
repeat the answer which I gave at that 
time. Before I take up the question 
of safeguards, I would like to submit 
that even then we were aware of the 
fact that the Union Government would 
have power over the State Govern
ments, ̂ e  first took up article 355 and 
passed it before articles 356 and 357  ̂
The Article was like this:

“ 355. It shall be the duty of the 
Union to protect every State 
against external aggression and in
ternal disturbance and to ensure 
that the government of every State 
is carried on in accordance with 
ttie provisions of this Constitu-

With the permission of the Houses 
I would like to quote Article 256 as: 
well. It is like this: ,

“256. The executive power of 
every State shall be so exercised 
as to ensure compliance with the 
laws made by Parliament and any 
existing laws which apply in that 
State, and the executive power of 
the Union shall extend to the giv
ing of such directions to a State as 
may appear to the Government 
of India to be necessary for that 
purpose.”  ■
I have read out both the articles be

cause 1 do not think that that power 
is sufficient for the supersession of the 
entire Government of Punjab under 
Article 356. When this order of supei^ 
session was passed, Bakshi Tek Chand 
got his views published in one of the 
newspapers. Though I am not eoing 
to read the whole of it to the House- 
I would like to quote some portions 
from it so that we may know how he 
felt about it all.' Those views were 
published in the newspapers of the 
22nd June, 1951. Though, at present^ 
I am unable to trace out that news
paper, I remember that he had said
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[Pandit Thakur Das Bh^gava] 
that the supersession of the Punjab 
Government was a iliatter of shame 
for the Punjabis. They could not 
raise their heads due to mental dis
tress and humiliatibn. The Punjab, 
which he had praised in such an ini
mitable language, the land, which had 
produced great leaders like Lala L a j' 
pat Rai etc., was being goverhed* in 
such a manner that the less said about 
it the better. Due to this very humi
liation, I am not in a position at pre- 
^ent to say all that I want to say. 
When this Article 356 was pased m 
the Constituent Assembly I thought 
that it was not going to be applied to 
any State at least during our lifetime. 
At that time, it was said that these 
powers were being incorporated only 
by the way and that they would not 
be exercised. It was made clear to 
-the Members who took part m the 
Debate that those Articles would not 
be called into operation. The second 
thing which was accepted in this con- 
jiection was that the proclamation re- 
Karding suspension would not be issu
ed in the case of any State till the tim e. 
it was proved that no constitutional 

 ̂ machinery' could function there and 
that the Government had been issued 
a  warning. This proclamation of sus
pension would not be issu ^  till toe 
-time the Governor was satisfied that 
no constitutional machinery could 
function there and he could do so .only 
if elections were hfeld and it was prov
ed that no Government could function 
in that State.

Shri Rajagopalachari; I am sorry to 
intervene, and I would not intervene 
if the hon. Member is going to en(l 
But if he intends to proceed much 
longer in that direction I would l^ e  
to  point out as a matter of order, that 
we have disposed of the question which 
lie legitimately—but he lost his oppor
tunity at the proper racing-
Though perfectly ]ust and legitimat^ 
1 think as a matter of ordef, he should 
have raised it on the last occasion. 
But if he is going to stop presently, I 
do not wish to taise this point.

Pandit Thakur Das Bhargava: I am
sorry I have not been able to catch 
what the hon. Minister was saying.

- Shri Rajagopalachari; The operation 
of article 356 was fully discussed on 
the occasion of the last resolution. On 
this Bill, if we are going to dilate too 
long on that, it wiU I submit, be out 
of order.

Pandit Thakur Das Bhargava: I am
•sorry to say that the hon. Mover’s 
objection is not correct The question 
before ttie House is.......

Shri Rajagopalachari: I was quite 
able to follow the previous arguments 
and I did not raise objection because 
of the peculiar circumstances. But 
if the hon. Member is going to contest 
in the present Debate the propriety 
of the action taken under Article 356,
I submit with respect that it is out 
of order.

Pandit Thakur Das Bhargava: I sub
mit that the answer which I was giving 
in reply to his objection has become 
more forceful for the following reason. 
The objection is that this m&tter has 
been settled. I, myself, said that I did 
not want to open it again. I do not 
want to open it, not because the House 
has given its approval but because 
there is a constitutional aspect of it 
as well. I ask you, what do you want 
from this Bill? You want that the law
making power conferred on Parliament 
under article 356, be transferred to 
the President that is, to the present 
Government. It is the intention of the 
Bill that the power which has been 
conferred on the Members of this 
House, in the first instance, be trans
ferred to these 2 0 'persons who are 
supposed to represent the President. 
Whose speech was there in the address 
which he delivered? Was that the 
President’s speech? Was it the inten
tion of the President that the Hindu 
Code Bill should be passed in this 
session? That was a speech of the 
Government. The President means the 
Government. Then, the first thing is 
that the power which Parliament en
joys should be transferred to the 
President.

Now, I want to show that whatever 
the President did in this matter was 
not of such a character that we could 
confer on the President this new power 
in confidence. This is the first thing 
to be borne in mind. I think the 
Mover will, kindly, excuse me as 
everything becomes relevant when con
sidered from this point of view i.e. 
conferring power on the President.

The second thing is that Parliament 
is in session. Now, when Parliament 
is in session they want that we should 
transfer this power—a power which 
is enjoyed by nobody else— t̂o the 
Government. The Government can 
pass an ordinance under Article 213. 
The President has got the power to 
issue ordinances. But, those ordinan
ces are presented before the House 
immediately. But, what do they ask 
us to do? They say that the Presi
dent should be authorised to pass any 
order he likes whether Parliament is 
in session or not. There is one thing 
more in it. At present, the President 
means the present Government and we 
h^ve got confidence in the present
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Government. I have still got con
fidence in this Government and I do 
not think that it will not do justice to 
the Punjabis. This Bill does not 
simply propose to delegate the power 
to the President; it goes a little further. 
This Bill intends to confer not only 
the executive power but all the legis
lative power not on the President or 
the Government but on a Governor. 
That is what they want from us. My 
hon. ^friend Sardar Man calls it by the 
name of ‘benevolent autocracy’. Not 

. going into the fact as to what sort of 
man our Governor or President is, I 
for one, as a constitutional lawyer, 
would call this kind of autocracy as 
‘nude autocracy’. You are conferring 
all the powers on one person. He 
is the final judge for everything. It 
is not at all justifiable to confer so 
much power on one person only. I 
submit that there are three things in
volved in this Bill. All powers are to 
be conferred on the President; the 
safeguards provided under Article 213 
agamst the powers of the President are 
to be removed and all these powers 
are to be delegated to one person, the 
Governor. For this. I would submit 
that I have not to examine the acts of 
the Governor or Ihe President but 
have only to consider whether Punjab 
has been treated constitutionaUy or 
not. From this point of view, when 
special powers axe demanded from me, 
it is my constitutional right to see as 
to on what basis I could delegate them.
I was saying that all these things 
were there when Article 356 and 357 
were discussed. Madam, with your 
permission I would like to state as to 
what happened when article 357 was 
debated upon. When article 356 
comes, naturally it is followed by 
A i^cle 357—m fact articles 356 and 
357 are the two facets of the same 
thmg. Article 357 would not be there 
if article 356 were not there already.

Shri Rajagopalacharl: On a point of 
explanation. When I said that, I 
referred to what the Member had al
ready said and was inclined to say. 
What he has now said is prefectly in 
order.

Pandit Thaktir Das Bhargava: I am
pateful to Shri Rajagopalachari. He 
is always indulgent towards us, junior 
members. ^

Shri Ralagopaladiari: Because of the 
I raised, probably it has had its 

effect and the member is coming..___ ’
• Bhargava! I am

the last fewwords of my hon. friend.

the Objection I was right—the hon.
224 P.SJD

Member was proceeding on the sut^ject 
matter of the previous resolution. 
But after I raised the - objection the 
hon. Member is proceeding on rigiit 
lines and I do not wish to raise sny  
point, -

Paadit Thakur Das Bfaargaya: I sub
mit that I did not proceed after- the , 
objection was raised. I have only 
replied to the objection. But, in the 
light of the fact that you have admit-, 
ted my answer to your objection as 
correct, I will' proceed further.

When the objection was raised lu  . 
Shri Rajagopalachari, I was saying 
that we have to see as to how the 
powers assumed under article 356 have 
been exercised so far by the President 
or the Governor, so that we.might be 
in a position to decide as to whether 
we should delegate all the powers of 
Parliament to the Governor or the 
President or not. I hafl stated at the 
beginning of my speech that when thig 
provision was made, two responsibili
ties were laid on the Governor and on 
.the President as well. The Presideirt 
could suspend the whole machinery if 
he was in receipt of such a report 
but there is always a duty attached to 
every right and the duty in  this case 
is mentioned in Article 355. I would 
like to ask respectfully what was done 
in regard to this duty? I heard very 
attentively, the speech of Shri Raja- ’ 
gopalachari which he made in connec
tion with the Resolution. I have 
heard Shri Rajagopalachari’s speedi 
today as weU. But, so far, I have not 
been able to make out anything from 
his speeches as to what measures were 
adopted by our President or the Gov^ 
emment and what directions were 
given by them when the Punjab Gov^ 
emment was not functioning pToperly. 
So far, I do not know what measures 
were adopted by them in accordance 
with the Constitution, And, there- , 
fore, I conclude that no measures were 
adopted by the Government under 
Articles 256 and 355 which could be 
just and proper and whereby things 
could be regulated according to the 
Constitution.

Further, I submit that this matter 
was also raised when we passed these 
Articles. In this connection, firstly, '
I would repeat a few sentences whicdi 
were said by Dr. Ambedkar in connec
tion with these articles 356 and 357- 
He saW:

“ In regard to the general debate 
which has taken place in which it 
has been suggested tiiat these arti
cles ^re liable to be abused, I 
sayj ;:^atv I do not altogether '
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[Pandit Thakur Das Bhargava] 
that there is a possibility of these 
articles being abused or employed 
for political purposes. But that 
objection applies to every part of 
the Constitution which gives power 
to the Centre to override the Pro
vinces. In fact I share the senti
ments expressed by my hon. friend 
Mr. Gupta yesterday that the pro
per thing we ought to expect is 
that such articles will never be 
called into operation and that they 
would remain a dead letter. If 
at all they are brought into opera
tion, I hope the President, who is 
endowed with these powers, will 
fake proper precautions before ac
tually suspending the administra
tion of the Provinces. I hope the 
& st thing he will do would be to 
issue a mere warning to a Pro
vince that has erred, that things 
were not happening in the way in 
which they were intended to 
happen in the Constitution. If that 
W aning fails, the second thing for 
him to do will be to order an 
electwn allowing the people of the 
province to settle matters by them
selves, It is only when these two 
remedies fail that he would resort 
tp this article. It is only in those 
circumstances.....

Mr. Ch^irmaji; I am afraid the hon. 
Member is again speaking on the 
r ^ lu t io n  which was passed.

pandit Iliakur Das Bhargava: I am
submitting that as a matter of fact 
these safeguards were not resorted to, 
and these obligations which were laid 
apwn by the Constitution for the Pre
sident were not fulfilled before the 
order was passed. In the circumstan
ces, we have tp consider whether we 
should be advised to give these powers 
to the President. That is the line of 
my argument. '

Mr. ChairmiUi; I think the hon. 
Member himself said that he is speak- 

on the resolution.
Pandit Thakur Das Bhargava: Not at

I am not speaking on the resolu
tion. It is passed. .

8hrt Eajagopalachari: I think the
non. Member m e ^  to say that because 
the President has failed in his duty 
on such and such an occasion he is now 
reluctant to give p6wers to Jiim.

l lh w w w  The 
non. Mmister has correctly interpreted 
2S; When tlju article 357 was being 
abated m the Con$tituent Assembly I 
h a d ^  gOQf) f< r̂tune to take part.

Shri Bajagopalachari: How is the
quotation from the Constituent Assem
bly proceedings relevant? It would 
^ p ly  to the past resolution and not to

Pandit Thakur Das Bhargava: If the
background of the resolution is not 
seen, I fail to see how we would be 
able to understand why we gave these 
powers.

When Mr, Naziruddin Ahmad was 
speaking, this is what I submitted:

“ I think the constitutional 
machinery cannot be regarded ordi
narily to have failed unless the 
dissolution powers are exercised by 
the Governor under article 153/’
and when I spoke I made it abso

lutely clear that no Constitution could 
be taken to have failed unless and un
til this power was exercised. Mr. 
Kamath and others were not of the 
same view as I and the Drafting Com
mittee were. In regard to that, I sub
mitted:

“These critics seem to have failed 
to see that no Constitutional reme
dies relating to the State are 
exhausted. In my humble opinion 
as soon as such a situation arose, 
the first duty that the Governor 
WiU perform will be to dissolve the 
House. Unless and until every 
attempt has been made, and unless 
he finds that even the ordinary 
liberties cannot be enjoyed by the 
people, he will not come to the con
clusion that the Constitution has 
failed........
Mr. Chairman: May I know what 

bearing this quotation has on this 
debate?

Pandit Thakur Das Bhargava: The
Governor whom this Bill seeks to em
power. as the sole monarch of what he 
sees was enjoined upon by the Consti
tution to behave in a particular way 
and since he did not behave in that 
way, I am very reluctant now to give 
these powers to him. This is my line 
of argument. I am saying that it was 
adrnitted on all hands that the only way 
in which the Governor could exercise 
the power was to dissolve the House. 
This is not all. I am going to give 
yqu more information. At that time 
D(r. Deshmukh raised an objection. He 
interrupted and asked:

“On a point of information. Six. 
m a y l  ask the hon. TOfember to tell 
us where is the provision in m  
articles that we have agreed to for 
^  dissolution of the House'by & e 
Governor, |n any emergency^?.
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He expressed similar sentiments yes
terday. Then I replied:

“May I put a counter question 
to my hon. friend and ask him 
where is the provision to say that 
the Governor shall not act under 
article 153? I also understand that 
the Constitution requires that the 
Governor shall act in this respect, 
in his discretion, and so as soon as 
he finds that the situation is 
such that the dissolution of the . 
House is necessary, then it is his 
duty to act in such a manner. The 
Central Government also will look 
into the matter, and will not take 
up the administration of the State 
lightly, because it is a very hard 
task. Why do you think that the 
Governor will not act? That is the 
question which my friend has to 
answer before he puts the (question 
to me.” '
I can quote from the speeches ot 

•every Member, but I do not want to 
dilate on this point. At the same time, 
it will not be correct if I do not refer 
to the statement of one of the Members 
o f this House— Mr. Santhanam. He 
made it absolutely clear that this con
vention Tnust grow and without this 
convention article 356 will become an 
•engine of oppression.

Mr. Chairman: I wish to draw the 
attention of the hon. Member that these 
quotations were more appropriate when 
we were considering the question as to 
whether action should be taken under 
article 356 or not. Now, I would like 
Mm to confine his arguments to the 
provisions of this Bill.

Pandit Thakur Das Bhargava: 1
highly value your advice and I am 
thankful to you for pointing out that I 
should have raised this objection when 
Article 356 was under consideration. 
Tor that, however, I have myself sub
mitted that we had already approved 
Article 356 and do not want to reopen 
the matter. When did I say that our 
leaders who dissolved the Ministry and 
suspended the constitutional set-up in 
the whole of Punjab committed a mis
take? A Constitutional mistake is 
different from a mistake of facts. We 
have given our approval. We do not 
want to blame oiir leaders that they 
floored us and nearly murdered us. 
We do not want to complain for all 
that. But when you want to delegate 
new powers I must put forth my views 
In that regard. I am a member of the 
Gqngress Party and the Congress Is 
the only organization in the country 
that can safeguard the country. I see 
no otiier organization that ebuld 
tect the country as Uie Cbnrass would 
or  could safeguard the civil Uberties 

the peoide. Alttioiij^ aU o ^

countrjTTien are not congressites—there 
are lakhs of people who are not Cong
ressmen—yet they all sjTnpathise with 
the Congress and submit to it. People 
today ask me about Punjab. They 
say it was all right that the Parliament
ary Board decided against the continu
ance of the Congress rule there, but in 
what way were the rights of the non
Congressmen preserved? They remind 
me that the Congress Ministry was ol 
their own making and as such the 
Congress Parliamentary Board took ac
tion against them; but why were the 
seven noh-Congress members of the 
Opposition not invited by the Governor 
to form a Ministry? My head hangs 
down in shame for I have no proper 
reply. I know that these seven mem
bers could in no case have formed a 
Ministry, but the Governor refrained 
from doing a Constitutional thing and 
so I am unable to give them any suit
able reply. And it was also possible 
that siiice it came to the question of 
the freedom and prestige of Punjab, 
many members of the Assembly might 
have joined hands with the Opposition 
and run the Ministry. When they 
question me thus, I am left with no 
reply as to why the Governor did not 
do so. I thought I would find the 
answer to this question in Rajaji’s 
speech and would then be able to tell 
the people that the Governor made no 
mistake. I believe that it was really 
his desire to give them a chance; but 
they complain that in fact the Gk)ver- 
nor came here and returned after 
having consultations. However, ■ I 
have not to argue whether he did right 
or wrong. But the people complain 
against the Governor that he did so. 
I am not concerned with his per
sonality. He is there in Punjab for 
these four years and I know he is a 
thorough gentleman. But, as I said. It 
is not a question of personalities; It 
is a question of Constitutional Law— 
that the Governor did hot fully carry 
out his obligations under the Constitu
tional Law. The' question is whether 
we can delegate to the Governor the 
law making power for the whole of 
Punjab. Just now Sardar Man put 
forth certain points. I was surprised to 
hear him. He said that it would be 
improper for us to legislate here in 
Parliament for Punjab because the 
Members from Madhya Pradesh, 
Madras, Bengal and other places would 
be ignorant of the conditions obtain
ing in Punjab. The Governor himsell 
does not belong to Punjab and, more- 
Ov^, this Parliament legislates for the 
subjects in the Centrail List all of 
which apply to Punjab. It passes all 
laws that are cc»rered by the Concurrent 
last. I do not agree that Pariiament 
GMinot do that jdb fOr ^  small State 
Of Ponjab. I h«ve ftdl confiitai^e ia
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[Pandit Thakur Das Bhargava] 
this Parliament and I am sure that it 
can legislate for Punjab and I want 
that the power which has been confer
red upon the Parliament by the Presi
dent under Article 356, the power that 
we have got, should not be delegated 
either to the Government or to the 
Governor.

I do not question the powers that 
the executive has under Article 356. 
They are with the President and with 
our Government, so that they may use 
them. But I do not want that the 
power to legislate should be taken away 
from us. The Assembly has no other 
power excepting the law-making power 
and for that it were better if it had" 
been given to the Members that were 
there What wrong have they done 
after all? What law has the Punjab 
Assembly made which may be so 
unworthy as to warrant taking away 
fiom  them their law-making power? 
When no guilt is proved against a 
person, where is the justification for 
taking away power from him? I do 
not know what machinery would now 
be set up, but I want to submit that 
there is no other power except that of 
law-making under Article 356. Under 
that those persons would make laws 
who, according to Sardar Man, are 
familiar with the conditions in Punjab. 
Is not our Speaker (of Punjab), whom 
Sardar Man mentioned just now, capa
ble of controlling the whole House and 
making laws? The mention of the 
Speaker is perhaps not relevant to the 
subject, but I wish to submit that our 
Speaker of Punjab is a person of great 
integrity. The Government should not 
have got Ws office vacated. However, 
I want to say that it would be a matter 
of pleasure that Parliament does its 
duty of passing legislation. I am not 
prepared to concede that Parliament 
cannot do this work; Parliament can 
make all kinds of laws. ‘It shall be 
competent’ does not mean that only 
they have the right to make laws. 
Anybody can have a right. I have the 
right to commit suicide or to jump into 
a well. But I never use that right. I 
never go to commit suicide or to jump 
into a well. I say it were but proper 
that the sovereign powers of Parlia
ment were utilised today in the interest 
of Punjab. We now want’ to instal res
ponsible Governments even in Part ‘C’ 
States. Advisory Committees are being 
formed even in the smaller States and 
we in Punjab are overwhelmed-with a 
sense of humiliation. We cannot dare 
^how our faces to anybody.

Sardar B. S. Man: The solution 
which my hon. friend is suggesting will 
be a standing humiliation— ît will be a 
reminder to them day in and day-out.

Pandit Thakur Das Bhargava: If that
is the position, if legislating by Parlia* 
ment for our daily business is a humi
liation, then each and every minute*, 
each and every moment would mean 
torture for us, after the passage of this- 
Bill. If the power of the Punjab 
Assembly with so many Members is 
gone, it  would in that case be in our 
Interest if this House deals with the 
affairs of Punjab. We have got twenty 
able Ministers here; we will make the 
best possible laws. That would be to 
our advantage. I have great love for 
this Parliament for it has given us good 
laws. And, after all, who are the per
sons in the Government? There is 
Rajaji, there is Nehruji and there are 
other leaders. Do we have less faith 
in them than in the Governor? I be& 
to ask: are not Rajaji or Sardar Baldev 
Singh acquainted with conditions in 
Punjab? Mr. Sachar and Mr. Kairon 
every now and then used to go with 
their problems to Maulana Azad who 
has been working life-long for Punjab. 
Our Prime Minister saved Punjab from 
the Martial Law and did so much for 
rehabilitation. Are not then these 
persons familiar with, Punjab, Is only 
the Governor familiar with the condi
tions there?

Giani G. S. Musaflr (Punjab): They . 
are familiar; that is why this decision 
to establish such a regime was made 
considering it to be right and proper.

Pandit Thakur Das Bhargava: I do
not dispute the setting up of that 
regime. They gave the decision, right or 
wrong; I do not disregard it. He is a 
very able Governor. - But I want to 
submit one thing which should be given 
due thought, which the whole country 
should consider, and that is that there 
exists a certain snag in the Constitu
tion of our Government and in the 
Constitution of the Congress due to 
which non-Congresg people cannot feel 
satisfied. Those who hold the reins 
there also hold the reins of this Gov
ernment. That means that decisions 
are made here on their recommenda
tions. That is something to be con
sidered. I would request Rajaji to find 
^ome solution for that. This thing 
prevailing all over the country is giving 
us much pain. Frictions occur between 
the Provincial Governments and the 
Provincial Congress Committees and 
between the Central Government and 
the All India Congress Committee. 
That is not a thing for the considera* 
tion of the Congress only. That is also 
for the consideration of all the non
Congressmen in Governments all over 
the country. The very existence of the 
Government depends upon the solution 
ot this problem. The situation would 
ease everywhere with the, solving ot
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-this problem. X do not speak 
of Punjab particularly. This trouble 
can arise in Orissa, Bombay or 
Madras. The difficulties .existing 
in the country are the same for all. 
I think corruption in Punjab is much 
less as compared to other Provinces. 
However, that is a matter of opinion. 
It is essential that when there comes 
an occasion for resolving the conflicts, 
we should not hurry nor should the 
<luestion of prestige come in our way, 
but we should think over with a cool 
mind. I am not saying this just for 
the sake of argument. I think that if 
the House aUots us four days’ time, all 
Bills relating to Punjab could be passed 
during that period. Besides, Sardar 
Man has also made a proposal. He has 
said, that it is laid down: “ to such 
authority as may be specified in the 
Order” . So the President can specify 
the authority, delegate powers to it and 
impose certain conditions. Had that 
Iseen the case, I would have the con
solation that the Government would 
think half a dozen times before trans
ferring the fate of U crores of people 
to a Governor. But it is very clear 
that there is no mention of any autho
rity there. The Objects and Reasons 
say: “ and shall authorise him to dele
gate it to the Governor subject to such 
conditions” . That is, this authority 
would be delegated to the Governor 
only. He will be the person to make 
laws, to legislate above the Safety Act 
and to enforce the laws. I think under 
these conditions it is very necessary 
for us to think whether there cannot be 
any other authority. If the decision of 
this House is not forthcoming soon, 
then, as my learned friend said, we 
should not be in a hurry to take up the

• -Hindu Code Bill; that would save much 
o f  our time. In that case we can study 
in det&il the Punjab Acts and legislate 
lor them. Parliament would not have 
to sit for more than a week to dispose 
o f this work. It is, however, said that 
we have to end this session by the 5th 
of October. What leads us to take 
such a decision? When we have usurp
ed the rights of crores of people and 
taken the responsibility upon ourselves, 
we must also have to face the resultant 
consequences. Parliament can make all 
necessary laws relating to Punjab in a 
week s time. So much time is spent by 
Parliament for Part ‘C' States such as 
Bhop^, Coorg and Delhi. The Delhi 
Rent Control Bill is shortly to come up 
before Parliament and it would take 
two or three days. Have not the 
zammdars and other people of Punjab 
any value compared to that?

n^ore point In 
1 ^ 1  ^  ,^hich I want to develop a 
Httle. I f the House, has no timl. I

would not relate to them .what the old 
woman had said to Subuktgin: “If you 
have not the power why do you rule 
over this area?”  But I want to submit 
that this House may appoint a Sub-Com
mittee comprising Sardar Man, Bakshiji 
and four or five Members of

. Punjab; some Members from other 
states may also be included. That 
Sub-Committee would make laws for 
Pimjab. After aU do you want to leave 
any life in the wounded Punjab or not? 
Do you want to make all people believe 
that democracy has no place in Punjab?
I am, at this time, speaking with great 
feeling. The Congress did not fight out 
the battle of freedom for nmning gov
ernment by ordinances. This is govern
ment by ordinances. It is true that* we 
have the protection of our President 
and our Government. But this protec
tion will practically be of no use 
to us. The Governor will do what 
he likes. However, I would not 
complain even about that. But when 
I see how with the ending of 
democracy, the people have begun to 
praise the Governor’s rule, I feel 
grieved. No doubt difficulties will 
come in our way in the* working of 
democracy, but facing them we would 
reach our goal. I want to ask. which 
is that Government that has not com
mitted some mistake? Everybody 
makes mistakes and it is his duty to • 
take lessons from them and come rotmd 
to the right path. The present BiU 
shows a lack of constitutional spirit 
that should have been there. I would 
urge upon the House to mete out a 
kindly treatment to Punjab. They 
should not take away the power that 
Punjab has got. A  Sub-Committee 
under Rajaji could have been accept
able to us, the work of which would 
have been to make recommendations 
regarding legislations for Punjab.

The powers of Parliament have been 
defined in the Constitution and in 
article 213 the powers of the Governor 
have also been defined. The powers 
that the legislature has given to the 
Governor cannot exceed those that have 
been laid down in the Constitution.

Mr. Chairman; May I know whether 
the hon. Member wishes to continue his 
speech?

Pandit Thaknr Das Bhargava: Yes, 
certainly. .

Mr. Chairman: What time is he likely 
to take?

Pandiit Thakur Das Bhargava:
About 20 minutes more.

Mr. Chairman: The House now stanas 
adjourned to 8-30 a j« . tomorrow.

The House then adjourned till Half 
Past Eight of the Clock on Tuesday the 
14th August, 1951.


